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LOK SABHA

Thursday, November 24, lﬂﬁﬁfhgra-
hayana 3, 1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. DePUTY-SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS
Damage Due to Floods

+

Shri D. C. Sharma:
Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri Naval Prabhakar:
Shri P, C. Borooah:
Shri Bhagwat Jha Azad:
8Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri R. Barua:
Shri Shree Narayan Das;
Dr. M. M. Das:
Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri Bibhuti Mishra:
Shri K, N, Tiwary:
Shri Yashpal Singh:
Shri Maheswar Naik:
Shri Onkar La] Berwa:
Shri Daljit Singh:
Ehri P. H. Bheel:
Bhrl R. 5. Pandey:
Shri Imbichibava:
Shri A. K. Gopalan:
8hri Priya Gupta:
8hri Dighe:
Shri Bade:
8hri Hokam Chand

Kachhavalya:

*481.

Shri K. N. Pande:

Dr. Mahadeva Pramd:

Shri B. N. Kureel:

Shri Rama Chandra Mallick:
Bhri Kappen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the damage caused to the life
and property in the country, State-
wise, during the floods after August
this year;

(b) the extent of the Central aid
given for the flood-hit areas in the
different States;

(e} the measures taken or proposed
to be taken to check these floods;
and

(d) whether any comprehensive
plan has been evolved for dredging of
rivers in the country?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d).
A statement is laid on the Table of the
House,

STATEMENT

(a) Separate figures of damage due
to floods after August this year are rot
available. A statement giving figures
of flood damage in the country, loss of
life etc. during the 1966 floods, from
1st June to 30th September, reported
so far, is laid on the Table of the
House, [Placed in Library, See No.
LT-7411/66].

(b) Requests for Central financial
assistance have been received from the
Government of Assam and Bihar. A
loan of Rs, 1.50 crores and & grant of
Rs. 0.50 crore have been sanctioned to
the Government of Assam for restora-
tion of damage and other relief mea-
sures, and a loan of Rs. 1.5 crores for
flood and drought relief has been sanc-
tioned to the Government of Bihar.
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These are in addition to the annual
loan assistance of Rs. 2 crores and
Rs, 64 lakhs for Assam and Bihar res-
pectively on account of flood control
works.

{c) Immediate and short-term mea-
sureg taken by varioug States to check
the floods, consist of construction of
embankments, improvement of river
channels, raising of wvillages above
flood level, construction of raised plat-
forms to be used during emergency,
river training and anti-erosion works,
Town protection works etc. The long-
term measures envisagoe construction
of dams or storage reservoirs, soil
conservation measures in the catch-
ments of the various rivers, ete.

(d) No dredging for limited reaches
of rivers in Bihar and Assam is being
planned.

Shri D, C. Sharma: From the state-
ment I find that a loss of approximate-
ly Rs. 66 crores has been incurred on
account of the damage done by these
floods. Of course, there are certain
figurcs which are not available in the
Ministry. May I know what is the
amount of grant and loans given not
only to Assam and Bihar which have
been worst affected by these floods but
also to other States, s> that they can
‘recoup the losses on account of the
floods?

Dr. K. L. Rae: For this year, 1986-87,
a total amount of Rs. 86 crores has
been given for the various States.
Since then some more States wanted
money and it is expected to raise this
amount by another Rs, 2 crores to
Rs. 3 crores. It may be that we will
have to spend about Rs. 11.6 crores
during 1986-87.

Shrl D. C. Sharma: Floods are a re-
curring phenomenon in this country
and every year we have to face these
floods. May I know if the Govern-
ment of India has drawn up any plan—
of course I do not belicve very much
in planning—to offset these floods es-
pecially in those States which are
worst affected by these floods such as
Assam, Bihar and some other States?
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Dr, K. L. Rao: It is true that in India
where there are a very large number
of very big rivers, there is bound to
be flood every year. A master plan
has been drawn up for the various
parts of India costing about Rs. 1,000
crores. As funds become available,
money is being given to important and
vital States like Assam and Bihar in
the first instance and for other States
as and when necessary.

Shri P, C. Borooah: Have the Gov-
ernment of India got an idea that
Assam has got quite a lot of land ly-
ing idle; that more than two-thirds of
the land in Assam is in the hill areas
and less than one-third in the plains;
that more than two-thirds of the peo-
live in the plains and less than one-
third of the people live in the hill
areas; there is only a very small area
of land lefy for living. Every year,
since 1954, floods have been affecting
the land and eroding the fertile Jand
of Assam—the floods in the mighty
Brahmaputra—to the exteny of 25,000
acres per annum, and in this way, a
very serious situation is caused in the
whole of Assam?

Mr. Deputy-Speaker: Please put a
question and not make a speech.

Shri P. C. Borrooah: In view of this,
may | know what steps have bzen
taken to save Assam from the attack
of erosion by the mighty Brahmaputra
every year and to save these fertile
lands of Assam?

Dr. K. L. Rao: The flood problem of
Assam is a most difficult one in the
whole of India, and it has been recog-
nised and we have been going into the
question both from the scientific point
of view and by trying to give as much
money as possible. And quite an ap-
preciable amount of money is being
allotted for flood control to save the
plaing in Assam,

Shri 8. C. Samanta: Is it not a fact
that after the occurrence of floods,
some enquiry committees were set up
by the Centre and, if so, may I know
how their recommendations are being
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implemented and how much help the
Centre is giving to the States?

Dr. K. L. Rao: It js true from time
to time we appoint a large number of
committees to deal with the various
specific problems. Each of these com-
mittees' reports is studied and action
ig being taken.

Shri Ranga: It is being pigeonholed.
Dr. K. L. Rao: No, Sir.

ot wo wre fy¥lY : war WY wgEy

Faramak faam & 3w wfawfa)
ot fadasi ¥ wrw ote fagre o«
10 FTF g wIg w1 91 qmar ¢ ¥
AN YFER AZ AT §, ¥ T qIH IwHHT
g1 & a1 37 ¥ wq-TaY a1 ¥ q¥ Iraw
37 ag WA @A ¥ A A d
et afdt oz g3 & fr @t waa
drq aaddes 7 fear g, @g wwr &,
ofg 7, a1 34 % fo *1 gAa™
fratarczr & 7

Dr. K L. Rao: As | said, the experts
are consulted, their reports are stud-
ied carefully and remedial measures
are taken as far as possible and practi-
cable consistent with availability of
funds.

Shri M, L, Dwivedl: They are com-
ing every year. Is there something
extraordinary in this year's floods?

Dr. K. L, Rao: There is nothing ex-
traordinary about these floods. Dur-
ing 1966-67, it was not due to any ex-
tensive rainfall that floods occurred,
but it was because there was sustained
reinfall in Assam and a very heavy
rainfall for a limited period in the
Nepal hills, that is responsible for the
heavy floods this year, Otherwise, the
total rainfall in the country has
been much less than the norma] years,

Dr. M, M. Das: Rapid deforestation
in the catchment area of the flood pro-
ducing rivers being one of the main
causes, may I know whether the Gov-
ernment has carried out any assess-
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ment to find out the extent of this Je-
forestation and to take proper reme-
dial measures to carry out the work
of afforestation successfully and whe-
ther the forest department of the
Central Government is proposed to be
brought under the Ministry of Lrriga-
tion and Power?

Dr. K. L, Rao: It is true that defor-
estation causes trouble in two ways:
by greater run-off of the water and
by carrying silt and sand which erodes
the soil. Soil cons 1 8
are being takep with the cooperation
of the Ministries of Irrigation and
Agriculture. There are certain in-
herent difficulties in the cases of rivers
flowing Northern India, Most of them
come from Nepal territory--espevislly
the northern rivers in Bengal and
Bihar—and from Tibet also. They are
out of our reach and there is a certain
amount of difficulty in taking soil con-
servation measures for those areas, In
the Kosj catchment, we are in close
contact with the Nepalese authorities to
give us the necessary facilities to
undertake soil conservation measures
in that area.

Shri P. E, Chakravertl: In addition
to Rs. 1.5 crores allotted to Bihar by
way of flood and drought relief, may
I know whether the amount
Government propose to spend for
derging operations in Bihar is a loan
to Bihar Government or it is the
Government of India which is spend-
ing it?

Dr. K. L. Rao: That is loan assis-
tance given to Bihar. All the flood
control works are financed by the
Centre by way of loan.

ot fawre qaw : W wE
A A ot fawor faar g, ww & www
A fagre 8 weyeww ofvesw &
% fear 2, &few gacwaw & an
Fagfewr 8 1wy,
¥ urt ¥ fodv aiw 2z mav a1, o fis
Hfarfiy ifear 3 1qgaw ®
LAY 25T A AQ Y, gAr
wrfRdt o W v, wr W
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L
aifrdi #134wm7 gat, €@ & @y
¥ T 1 a9 FT W § W
Fqr AT Aq9 FY O 7

Dr. K. L. Rao: [t is true in U.P. there
was unfortunately a serious breach in
the Chitauni bund. The Chitauni
bund wag constructed at a cost of Hs, 1

crore for the last 12 years for a length
of 21 miles.

Our technical officers in the Centre
maintain that that bund should be
protected, that protection measures
should be taken and that should ba
maintained fully. But the Stale
authorities felt that it was very costly
to maintain that in the present condi-
tion. Therefore, they did not take
sufficient steps to prevent it from
boing breached and the bund has
breached with the result, as the hon.
Member has said, a certain amount of
damage has occurred. Since then *he
State Government is considering what
steps they should take by way of re-
Pair to the bund and so on to give pro-
tection to these areas.

it farstfa fasr ;. Sraw wgiaw,
WY off A gz oot wrai & e frafr
Tew ¥ AT Ag arr w7 N fAxF
fFAt % ¥ HFT F9T a¥ oz faar
T g | IEET AT g dET
fiF ArETEr wET o & wvaT q¥r gAT
a1 | I gw A & w7 R agaw
@t ¥ o7 wifge a5 QA1 avs &far
WA afE ATETE wgT AT agh Ay
A7 AT FF AT A Angar g
wAY wgies A St gg wTeETRT gw AW
g feargr waras q g s
o ew AT F TET  aCh @ AT
arqr arfe gt P & oy a6 arfir
¥ gt AT 7 | AR fage ¥ gy emew
¥ e AT 3900 AT TIA FT
gur @ # s argang fe sewrcagt
# A A ¥ A sHas g
T oy wifaT aF arw g7 &0 ?
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Dr. K. L. Rao: It is true, What the
hon. Member has said is correct. That
is, in the Buri Gandak, above Muzaffar-
pur, there are no bunds—there are
bunds lower down but pot above.
Therefore it is that there is an extra
amount of flooding that has occurrzd.
this year. I have requested the State
Government to take up this work. I
will pursue it further and see that
ti:;is work is taken up as early as possi-
e

st wo ato fawrdt: a1y a1 wrat
A1 gar 9gaT 9 "EET fET )
T g wizie #fmmmm gfw @
#1 Tsq ¥ fag .

“construction of embankments,
improvem.nt of river channels
etc, etc.”

e § &1 & ag AT Smgar § fF
™ A F T ¥ w39 7.9 gt aw
g 2 ud e g T oqmw F A
#1 ({dm  owEE ¥ any g
O F w1 A1 o w2d 5 o0f g afz
s wdrFraf ga gk fer
wrar featdl & fregr & 7

Dr. K, L. Rao: Sp far, Sir, in the
country, we have been able to give
about 20 per cent of the area reason-
able protection from the floods. Thera
is 80 per cent more of the work to be
done. As the hon, Member has gaid,
especially in some areas in North
Bihar and Assam, it will be nec:ssary
to have some sluices for irrigation from
these rivers when they rise high, That
is being kept in view and irrigation
will always be provided for whenever
therc are bunds constructed.

off gerarw fag w7 FoATT AW
qu ot &€ faure faar @ ff a8 =
FIEH @ 9T 2, 2 N §IT @
frmt amr = §i ® {opd ¥ fa dafE
T wiTd AT E A 60-65
WY OTF § 09 gETT FedliAw
dx & ok g€ A<z &40 & A
T W Ik F0F g 7 §T AKX 70
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gAT 2324 & % wa4 T TG Al
w41 7 FTAFT WX FAAET FIR
AT wAfecs @ W & IAH
it F 1A AgY gl 94 TG
adftr faaer ot 7gf amr  faas
fefam =&f Y a3 If 9=
w Aeq Aff Fwr oA qr wEf
andt AT gAgT W X § A T
gaF fe raY goa sear @i W A
£ i 9% @ frat q@ ag If=
' q7f q, IfA 9 & FE 0T
BT wdA Y faard g wd frar 9
@Y 9z TIAT WY §94T IAT T FA
aret A mEEAl & 7 oAl ®@I
Tgg e Ay A fear 7

Dr. K, L. Rao: I quite agree with the
hon, Member that we should try to
protect ag much area as possible. At
present in India we have got still 400
lakhs acres more that are exposzd to

floods at the maximum, and we should
protect them as much as possible.

st wiery are &y ¢ SRS
1§ TwEqE  § yafan wrdt § e agi
¥ qrg gy § faggr fr < woww
afi gt A IHz AN A9
it & A% v wgge ¥ feed
TF AT ZT AX ¥ FW AR
Zar 41, THEAA KT UIEHr AT
& e T O g T ar AR
FACTET TH § FOT( G F AR
g1 ar yawrdtaem St g &
fog azwr & wr araw fwar & )
WX g7 g srReAT w fag ea §
fo syar g fomar & 7

Dr. K. L, Rao: I am afraid, I do not
know the particular case which the
hon. Member has mentioned. When-
ever we think of the Rajasthan plains,
we alwayg refer only to the Ghaggar.
If the hon. Member gives me a note
op this Jaipur thing which he has
mentioned, I shall find out.

AGRAHAYANA 3, 1888 (SAKA)

Oral Answers s160

ot wineTe AT do ¢ oA, A
T & 9gH A F oAara faewa At
wiat form & & A agnet § fe @i &
wowa & fag feaqm svar  w@ar
mqT g ? WL (9 @@ § At &
wIa gy A wra A T guT ag A
T WA oa@r g ?

Dr. K. L. Rao: We have provided
Rs. 73 lakhs for the flood control
works of Rajasthan,

Shri Priya Gupta: May I know whe-
ther the Government has assessed the
extent of damage caused by floods of
riverg Ganga and Fulhar to hundreds
and thousands of acres of paddy and
other crops in areas in Manijhari,
Barari, Azamnagar, Katihar, Korah
police stations in Katihar Subdivision
in Bihar as well as in West Bengal by
lower Damodar River and in Assam
by River Brahmaputra. which occur
every year; if so, what measures does
the Government propose to take to
check thesg floods anq whether the
proposed Mallior Bundh pear Manihari
Police Station and the pr
dredging of the lower Damodar River
and the measures to check Brahma-
putrg floods will be considered for
taking up and to be given the first
priority in the Plan period? May 1
also know if the minor irrigation
works, including small bunds, which
have beep sanctioned by the Central
Government, will be allowed to be im-
plemznted by the State Government
before the next floods?

Mr. Deputy-Speaker: Only the first
question need be answered,

Shri Priya Gupta: It is the same
question,

Mr. Deputy-Speaker: You cannot put
two or three questiong all together,

Shri Priya Gupta: The rest of the
question may be considered by him.

Dr. K. L, Rao: I shall answer that
part of the question in which the hon.
Member is very much interested, The
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hon. Member has always been repre-
senting to me, and quite correctly too,
that the Manihari area bund be pro-
tected from floods in the Ganga and
the Fulhar. Where there is the con-
fluence of the Fulhar with the Ganga
there is a certain area of about 2} lakhs
acres which is c¢xposed to floods
every year and the hon. Member has
been persistently asking for the pro-
tection of that area, Unfortunately,
there ore four agencies involved in
that, namely, the West Bengal Govern-
ment, the Bihar Government, the Rail-
ways and the Central Government, and
it has taken some time to get the
resolution of the difMculties. Now we
have arrived at a unanimous decision
and the work is going to be taken up.
In the Fourth Plan we have provided
Rs. 75 lakhs for the construction of this
work in the Bihar sector and Rs. 50
lakhs in the Bengal sector. I hope,
some portion of the work will be star-
ted next year.

Shri Priya Gupta: More than Rs. 2
erores have been sanctioned,

Mr. Deputy-Speaker: If you are pot
satisfied with the reply, you can ask
for g half-an-hour giscussion.

Shri Priva Gupta: The country s
running short of food. It is a vital
thing. Can you allow the Minister to
reply to it?

Dr, K. L. Rao: If you will permit
me, Sir, I will answer the question.
It is quite true, as the hon. Member
has said, that the cost of the work is
Rs. 2-1|2 croves. In the Bihar area
Rs. 75 lakhs have been given for tak-
ing it as a priority work to connect
Lava on the Fulhar with Manihari on
the Ganga. This iz the most import-
ant portion of the work.

Mr. Deputy-Speaker: Shri Kachhs-
wvaiya.

Bhri Sheo Narain: What about us.
Sir? We also are here on this side.
o gom wx wawr: fog dqi @

a7 WX gT AT WA At 2 3 el
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¥ g , ¥E aratdr &1 wré gasan
g A 4l F199 F,, 4 a@™Hr
T A A aTgmT A afegi &
fEare 5—35 ®FT W OHET qu—40
g T FE G2 AF ATHIF FAATR
i seqr 57 w0 ¢ fmw gmT
gt 5% wid 417 A% O F Wiy foww
fa ag o "% -

Dr, K, L. Rao: What the hon. Mem-
ber is thinking evidently iz of reten-
tion dams or tanks where water can
be held back so that the intensity of
the flood: may not be felt, It is not
in many areus that we can take this
up, but in Assam on the Pagladia
River we are thinking of having a re-
tention reservoir which will help pro-
teet the area. Otherwise, I am afraid,
we do not have much of o chance be-
cause most of our rivers come from
Nepal and it js very difficult to say
whether they will allow us-to cons-
truct retention dams or Tetention
tunks in that area.

Mr. Deputy-Speaker: Next Question.
Dr. M. M, Das,

Some hon, Member rose—

Shri K. N. Pande: Sir, I have been
trying to catch your eye. This is an
imporiant guestion.

Shri Sheo Narzin: 1 wanted to put a
question.

Shri Subodh Hansda: I was a signa-
tory to this Question. 1 have mnot
hien called.

Mr. Deputy-Speaker: I am sorry. |
hnve gone to the next Question.

Shri K. N. Pande: This is very un
fair.

Mr, Depuiy-Speaker: Maybe
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Fereign Exchange for Atemie
Energy

482, Dr, M.+M. Das:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister nf Finanee be
pleased to wtate:

(a) whether it is a fact that the im-
plementation of a number of projects
of the Department of Atomic Energy
have been delayed due to the non-
availability of foreign exchange;

(b) whether it is also a fact that
equipments for Jaduguda Mines
Project could not be imported in
time because of foreign exchange
difficulty and the work on Heavy
Water Plant had to be postponed for
the same reason; and

(c) it so, the steps taken or pre-
posed to be taken for the removal of
the foreign exchange difficulties?

The Minlster of Finance (Shri
Sachindry Chaudhuri): (a) Scarcity of
foreign exchange may be considered as
only one of the factors for delay and
it is difficult definitely to assess the
contribution of this factor alone to the
delay.

(b) and (c). The only instance of
delay reported to the Finance Minis-
try, rclating to the Jaduguda Mines
Projects, refers to the import of cer-
tain equipment for which a foreign
exchange allocation was made against
the Swedish Suppliers' credit in the
first half-year of 1964-65; but the De-
partment of Atomiec Energy were un-
able to utilise it for the necessary im-
ports because agreement could not be
reachad with the suppliers. Subse-
quently, after negotiation with the
Swedish authorities, the amount was
provided under the Swedish Govern-
ment Credit and in September 1965.,
with the Swedish Government's clear-
ance, the Department of Atomic
Energy was authorised to place the
order.

As regards the Heavy water Plant,
this project has not been postponed on
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account of foreign exchange difficulty.
A final project report is under prepa-
ration and consideration is also being
given to locating appropriate sources
of foreign exchange.

Dr, M. M, Das: Now that the hor.
Finance Minister has said that therc

has been practically no diffi-
culty about foreign exchange
in  implementing the schemes
of our Atomic Energy Com-

mission, may I ask what has becn
the total cost of equipment imported
for the Jaduguda Mines Project and
from what country the equipments
have been rmported and how much
fmeizn exchange was made available”
Shri Sachindra Chaudhuri: As I said,
it was from the Swedish sources ‘hat
this foreign exchange came. I cannot
give immediately the total amounts
snent. T require notice for that.

Dr. M. M. Das: May 1 know fror:
the hon. Minister whether
our Atomic Energy Com-
‘mission is in & position to export
certain products, namely, heavy water
and processed radio-active mineral
ores Lo other countries and, if so,
whether any such materialy have
been exported and what amount of
ireign exchange we have earned?

Shri ‘Sachindra Chaudburl: As |
pointed out, so far as the Heavy
Water Plant is concerned, it has not
yet been flnalised at the project stage.
There is ng question of there being
uny export, There is a possibility of
exports i the project is finalised and
we get it going. It will be wmerely a
fuess to say today how much it would
be or how much is possible and !
would not like to make that guess.

ot 5o wo fydlt : & am
et ¢ fe ot fu2alr P ma aw
%7 Srdvzy # fF g w1 fow
g2 3g 7 ofafom mar adr gEd
sraszy & fAd faa) fafrm wra #74
% fadr fazei & &1k araf wa 7@ &
afe at, A faw fa 7370 3 Q) fvm
Wt ?
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Shri Sachindra Chaudhuri: There
are a number of projects for the
Atormue Energy Commission which are
already on fool with foreign assistance.
I lola you about one and I can zive
the list of others. There is the Taia-
pore Alomic Fower Plant Project;
there is the Rajasthan Atomic Power
Piant Project, the Rajasthan Atomic
Power Flant Project Stage II, the
Fuel Fabrication Facilities plant.
These are four projects which are on
foot and they ace with aid from diffe
rent countries,

Shri 8. C. Samanta; Is it not a facl
that irn the early part of this year
the Woild Bank Team visited some
other projects of the Atomic Ene:rgy
Coinmission and, if so, may 1 know
whether they gave any hope of the
foreign exchange that is required?

Shri Sachindra Chaudhuri: I require
notice lo answer this question, I was
asked as to which are the sources of
foreign exchange and whether any
scheme has been held up on account
of want of foreign exchange. Per-
sonally so far as I am concerned, 1
do not know of any such conversation
or any such scheme.

Dr. L. M. Singhvi: May I know
whether it is a fact that the atomic
energy projects in Rajasthan  have
been delayed partly by the non-avail-
ability of foreign exchange and, if
this is so, what has been done 13
expedite these projects? Whether it
is considered by the Government that
this would provide a stable source of
power in Rajasthan and, if so, by
when?

Shri Sachindra Chaudhuri: So far as
Rajasthan schemes are concerned, the
delay, if any, has not been caused
by the absence of foreign exchange. 1
have got the information here. The
Rajasthan Atomic Power Plant Pro-
jest, Stage I: the first stage of the
project is covered by Canadian credit
for 37 million dollars and that agree-
ment was signed on 27th April, 1964—
43 far back as that—and the first
stoge is expected to be finished by
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1963, The Rajasthan Atomic Power
Plant Project, Stage II: in the second
stape again it is intended to arrange
for Canadian assistance for this pro-
ject and there ought not to be any
delay; this is expected to be finished
and be in operation in 1870-71.

Mr. Deputy-Speaker: Mr. H. C.

Matnur,

Shri Subodh Hansda: I rise on a
point of crder.

Mr. Deputy-Speaker: There cannot
be auy point of order during Question
Hour,

Shri Subodh Hansda: My name is
there in this question; it was there in
the last question also, but my name
has pot been called. 1 would like to
know from you why you have not
called me.

Mr. Deputy-Speaker: He did not get
up when 1 looked at him. Mr. H. C.
Mathur.

Shri Ilarish Chandra Mathur: Not
only in the context of the real danger
pused by China's advance in atomic
energy---China which was far behind
us in this fleld is far ahead of us
now—but also in the context parti-
cularly of Dr. Sarabhai's speech last
week thut atomic energy can be
produccd at a much cheaper cost, say
at 2 Paise per unit as against 5 Paisc
for toe conventional one, I am asking
this guestion. May I know whether
there liss been any rethinking in the
Goverrsnent{ of India on this subject
and, if su, whether the hon. Finance
Minister is in a position to assure us
that this programme will not swifer
for want of foreign exchange.

Shri Sachindra Chaudhuri: So far
as the first part of the question is con-
cerned, I do not accept that China was
behind us or China has gone ahead of
us; 1 have got no information on
that; I cannot say ‘yes' or ‘no".

So far as the second part is concern-
ed, I will simply answer this. So far
as Dr. Sarabhai is concerned, he has
made .lie statement. 1 may tell this
Hause that Dr, Sarabhai is in constant
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and cluse contact with this Govern-
ment and every project that he puts
forward is examined and attempts are
made to see that those projects are
accommodaled and that cheaper pro-
ductior. of power is effected.

Mr. Depuly-Speaker: Mr. Subndh
Hansda,

Shri Subodhy Hansda: Since there
is no uranium extraction project in
our counrty and the Minister has said
that there will be difficulty in the
construction of Jadugudu Project
because of shortage of foreign cx-
change, may I know whether thic
matter has been considercd that
the effect will fall on Trombay for
which we reqgiire huge gquantities of
raw materials?

Shri Sachindra Chaudhurl: This
question hurdly arises out of the yues-
tion here, Really this is not a ques-
tion; it is esking for my opinion,
which I cannot explain.

of} fyrg arome ¢ #§ gowie A a3
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Shrl Sachindra Chaundhurl: I have
already stated that so far as heavy
water is concerned, it is in the project
stage. The matter has not been fino-
lised ang it is expected that, when
the project is finalised, foreign ex-
change will be available for it. So
far os the first one is concerned, I
do not quite see that there is any
cumment to be made on this.

shri K. C. Pant: The hon. Minister
said that he was expecting the second
Plant in Tajasthan to go on siream
in 1970-71. May I know whether the
foreign exchange allocation has oeen
made or any firm arrangement bas
been made, for that and also for the
two units of heavy water plant in
Madras?
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Mr. Depuly-Speaker: He has already
given the answer.

Shrl Sachindra Chaudhurl: I have
already given the answer. As regards
heavy water, I have already answerad
the question, But if he wants to know
about the second stage of the Rajas-
than project, I can say that we are
actually at the moment trying to get
Canadian assistance for the second
stage and we are optimistic about get-
ing it,

Mr. Deputly-Speaker: He wanted to
know about the Madras project.

Shri Sachindra Chaundhuri: So far
as the Madrag atomic power plant is
concerned, a major part of the nuclear
equipment and as ‘much conventional
equipment as posible required [for
the station will be fabricated in India
by importing only materials, and for
these materials there has to be ar-
rangement made for foreign exchange
or free foreign exchange used.

shri D, D, Purl: Reverting back to
the questior. of heavy water, may I
know whether there is anything like
a schedule as to when in point of time
we shall actually go into full produc-
tion of heavy water at Nangal and at
that point whether we shall have
heavy water surplus to our require-
ments for export?

Shri Sachindra Chaudhuri: I ‘thiuk
I have answered this question already.
1 have said that there is a project
report which is being awaited. When
the project neport comes it will be
possible for us to say that so much
trme will be taken in getting the heavy
water plant into production. As 1
hava said it is anticipated that there
will be a certain amount of heavy
water 1n excess of our needs but our
needs may in the meanwhile increase
and we might be able to use al! the
heavy water that we produce ourselves
for better utilisation of our atomic
power.
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+
*453. Dr. L. M, Singhvi:
Shri Maniyangadan:
Shri Maheswar Nafk:
Will the Minister of Finamee be
pleased to wstate:

(a) whether Government are aware
thay certain communist Chinese con-
sumer goods have found their way
into India and are being gold openly
in the Indian markets;

(b) if so, whether Government are
aware of the channels of entry for
these goods; and

(c) the steps taken by Govern-
ment to check such commercial ino-
trusion?

The Deputy Minister in the Minis.
try of Finance (Shri L. N. Mishra):
(a) to (c;. A statement is laid on
the table of ths House.

STATEMENT

(u) aad (b). The Government are
aware that certan-consumer goods of
Chinese origin are occasionally sold in
India in small quantities. Passengers
coming from Nepal, Malaysia ard
Singapore bring such goods ag part
of their baggage some of which find
their way into the 'narket. There has
also been some smuggling of these
goods on a small scale, mainly from
East Pakistan and Nepal But there
is no report of organised smuggling
of such grods, nor of regular sale of
such goods in India,

{c) The customs authorities pave
veen alerted and directed to intensify
their vigilance in the matter.

Dr. 1. M. Singhvi: This statement
gives the impression as if the smug-
gling of Chinese consumer goods into
India is dong by a scries of sporadic
and individual act. I think this is
wrong, May 1 know whether Govern-
ment are aware of an organsed plan
of dumping these consumer goods of
Red Chinese origin into India and of
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applying the sale proceeds for pur-
poses which are not in conformity
with the rational interests of our
country?

Shri L. N. Mishra: We have looked
nto 1t and got reports also and 1
might say that therc is no organised
smuggling of Chinesg consumer zoods
into India.

Dr. L. M, Singhvl: Every once in a
while we read that in Assem, Jammu
and other parts of India these con-
sumer gouds are being sold. I would
like the Tinance Minister to tell wus
whether there exists a single case of
prosecution and punishment in any
such case and whether Government
have thought of fmposing a blanket
ban and prohibition by legislation on
the sale or import of such consumer
goods into this country?

Shri L. N. Mishra: There is already
an order to that effect and therefore,
speciel legislation is not necessary for
that purpose, There is a ban already.
But there are two reasons why these
consumer goods arc available in some
of the markets, for instance, as the
hon. Member hag said, in Assam and
scme border areas adjoining East
Bengal and Nepal.

Shri Priya Gupta; In Bihar also.

Shrimati Vimla Devi: Also in Madras
and Andhra Pradesh.

Shri 1., N, Mishra: They might be
availahle in the markets of Bihar and
UP and especially in Katlhar area per-
haps. But the reason is that some of
the people who come from Singapore,
Malaysia and Ncpal bring with them
some baggage like that and they might
be selling those things in those mark-
cts. But these cases are very spo-
radic and negligible. I might say that
the total value of the goods detected
so far has been of the wvalue of
s, 2,26,320 up to September last year,
and this year, up to September, it is
Rs, 1,51,468,

Dr. §.. M. Singhvi: My question was
whether thers was any singls case of
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propecution and punishmeny at the
point of sale of these consumer goods
and that has not been answered.

Shri L. N, Mishra: 1 would require
notice of that question.

Shri Makeswar Nalk: The state-
ment says that no organised smuggling
has been reported to Government,
May I know whether Government
should wait for certain reports tn
come and they will not do anything
on their own to check this smuggling?
In spite of the fact, that there is no
such report, in Western and Eastern
India, such consumer goods are being
smuggled and sold. May I, therefore.
know what action Government have
taken in that matter?

Bhri L. N. Mishra: These reports are
from our own agency. I would not
like to name the agency which Gov-
ernment have got. But Govermment
have got a special agency for the
purpose. That agency was asked to
look intop it and find out, and on their
report 1 wiight say that there is no
nrganised smuggling.

Shri B, S, Pandey: May 1 know
whether the attention of Governmenl
has been grawn to the fect that China
is dumping her goods in Nepal and
smuggling is being done from Nepal to
India. Does the hon. Minister know
anything about it?

Shri L. N. Mishra: Yes, Chinesc
goods are available in Nepal in abun.
dance. My house is just two miles
from the Nepal border, and, therefore,
I know it. But I do not think that
there is any smuggling of goods in
any large quantity into India.
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Shri Sham Lal Baraf: In view of the
fact that dumps of these Chinese con-
sumer pouds like the ones mentioned
by the hon. Deputy Minister and some
more things also have been unearthed
only a few days back in Jammu, may
I know whether Government have
thought of its being in proximity to
Ladokh :nd of Chinese agents freely
moving in that area? May I know
whethe: Government's attention has
been drawn to this, and if so, what
action is being taken to stop all that?

Shri L. N. Mishra: We are aware
of it not only as regards the smugg-
ling of goods but as regards the other
aspects also. Apart frem the Finance
Ministry cr the customs force etc., the
Home Ministry must be looking into
it.

$bri Hen Barua; Apart from
Chinese arms and ammunition being
smuggled into Nagaland and the Mizo
Hills District of Assam, are Govern-
menl aware of the fact that Chinesc
fountain pens are available in Indian
markets from Assam to Janmrmu and
kashmir, and Chinese fountain-pens
are available in Delhi also? In that
context, may I know whether Indians
who are traitors to the interests of
the country are indulging in this ne-
farious trude and they are building
up a sort of smuggling ring from
Singapore and Hong Kong via Tokyo
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and Manila to Madras and then doing
this kind of thing? In view of all
these things, I am wery specific in my
mind that those Indians who are doing
this and indulging in these things, in
their craze for money are betraying
the interests of the country. What-
ever that might be, they are
traitors . . .

Mr. Deputy-Speaker: What is his
question?

Shr! Hem Barua: May I know whe.
ther Government are aware of Lhe
fact that fountain-pens are available,
that is, Chinese fountain-pens are
available in Indian wnarkets from
Assam to Jammu and Kashmir and
they are available in Delhi also? If
so, may I know whether Government
have tried to find out the modus
operandi of these Indian blackmark-
eteers and take strong measures
against them because they are acting
counter ty the interests of this nation?

Shri L. N. Mishra: As I have al-
ready mentioned, fountain-pen is one
of the items involved in the smuggling.
About the ring etc, it is a fact that in
some of the border States these things
are being sold but not on a very large
scale. As for the sale, in Delhi, the
hon, Member might have better nx-
perience,

8hri Hem Barua: The hon. Minister
has said that it ig not on a large scale.
We are not concerned about large-
scale or small-scale. Smuggling is
smuggling and betrayal of Indian in-
terests iz betrayal of Indian interests.

Mr. Deputy-Speaker: Order, order.
There cannot be any speeches now.

Y gew WX v R/ HA
ngER &1 e w8 M 8 fr froey
1T 9@ A § 4T g AT A As-
e 7 wriaveat gt off a1 g wa
@, qzurz ® TAd 9@ oF @ gEh
a7 arRadt Feafaeet F s &9
it %Y frreamr & wwrfew § Y
ghmre ord T § ? AT ST R @
o1 sq1A femn § P AT gareme W gt

NOVEMBER 24, 1966

Oral Answerg 5174

& a¥ g WY ag a1 qravA s
wrar &, gfqa a7y Amy a § 7
T EEHT W W ATHETT FT 07 00
2?7

it wo yo fm : @ WATAT @
AT FaEw ag weva 7 1 # g e
CECECE R E N

st gow aRwEA™ : §I7 & @7
O g IR A § 7 s @
gfaame amidt Feafa=i & 1@ T
mg § 7 IWTeNs W™, gEET I
AdY maT & | 39T fraaTgd )

Mr, Deputy-Speaker: Shri Thirumala
Rao.

Shri Sheo Naraln: We arc from the
border districts. We know what is
going on there,

Shri Thirumala Rao: Have Gowvern-
ment got any machinery to catch the
retuilers ang through them trace the
wholesaler and smugglers of these
goods? 1i so, what is the result of
their efforts?

Shri L. N. Mishra: We have got anti-
smuggling squads, We have got a
special organisation for it. They are
trying to track these people.

Shri Hem Barua; It is not function-
ing.

8hri Tyagl: Since this smuggling is
going on on a larger and larger scale
along the border, have Government
considered this aspect that through
this activity the Chinese are creating
contacts on the border and it might
constitute a threat to our security?

Shyi Hem Barua: In Delhi also.

Shrl Tyagl: Keeping that in view,
will Government give an assurance
that they will look into it and would
not allow any further smuggling and
contacting by the Chinese of our peo-
ple? Also, how many Chinese traders
are involved in this?
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Shri L. N, Mishra: So far no infor-
mation of Chinese traders taking part
in this has been brought to our notice,
As 1 said earlier, passengers coming
from Nepal, Malaysia and Singapnre
are the mizin source of supply of
Chinese goods in the Indian markets.
Also, prior to October 1962, we had
trade with China. Some of the goods
may be on the account relating to that
period.

So far us taking measures on ‘he
border etc. is concerned, we have anti-
smuggling squads; Collectors of Cus-
toms have been alerted and they are
very vigilant and very carefu'.

Irrigation Potentia]

+
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
SBhrimatj Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

*485

(a) the irrigation potential actu-
ally created under the major and
medium irrigation projects in the
country so far;

(b) the irrigation potentia] actually
utilised for cultivation so far;

(¢) the reasons for the shortfall;
and

(d) the steps taken to make use of
the entire irrigation potential so far
created to be brought wunder the
plough?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) to (d). A
statement giving the requisite infor-
mation is laid on the Tale of the
House.

STATEMENT
(a) 42 million acres,
(b) 38 million acres.

(¢) Over 2 million acres of potential
were created in the last year of the
Third Plan. Not all this was avail-
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able for utilisation in the same year.
The potential figures are as of March
and utilisation commences in June
following with the onset of monsoon.

Besides this, utilisation in some of
the Projects like Kakrapar and Mahi
has been low on account of the
absence of storage reservoirs; utilisa-
tion in Chambal has been low on ac-
count of the shortage of water in the
Gandhisagar reservoir due to abnor-
mally low rainfall in the catchment.
The utilisation has also been low 1in
the Tungabhadra Project (Left Bank
Canal) on account of the poor res-
ponse for ayacut development.

Some lag of utilisation hasz also oc-
curred, though to a smaller extent,
due to the delay in excavation of
water courses and fleld channels.

(d) Action has already been taken
to provide storage where they do not
exist, for example, the Ukai Project
is being constructed for Kakrapar
Canal System and the Kadana Project
for the Mahi Canals.

During the Fourth Plan perfod
ayacut development programme is to
be pursued vigorously.

Delay in excavation of fleld chan-
nels is also being eliminated by as-
gisting the cultivators by making out
the alignment of field channels on
village maps and gulding them in
actual excavation. Most of the State
Governments have assumed powers
for construction of these channels in
case of delay by the beneficiaries.

A number of States have fixed con-

cessional water rates to encourage
cultivators to  take up to irrigation
speedily.

Shri P. R. Chakraverti: What more
money is going to be invested to
augment the irrigation potential in
view of the mounting difficulties?

Dr. K. L. Rao: [ am sorry I did not
eatch the question exactly. But T will
submit that the irrigation potential in
India has been fairly utilised, reach-
ing a figure of 87 per cent. Funds are
made available on a priority basis to
see that the Irrigation potential al-
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ready built up is utilised as much as
possible.

Shry P. R. Chakraverti: Taking into
account the unprecedented  drought
cspecially in Bihar and UP, which is
supposed to be visiting us in a cen-
tury, do Government propose to re-
orient its earlier policy of going in for
major frrigation projects and favour
minpr irrigation projects in the im-
medinte future?

Dr. K. L. Rao: The drought in Bihar
and Eastern UP is because of the fact
that this year's rainfall has been only
50 per vent of the normal. Also the
rainfall in  September snd October
has practically been nil. To deal with
1 condition like this, it is only major
and medium irrigation projects and
projects which wil] invelve utilisa-
tion of underground water that can
ne of help. Government are consider-
ing stepa In order to previde for pro-
jects which can take care of the
severe conditions that have prevailed
this year. d
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Dr. K L. Rao: It is true that in
India at the moment, at the
end of the third plan, we could

give irrigation only to 23 per cent of
sur cultivated land. The projects that
have been taken up, when completed.
will provide irrigation for 30 per cent
of our cultivated land. It is possible,
according to our water resources, to
provide irrigation for 50 per cent at
least of our land. Therefore, it will
be our enfteavour To see that this 50
per cent is reached as early as possi-
ale
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Shrimatl Vimla Devi: I wart to
know whether the irrigation potential
created under the Nagarjunasagar
project has been fully utilised; if not,
what steps the Government is going
to take to utilise the irrigation poten-
tial?

Shri Ranga: The
yet built up.

Dr. K. L. Rao: What the hon. Mem-
ber wants 1o say is that the irrigation
potential must be built up. As Mr.
Ranga sald it is not yet built up.
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Dr. K L. Rao: It is true that in
Chambal project we met with an un-

potential is notl

fortunate accident of having a
series of years of low rainfall. Tt is
rather extraordinary, and we  only

hope that the monsoon will be better
next year and in succeeding years.

Shri Dinen Bhattacharya: May 1
know whether it is a fact that the
West Bengal Government submitied
to the Central Government a scheme
for medium and small irrigation pro-
jects to supply adequate funds, so
that they may imp'ement those pro-
jects, and if so, what is the reaction
of the Government?

Dr, K. L. Rao: The West Bengal
Government has asked for accelerated
assistance on some of the projects

and for the drainages in the 24-
parganas. These are wunder consi-
deration.

Shri Ranga: What steps are being
tnken by Government in order to see
that the irrigation potential which is
being created is not lost by inunda-
tion and other troubles that are being
created by ‘too much of water in cer-
tain areas and lack of drainage faci-
lities in other areas?
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Dr, K. L. Rao: Irrigation is not
affected by inundation or floeds to
that extent because we do not have
the irrigation works where there are
floods, and  wherever we have such
things, we always protect our irriga-
tion canals. Of course, waterlogging
is an important aspect, and it comes
up very prominently in the case of
Punjab where we do not have suffi-
cient amount of drains.

Shri Ranga: Also in Andhra,

Dr. K. L, Rao; The remedy for the
elimination of this waterlogging is
construction of drains. 1t is true,
as the hon, Member has said, thatl in
Andhra in the coastal areas there is
a cerlain amount of congestion, bul
by construction of more drains it will
be possible to bring in another 3
lakh acres under full crop. This is
also under consideration,
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Dr, K. L. Rao: It is true, what the
hon. Member has said is correct. If
we are able to conserve the waters of
the river Rapti, it will serve the dou-
ble purpose of being able to control
floods in that also, as also providing
irrigation, but unfortunately Repti
comes from Nepal territory, and the
only site where we can construct a
dam is at Jalakund 50 miles inside the
territory of Nepal. Therefore, it is ob-
vious that we cannot undertake that
work.

Shri A. P. Sharma: Apart {rom Lhe
major and madium irrigation schemes,
may I know what concrate staps the
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Government is going to take o pro-
vide tubewell and diesel and electric
pumping sels for those areas where

other irrigation facilities are not
available?
Dr, K. L. Rao: It is quite true that

tubewell irrigation is a very important
one, because of the different types of
underground water resources especially
in the Gangatic and the Narmada
basins. We have got plenty of under-
ground water which we are utilising.
The hon. Member has been asking for
tubwells in those areas. I think if he
persuades the local State Government,
he can get g large number of tubewells
and they have also set up g number of
tubewells recently.

Shrimati Lakshmikanthamma: In
view of the existing food situation,
may I know whether the Government
propose to complete the projects, which
are under execution, at the earliest

Dr. K. L. Rao: Yes, it is the policy
of the Government and the Planning
Commission to see that the projects al-
ready undertaken are completed and
first priority be given to them. Also,
they are lo see that all the medium
irrigation projects are completed, and
we only hope that if we get additional
funds provided, we could complete
also as many major irrigation projects
as possible.

Mr, Deputy-Speaker: Next question,

Shri R. S. Pandey: Sir, | want to
put.a very important question about
the Narmada Valley Project.

Mr. Deputy-Speaker: Order, order.

Next Question, No. 486, Shri Shree
Narayan Das—absent.

Shri Bhagwat Jha Azad—Shri 8. C.
Samanta,

Shri 8. C. Samanta:
487.

Shri M. L. Dwivedy: Question No.
506 may olso be taken along with
Question 487. They may be taken to-
gether.

Question No.
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Mr. Deputy-Speaker: Can you
answer them {ogether?

Shri B. 8, Muarthy: Yes, Sir.

Family Planning Schemes

+

*487. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri P. C. Borooah:
Dr. M. M. Das:
Shri Gulshan:
Shri P. H. Bheel:

Will the Minister of Health and
Family Planning be pleased 1o gstale:

(a) whether Government ave con-
ducted any country-wide assessinent
about the success of the Family Plan-
ning Schemes;

(b} the exlent to which Loup hus
proved a success in practice; and

(c) whether the success achleved
in this fleld so far is lixely to huve
some impact on the increasing popula-
tion?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. §, Murthy): (a) Yes, Sir.

(b) On the basis of the information
at present available, the Loop is suc-
cessful in preventing pregnancies in
more than 97 per cent cases.

(c) Yes. Sir.

Family Planning Programne.

*506. Dr. L. M. Singhvi: Will the
Minister of Heaith and Family Plan-
ning be pleased to stale:

(a) whethey Governmeni have made
detailed plans for the most efficient
utilization of the gdditional alineations
proposed Lo be made for Family Plan-
ning Programme in the country; and

(b} if so, whether Government
propose o lay g statement on the
the various

Table giving details of
proposals 1o strengthen the machinery
for the implementation of the pro-
gramme?
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The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. 8. Murthy): (a) Yes, Sir.

(b) A statement contlaining the re-
quired information is laid on the Table
of the Sabha. [Placed in Library.
See No, LT-7412/66].

Shri 8. C. Samanta: May I know
whether some samples of Ayurvedic
medicines are being received by the
Ministry and whether those samples
have been experimented upon in the
laboratories and, if so, what is the ac-
tion taken?

Bhri B. 5. Murthy: I do not think so.

An hon, Member: What is the an-
swer, Sir?

Mr. Deputy-Speaker: “I do not think
s0."

Shri S, C. Samanta: May 1 know
whether, in addition to the loops,

patent medicines are also being used?
used?

Shri B, 8. Murthy: No Patent
medicines.
Dr, L. M. Singhvi: May 1 know

whether the Governmeni have learnt
of many complaints of inconvenience
physical pain and impracticability of
the loop from the rural sectors of
this country where it seems that the
loop has not succeeded at all, and if, so,
whether the Government have taken
this into account before they launch
upon a massive programme for popu-
larising the loop?

Shri B, §. Murthy: All necessary
precautions have been taken, As the
reply to the main question indicated,
97 per cent of the loops inserted are
yielding results, This is an indication
that the complaints are mot many.

stHo wro fyddt ;- % w®H @
s wiea § fE ag @t 2edz agd
oz® 97 & T g AAT AEE 7 9E
FeT AEr for ag w7 now T ovAy AT
& 71 %7 57 E1 TRY TR0 AGAT A
... (smwER) 506 99T F I OF
Ty RERE §, 98 939 A T TET
gt FRAC W@ A1 T 7
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Mr. Depuiy-Speaker: It h_as been
laid on the Table. If he wants to put
any guestion, he may do so.

sff o w0 fldy = o # 0 AT
AT ¢ fif gw s 4 awemr mr #
& &g & =7 a7, 7oA & AT 9T AT
et F =17 g el ot & fam
FA-wAn fe aAny w1 72 § it aza
TR AR T s @7 wfvard
frasa fer snad A1 57 g Wt &
far g ficaar e F=iw g %
9 3 w7 e wrew T % v d
"t Tt wr At ag feaar
a7

Shri B. §. Murthy: The question
can be divided Into two parts. One is
the employment of personnel. The
matter is being taken upen a massive
scale and therefore we require a lot of
personnel. As far af the cost {8 con-
cerned, cent per cent cost is borne by
the Centre.

Shri M. L. Dwivedi: What js the
amount that is going to be spent by
the Cenire and by the States? What
is the budget proposal? When so many
details are provided, the estimate of

' ‘expenditure §s not givem. We want to
know that. LS *

Shri B. S, Murthy: A gemeral indi-
cation is given in what my friend is
quoting from. Each State has to spend

“'gnd béme to us for the sctust grant it
requiras. L

‘Shrt- M. L Dwivedi: What is the
budget proposal of the Cemntnal Gov-
ernment?

Mr. Deputy-Speaker:
give the figures now.
notice he can say so.

He cannot
If he wants

Shri Subodh Hansda: The Minister
stated that 97 per cent of the loops are

.. Yiglding good results. Has it come to
the notice, of: Governmenl that there
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is already a shortage, of loops and the
production of loops had goné &wn for
want of raw materials in the eountay?
If so, what is the Government dqing
to give raw materials to manufac-
turers of loops in the countryy

The Minister of Health' and Family
Flanning (Dr. Sashila Nayar): There
is neither a * shortage of loops por
shortage of raw material for production
thereof. There may be some difficulty
of distribution in some places. If the
hon. member lets us  know, we, shall
immediately set it right. I can assure
the House that what we need is being
produced within the country and there
is no difficully whatsover.

R R I S ] e

Shri P. C. Borooah: In a democracy
everything is decided by vote. In vote,
numerelogy plays a most imporfant
part. The more the number the more
are the chances of #atdess at ¥he polls
whether it is a caste, commumly or &
nation. Under the circumstanges, may
I know whether this business of family
planning of gurs is not running coun-
ter to the success of democriugy  as
practised in India

Mr. Deputy-Speaker: 1 disallow the
question. : b

Dr. M. M. Das: May I know whether
the Central Governmenet has decided
to open surgical clinite in - different
cities and towng where all those, mar-
ried or unmarried, who are willing to
undergo sterilisation' will be operated
upon payment of o nominal fee which
will be determined according to his
financial condition?

Dr. Sushila Nayar: This is not cor-
rect. What has been done Is that the
Government helps the State Govern-
ments in improving their surgical
facilities wherever §i may be eensider-
ed necessary, and in sopoe cases in sett-
ing up mobile units to offer sterilisa-
tion facilities to married couples who
have 3 or more children, and the
youngest child is more than two years
old. In those cases. at the written
consent of husband and wife sterlisa-
tign f[acilitics are provided.
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7 fad, g & frdt 2o w1 war ady 2,
&, g fergram g1, w9 & o A0
FE IW AT )

Some hon. Members rose—

Mr. Deputy-Speaker:
Hour is over.

Shri R. §. Pandey: Sir, I want to
put a very important Question. Today
the news has appeared that the raw
materials to produce loops are not
available......

Mr. Deputy-Speaker: Order, crder.
Please st down (Interruptions). It is
a happy augury that so many people
are interested in family planning. But
we cannot go on beyond the Question
H{.Jur.

The Question

WRITTEN ANSWERS TO
QUESTIONS

National Defence Remittance Scheme

*484. Shri Basappa: Will the Minis-
ter of Finance be pleased to state:

{a) whether the National Duience
Remitlance Scheme hay proved g suc-
cess; and

(b) how manay import licence appli-
calions have been received in this ve=
gard so far?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Govern-
ment are satisfied with the response
o the Scheme,

(b) 3,903 upto 22nd October, 1866. *

Relationship between wage rise and
increased productivity

©486. Shri Shree Narayan Das: Will ~
the Minister of Planning and Soclal
Welfare be pleased to slate:

(a) whether the suggestion made
that a closer study of the cost struc-
ture in the economy to evolve a pat-
tern of relationship between wage rise
and increased productivity has been
considered; and

(b) if so, the result thereof?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) and
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(b). Important elements such as the
principle of fair wages, adjusiment for
cost of living, cost structure of indus-
tries and their capicity to pay already
form part of wage policy as envisaged
in the Five Year Plans. Wage
Boards which have been constituted
over the past decade make recom-
mendations concerning the wage
structure in different industries after
taking into aceount the report of the
Committee on Fair-wages, the needs
of industries in a developing eco-
nomy, changes in cost structure and
possibilities of undertaking payment
by results,

Irrigation Schemes

*488. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Boroeah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that there
are numerous agencies to look after
the irrigation schemes both at the
Centre and in the States;

(b) if so, the names of those agen-
cies;

(¢} whether it is also g fact that
such a multifarious control leads to
slow implementation as wel] as low
utilisation of irrigation projects and
its potentials; and

(d) it so, whether Government
have any scheme to put them under
the control of one organisation?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). At the
Centre, major and medium irrigation
schemes (irrigation schemes which cost
over Rs. 5 crores are {ermed major
schemes and those which involve an
vutlay of between Rs. 15 lakhs and
Rs. 5 crores are lermed medium
schemes) are deall with in the Minis-
try of Irrigation and Power, and minor
irrigation schemes (i.e. schemes costing
upto Rs. 15 lakhs each) by the Ministry

of Food Agriculture, Community Deve
lopment and Co-operation, In the
States, A number of Departments
ey, Agriculture, Irrigation, Commu-
uity Development Departments etc,
deal with irrigation, Recently minor
irrigation cells under the Agricultural
Production Commissioners have been
sl up in a number of States.

(c) There are arrangements for
Inter-Department Co-ordination and
pussible steps are taken to expedite
implementation of schemes and utili-
sation of benefits,

(d) The grouping of subjects in
departments is one of the subjects
under examination of the Administra.
tive Reforms Commission; they will,
therefore no doubt, look into this
malter.

Agreemenits signed with U.B.A.
nnder PL 480

*489. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. #8 on the
28lth July, 1966 and state:

(a) whether it is a fact that agree.
ments signed by the U.S.A. under PL
480 gre public documents and not
treated as classified documents in
USA,;

{b) whether Government have
made a comparalive study of these
agreements with 5 view to obtaining
best termg for India;

(¢) whether Government have tried
to find out as to whether Cooley
Loan provision forms part of the
agreement with Yugoslavia; and

(d) whether Government  itself
insisted on the inclusion of this pro-
vision to promote mixed capitalism
(foreign plus  indigenous) In this
country, as a part of their mixed
economy sel-up?

The Minister of Finance
Sachindra Chaudhuri):

(Shrl
(a) Yes, Sir.
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(5 Every attempt is mede to obtain
the best terms for India. This is based,
amtorip other things, ‘en information
relating to the terma of PL-480 Agree.
ments between U.S.A. and other coun-
iries. "A formal study relating to the
terms of suich agreements has, however,
not been prepared.

(e) It is understood that the Cooloy
Loam provision does not form part of
the PL-480 Agreements with Yugo-
slavia. Tt may be pointed out that the
Cooley Loan provision is generally
meant for American firms or their affi-
liates .in the recipient countries who
may need Jocal currency financing,

(4) Nb, Bir.

Legallsation of Abortion

Shri Yashpal Singh:

" Dr. Ranen Sen:

Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Onkar Lal Perwa:
Shri D. C. Sharma:
Shri Basumatari:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Committee appoint-
ed to go into the question of legalis-
ing abortion has submitted its report;
and

(b) if so, the
thereof?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) Not
yet; the time for the submission of the
report has been cxtended upto the 30th
December, 1966,

(b) Does not arise.

*490.

recommendations

Uniform Sales Tax Pattern

*491. Shrimati Savitri Nigam:
Shri H, C. Linga Reddy:
Will the Minister of Finance be
pleased to state:
(a) whether Government propose 1o
adopt uniform India-wide sales-lax
pattern; and
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(h) if sn, the nature of the propo-
sal?

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) and (). Since levy of tax on sales
or purchases made inside a State is a
State subject of taxation, the question
of adopting uniform India-wide sales-
tax pattern by the Central Government
does not arise.

U.S. Aid

*492, Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
sShri D, C. Sharma;

Shri Onkar Lal Berwa:
Shri Ram Harkh Yadav:
Shrimati Malmoena Sultan:

Will the Minister of Fimance be

pleased o state:

(a) whether it is a fact that USA.
has tuken steps to make available its
contributions of non-project assistance
to Indin for the current financial year;
and

(b) thc amount fortheoming in addi-
tion to $200 million aleady released?

of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The USA has so far made available
two loans totalling $250 million as its
contributions of non-project assistance
to India for the current financial year.
Further non-projecl assistance for this
year is under negotiation,

The Minister

X @S g TR a9 YR o faw

*493, «ff foamr  wmrE:  TT
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Advance Insurance Conrpany

“494. Shri Utlya:
Shri Madhy Limaye:

Will the Minister of Flnance be

pleased to state:

(a) whether Government's attentlon
has been drawn to the fact that heavy
and unauthorised rebates of insurance
premia have been paid by the Advance
Insurance Company to the Insured
Public Limited Companies, revealed
during Income-tax procecdings against
Shri Goenka of Advance Insurance
Company; and

(b) if so, the aclion taken against
the party under Section 41 of the In-
surance Act and Sections 41(2), 102,
409 and 120B of the Indian Penal
Code?

The Deputy Minister in the Minis-
iry of Finance (Shri L. N. Mishra):
(a) Yes, Sir.

(b) An investigation by the Control-
ler of Insurance under Section 33 of
the Insurance Act, 1938 has been
ordered.

Industrial Finamce Corporatlon

*495. Shrli P, C. Borooah:
Shri Bhagwat Jha Arad:
Shri 8, C, Samanta;
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Yashpal Singh:
Shri Basappa:

Will the Minister of Finance be

pleased to siate:

{a) whether Government’s attention
has been drawn to the statement made
by the Chairman of the Industrial
Finance Corporation on the 29th Sep-
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tember, 19606 to the effect that devaluu-
tion of the rupee had aggravated In-
dustrial Finunce Corporation’s repour-
ves position;

(b) if so, the precise nature and
extent of saortage of resources; and

(e) the steps taken to improve the
position?

The Deputy Minister in the Minks-
try of Finance (Shri L. N. Mishra):
(a) Yes, Sir.

(b) Taking into consideration all
ils available resources, including a
loan of Rs. 15 crores from Govern-
ment in the current financial year
and Rs. 6 crores borrowed from the
market by issue of bonds, the Indus-
irial Finance Corporation expects
that there will be a shortfall in its
rupee resources of the order of Rs. 10
crores for meeting its commitments
in this year. The commitments in-
clude the additional cash require-
ments of its assisted concerns on ac-
count of devaluation, estimated at
Rs. 2.5 crores.

(¢) The position is under revicw
and Government will endeavour to
find the necessary additional funds to
enable the Corporation to meet ils
obligations.

Strike by Employees of Damodar
Valley Corporation

#496. Dr. Ranen Sen: Will the Min-
ister of Irrigation and Pewer be
plensed to state:

(a) whether a threat of token strike
for o day has been given by the em-
ployees of the Demodar Valley Corpo-
ration; and

(b) if so, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and
(b). On the 14th July, 1866 the
DVC Staff Association which is
one of the unions recognised by the
DVC submitted a charter of demands
containing 14 points. Discuasions om
these were held by the DVC manage-
ment with the Association on the 18th
July and on the 12th and the 18th
Scptember, 1966. On the 28th Sep-
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tember, 1966, the Association served
a notice declaring its intention to go
on strike on the 12th October, 1966
in all formations of the DVC in
Bihar and West Bengal on the ground
that, although certain of its demands
had been acceded to by the Corpora-
tion, other demands, eight in unmber,
had not been accepted. The eight
demands are given below:—

1. DVC should pay bonus propor-
tionate to the actual profit
earned by the Corporation as
enunciated in the DVC Act
for the wvears 1962-63, 1963-
64, 1964-65 and 1965-66.

2 Revision of pay scales of 58

posts.
3. Principles for recruitment and
promotion of technical staff

should be clearly enunciated
and strictly adhered to,
whercin seniority should be
the criterion for all promo-
tions.

4, Dearness allowance for muster-
roll employees should be in-
troduced and the scales of
D.A. raised and brought at
part with the price index.

5. Local allowance should be res-
tored.

6. Shift allowance should be intro-
duced for personnel work-
ing in shifts,

-3

. Tdlecommunication staff should
be remunerated commen-
surate with the nature of
their work.

8. General facilities like liveries.
tuition fees, medical benefit
should be exitended to DVC
Mine workers (at Bermo),

The strike tock place on the 12th
October, 1886. The employees of
DVC belonging to the other recog-
nised unions, wiz., the DVC Karam-
chari Sang and Colliery Mazdoor
Sangh, DVC Mines, did not partici-
pate in the sirike.
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Drought in Bihar
*497, Shri Bibhutl Mishra: Will the

‘Minister of Irrigatlon and Power be

pleased to state:

(a) whether it is fact that he visited
Bihar on the 10ty October, 1966;

(b) if so, whether he gave any as-
surance of assistance in respect of
irrigation and power to the growers
in present acute drought conditions;
and

(c) if so, the nature thereof and to
what extent it has been implemented?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Yes; Sir. Shri F. A. Ahmed paid a
visit to Patna on '10th October, 1366.

(c), An assurance was given that
financial assistance would be consi-
dered for:

(i) energising an additional 4,000
Pumpsets during the curreni
financial year;

(ii) taking up such possible sche-
mes of flow irrigation as can
be executed quickly: and

(iii) expediting the flow of benefits
from projects which are com-
plete or are nearing comple-
tion.

Additional Central assistance
amounting to Rs. 5.7 crores for minor
irrigation, rural electrification, etc,
and Rs. 1 crore for a programme of
extension of water courses has al-
ready been sanctioned, Thig is in
addition to a loan of Rs. 5 crores
sanctioned for drought rellef mea-
sures. Adequate provision is being
made in the Fourth Plan for expe-
diting work on the projects nearing
completion as well as for new irriga-
tion schemes,

a0 0
*498, oft uy fowd : w1 faw
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Indo-Burma Petrolenm Co.

*501. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether any application has
been received for the sale of nearly
Rs. 60 lakhs worth of shares held by
M/s Steel Bros. and Co., Calcutts, in
the Indo-Burma Petroleum Co. Litd, to
one, Shri 8. M. Wahi;

(b} if so, whether Government have
satisfied themselves about the propos-
ed terms of this transfer of shares;

(c) the amount likely to be transfer-
red to UK. by way of sale proceeds;
and

(d) whether there is also a proposal
for the sale of fixed assets of the Indo-
Burma Petroleum Co, to the Indian
0il Corporation?

The Deputy Minister in the Minis-
iry of Finance (Shri L. N. Mishra):
(a) M/ys. United Provinces Com-
mercial Corporation Private Ltd,
Calcutta, of which Shri §. M. Wahi
is the Chairman, has applied to the
Calcutta Office of the Reserve Bank
of India for permission to purchase
5,709,400 shares of face value of Rs. 10
each of M/s. Indo-Burma Petroleum
Co. Ltd, Calcutta, representing 57.94
per cent of the equity capital of the
Company, at Rs. 21.50 per share from
M/s. Steel Bros. & Co. Ltd, UK.
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(b) The aforesaid proposal is still
under the examination of the Reserve
Bank of India and has not yet been
referred to Government for approval.

(¢) The proposal, as made, envis-
ages a purchase price of Rs. 1,24,57,100
and a further sum of £ 50,000 on ac-
count of discounting charges. The
exact amount of sale proceeds 1o be
transferred to U.K. cannot be staled
as the proposal is still under exam:-
nation end has yel to receive Gov-
ernment's approval. The amount
will also depend upon the tax uabi-
lity on the transaction.

(d) Yes, Sir, The proposal is
under examination in the Ministry of
Petroleum amd Chemicals.

Unemployment among Educated
Classes

“502. Shri D, C. Sharma:
Shri Sideshwar Prasad:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether Government are aware
that there is vast and increasing un-
employment amongst the cducated
despite a decade and a half of plan-
ning;

(b) if so, the rate of annual
crease; and

n=-

(¢) the tentative progromme in the
Fourth Plan for providing them with
productive employment?

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). The nember of matri-
culates and graduates seeking work
and registered with employment ex-
changes increased from about 7.8
lakhs at the end of June, 1863, to
ubout 8.9 lakhs at the end of June,
1988; the average annual increas2
being less than 40,000.

(c) In the Fourth Plan employment
Jpportunities outside agriculture are
expected to increase to the extent of
nbout 14 million and in agriculture
to the extent of about 4.5 to 5 million.
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Power Shortage

“503. shri II. C. Linga Reddy:
Shri P, R, Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state the steps
taken by Government to overcome the
power shortage for industrial and agri-
cultural purposes in several parts of
‘.he country owing to drought condi-
tions with details thereof?

The Minister of ILrrigation and
Power (Dr. K. L. Rao): The power
supply position in almost all the
States in the country, except in Andh-
ra Pradesh, Orissa, Rajasthan and
U.P, is expected Lo be satisfactory
during the year 1966-67, The posi-
lion in the affecled States is ex-
plained below:—

Andhra Pradesh:

Due to the fallure of the monscon
again this year, the storages in mach-
kund and Tungabhadra reservoirs
continue to be poor. Apainst a re-
quirement of 60 lakhg units per day,
it has been assessed that the avail-
ability would be of the order of 40
lakh units per day, thus resulting in
a shortfall of 10 lakh units per day.
This can be partially mitigated by
obtaining relief by utilising the ener-
gy surpluses from Mysore (hrough
the existing 66 KV transmission lines.

Orissa:

‘The main source of power supply
in the QOrissa at present is from the
Hirakud and the Machkund Hydro-
electric Projects. Due to the failure
of the monsoon this year, the stroage
position In both these reservoirs is
poor. At Hirakud, the reservoir level
on 1111966 was 61145 ft. witr a
storage of 3.84 maft., against the
normal level of 4630 ft. with cor-
responding storage of 6.6 maft. In
view of this, the power generation
from the Hirakud Station is expected
to be only about 10 lakh units per
day against the designed potential of
28 lakh units per day. The demand
in the Hirakud Service area during

.
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1966-67 is expeclted to be 28 lakh
units per day. In order to mitigate
the difficult power supply position in
this wrea, the DVC has agreed 1lo
supply 5 lakh units per day. Fur-
ther, the Hindustun Steel Lid. who
draw about 3.6 lakh units per day
from the Hirakud system have been
requested to stop drawing this
energy on commissioning of their 50
MW Plant. They have also been re-
quesied to feed back as much energy
as possible to the Hirakud System.
The possibility of getting more power
from the DVC System is also being
explored.

Rujasthan:

The Gandhisagar Power Stalion of
the Chambal Project constitules the
main source of power in Rejasthan,
except for the Northern area which
receives power supply from the
Bhakra Nangal. Gandhisagar had
a third successive year of drought in
1968, when the inflow into the reserv-
oir dwindled Lo 1 million acre feet
only against the average observed
flow of 5 mfl. The Maximum level
attained was 1265 ft. in mid Septem-
ber, 1966 with an effective storage of
barely 0.85 million a ft. Allowing for
the irrigation needs in Rajasthan and
Madhya Pradesh upto February, 1967,
the power generation possible is about
4 lakh units per day on the average
upto February, 1967 and about 0.7
lakh units per day thereafter against
the designed output of 10 lakh units
per day. It is. accordingly, necessary
to regulate the discharge from the
reservoir. A minimum discharge of
about 450 cusecs is proposed to be
released from the reservoir from
March 1967 onwards, to meet the
industrial and domestic water supply
requirements downstream.

The demand in the Siate during
1966-67 is expected to be 20 lakh units
per day against which the anticipated
availbility is about 10 lakh units per
day upto February, 1067 and 8.0 lakh
units per day thereafter including the
normal supply of 5 lakh units per day
from the Bhakra-Nangal Project. The
power supply position in Punjab and
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Delhi regions this year is more satis-
factory, However some additional
puwer can be given to Rajasthan from
the Punjab-Delhi Grid if some ad-

ditional but essential transmission
links are constructed immdiately.
These are:—

(a) 132 KV single circuit line
between Delhi and Alwar;
and

(b) 132 KV single circuit line

from Hansi to Hissar,

Uttar Pradesh;

Due to the poor monscon over the
Rihand catchment during the  last
monsoon, the Rihand Lake filled up
ioa level of only about--858 ft. against
a full reservoir level of 860 ft. with
the result thut the generation from
this station this vear is expected to
be only 17 likh units per day against
its designed potential of 25 lakhs units
per day. Further, the demand for
power has also increased due to ad-
ditional agricultural pumping and
lead of the Hindustan Alumini
Factory which had to be made in
advance of commissioning of the
Obra Thermal Station, and the Ther-
mal Station of the Aluminim Factory.
On account of these two factors, a
difficult power supply position has
resulted in the Eastern part of Uttar
Pradesh. Against a total demand of
45 lakh units per day, the available
energy from Rihand end the Thermal
Stations in the region is only of the
order of 28 lakh units per day. In
view of this, the U.P. State Electricity
Board have enforced o power cut to
the extent of 30 per cen! on the con-
sumers of the Rihand Area. About
10 lakh units per day are now being
drawn by U.P. from the DVC. Efforts
are heing made to step up further the
power from DVC.

M/s. Bird & Co.

"584. Bhri Madhu Limaye: il the
Minister of Finamce be pleased (r
refer to the reply given o Staried
Question No. 674 on the 25 August,
1966, and state:

{a) whether the investipations into
the matters pertaining to the Manga-
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nese Ore and other gunny shipments
of Orissa Minerals and Becker Grey,
subsidiaries of M/s. Bird and Co,
have since been completed;

(b) if so, the results thereof; and

(c) whether any proceedings under
the law have been started against the
parties?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Investigations in respect of Messrs.
Bird & Co.'s export of mineral ores
other than iron ores which started in
1963 (June—July) are still in pro-
gress, It is not known to the Govern-
ment if Orissa Minerals directly
shipped any manganese ore. Scrutiny
into the gunny shipments by Becker
Grey & Co. started in 1963 (June—
July) and are still being pursued.

(c) The investigation and scrutiny
are processes under the law and fur-
ther necessary steps are being consi-
dered.

Removal of Statues of Britishers in
Delhi

*505. Shri Yashpal Singh:
Minister of Works, Housing and
Urban Development be pleased to
stute how long it will take Govern-
ment to remove the statues of British-
ers from public places in Delhi?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): 9 out of 12 statues
have already been removed. The
remaining three statues will also be
removed gradually in accordance with
the accepted policy of Government,

Will the

Salary Saving Scheme

*507. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Aszad:
Dr, M. M. Das:

Will the Minister of Finance be

pleased to state:
(a) whether the Salary Saving

Scheme hos been introduced and is
working in all the States;
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(b) if not, the States which have
introduced and when they have in-
troduced;

(e) whether this scheme was wel-
comed by all the employees concern-
ed; .

(d) if not, what are their objections,;
and

(e) the reasons why this scheme
could pnt be introduced in all the
States and what are the difficulties
that stand in the way?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):

(a) No, Sir.

(b) Rajasthan—1862.
Punjub, Orissa gnd Delhi Administra-
tion —1964.

Maharashtra—1966.

This scheme has been in vogue in
Kerala State prior to the nationallsa-
tion of Life Insurance.

(¢) and (d), The Corporation- is
not aware of any objections having
been raised by any of the employes.
The scheme is popular in all the
States where it has been introduced.

(e) The Scheme could not be intro-
duced in all the States mainly because
it will put a heavy strain on the
Administrative and Accounting mach-
inery of Government.

Ald-India Consortinm

*508. Shri P. C. Borooah: Will the
Minister of Finance be pleased to state;

(a) whether the Aid-India Consor-
tium met in Paris recently to consider
India's foreign exchange requirements
for India’s Fourth Five Year Plan; and

(b) if so, the extent of aid likely
from the Consortium as assessed after
the meeting and how much of it will
be non-project and un-tied aid?

The Minister of Finance (Shrl
Sachindra Chaudhuri): (a) and (b).
A meeting of the Members of the Aid
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India Consortium was held in Paris
on November 7 and 8, 1988, to dis-
cuss recent economic developments
in India. The Consortium also re-
viewed India's aid requirements and
in particular the status of implemen-
tation of the $¥00 million of non-
project aid previously recommended
for the current Indian fiscal year and
noted with satisfaction that most of
this amount had already been com-
mitted and that the balance is in the
final stages of consideration,

Statues of Leaders

*509. Shrl Yashpal Singh:
Shri Dighe:
Shri Vishwa Natp Pandey:

Will the Minister of Works, Housing
and Urban Development be pleased to
refer to the reply given to Starred
Question No. 102 on the 28th July.
1966 and state:

(a) whether any decision has since
been taken in regard to the installa-
tion of statues of national leaders;
and

(b) if not, when a final decision lis
likely to be taken?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) No.

(b) Government can decide only
about the sites for statues, All expen-
diture on statues and their erection is
required to be borne by the organi-
sations or individuals sponsoring the
proposals. Therefore, no time by
which statues will be installed can be
indicated.

Nagarjunasagar Project

*510. Shri P, C. Borooah: Will the
Minister of Irrigation and Power b=
pleaged to state:

(a) whether it is a fact that the
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rmplementufion of the Nugarjunasaga:
Project in Andhra Pradesh purported
to harness the water of the Krishna
is much behind the schedule;

(b) if so, the progress so far made
and how far it is behind the schedule;
ang

(e} the sfteps being taken for the
speedy completion of the project?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) to (c). Nagar-
junasagar Project was started in 1956.
and normally should have commenced
giving benefite in about 8 years., Due
to increase in the estimated cosls and
tight resources position, the Project has
begun to supply water only from this
year. Dam will be substantially com-
pleted by June 1967. Further work on
the  Project is  essentially com-
pletion of the canal system. The Gov.
ermment of India are giving accelerat-
v¢l loan assistance to the extent pos-
sible for early completion of the work.

Rita Biscult Factory, Patiala

2246. Shri Utlya:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri H. C. Linga Reddy:
Shri Onkar Lal Berwa:
Shrl Bade:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to refer to the reply given to Un-
starred Question No. 470 on the 28th
July, 18086 and state:

(a) whether Government have
since collected information about the
illegal construction of the bullding
of M/s Rita Biscuit Factory, Patiala,
as also about the persoms involved in
it; and

(b) if so, the action taken or pro-
posed to be laken in the matter?
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The Minister of Works, Housing
und Urban Development (Shrl Mehr
Chand Khanna): (a) The informulion
collected egainst Unstarred Questicn
No. 470 on the 28th July, 1986 is
given below. It is not a fact that offi-
cers and Ministers of the State or of
the Central Government have a hand
in the matter.

The INita Biscuil Factory is situated
on Patiala Sirhing Road. Formerly,
it was a Ginning Mill belonging to
Messrs. J. C. Ginning and Cotton
Mills and was purchased later on by
the Biscuit Factory which is  func-
tioning since May, 1965. It is situatnd
outside the limits of the Municipal
Committee, Patiala but is within the

factory area, known as ‘“controlled
area” having been so declared in
November, 1965 under the Punjab

Scheduleq Roads and Controlled Aress
Restriction of Unregulated Develop-
ment Act, 1963. The Factory was in
existence before declaration of the
area as a “controlled area™. It subse-
quently erected two sheds and a room
in the existing factory in contraven.
tion of the provisions of the above-
mentioned Act.  The Factory was
served with a show cause notice by
the Director, Town and Country Plan.

ning Department, Punjab on the 15th,
April, 1966 with regard to the demno-,,

lition, of these new structures. The
Fuactory, in their reply dated the 29tk
April, 196C, stated that they are r2-
gistered with the Chief Inspector of

Factories, Punjab and that they had .

purchused a  constructed .building
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Faclory on the 6th June, 1966 that
prior approval/permission of the De-
partment wae required for the :aid
construetions and advised them to
submit a plan for regularisation of
the unauthorised structures'construc-
tions failing  which  the De-
partment would  proceed against
the  Factory under the pro-
visions of the Punjab Scheduled
Road; and Controlleg Areas
Resirictions of Unregulated Develop-
ment Act, 1963, Accordingly, the Fa~-
tory sulruitted the dequisite applica-
tion on the 20th July, 1966. The ap-
plication is under eonsideration in the
Town and Country Planning Depart-
ment, Punjab. It is not a fact thal
officers and Ministers of the State
Government or of the Central Gov-
ernment have a ha.nd_tin.ll'l_hcl magter.
The qucstion of any aclion beins
token by the Government does not
arise. i

(h) Does not arise,

Ruby Insurance Co,

2247. Shri Lakhan Das:
Shri Madhu Limaye:

LRI fu HENTLE AT Y

LD b g e regnnie e et adntl
Will the Minister of Finante: . be
pleased to state:

.-: (el wﬁether the: Ruby .. Insurance

sheds, quarters, godowns .efc, with .
“the ‘Birla. Group';.

tlectric connections and that they lad
cerried out some construction’ under
the provisions of the Factories Act.
1048 as e cxisting faclery regquired
some additions and allerations. They
pleeded ‘that the land being used is
alse witiin the boupdary wall of the
Factory and that they had not carried

out constructions in violatipn of any -

statutory provisions. The Director,
Town anxd Country Planning Depari-
ment, Punjab, however, informed the

Compeny belongs to -what has beem

.called by the Monopolies Commission

(b) whether the commission. paid
on the insurance business of Birla
Compagies: handled by thg Ruby In-
surance Company was being taxed
for the, purposes .of Incame-tax;
a"u.'d.ruu | B PER TR PR

() if npt, the reasons thercfor?



5207 Written Answers AGRAHAYANA 3. 1888 (SAKA) Written Answers 5208

The Minister of Finance (Shri
Sachindra Chaudburi): (a) The Ruby
Insurance Co. is nol one of the Com-
panies listed by the Monopolies Com-
wmission under the Birla Group of
Companies.

(b) Gowvernment have no informa-
tion about the insurance business of
Biria Compunies handled by the Ruby
Insurance Company. The matter will
be jooked into by the Income-tax
Ofiar in the course of the assesi-
ments.

{v) Dous nol arise.

Awards for giving informatlon re-
garding concealed income

2248, Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether the awards for giving
useful information about the concesl-
ment of income bear any relation to
the concealed income revealed by
the informers/actual assessment/pe-
nalties imposed; and

(b) if not, the manner in which
these are determined?

The Minister of Finance (Shri
Suchindra Chaundhurl), (a) and (b).
Subject to other factors, such as the
nature and extent of the assistance
rendered. the reward to an informer
is related 1o the extra tax attributable
to the concealed income detected os
u result of the information furnished
by him.

Exporis

2249, Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Fimance be

pleased to refer to the reply given to
Starred Question No. 811 on the 2nd
September, 1066 and state:

(a) the names of the types of goods
exported for which “drawback of the

.import duties” were obtained by the

exporters;

(b) the names of the types of
manufactured goods which were ex-
empted from paying excise duty; and

(c) the total value of the exports
referred to in parts (a) and (b) above
during the last two financial/trading
years?

The Minister of Finance (Shri
Sachindra Chawdhuri) (a) The names
of goods for which drawback of the
import dutier is admlissible on export
are indicated in the Statement T laid
on the Table of the House. [Placed
in Library. See No. LT-T413/66].

(b)Y The names of goods for which
rebaie of Central Excise duty is ad-
migsible on expor{ are indicated in
Statement IT lald on the Table of the
House. [Placed in Library, See No.
LT-T413/667.

{¢) The information is benig collec-
ted and will be laid on the Table of
the House,

Shifting of Government Offices

from Delhi
2250. Shri D. C. Sharma: Will
the Minister of Works, Hous-

ing and Urban Development be
pleased to refer to the reply given
to starrred Question No. 663 on the
25th August, 1986 and statle:

fa) the further progress since
made in shifting Government Offices
in view of congestion in Delhl area;
and

{b) the dctails thercol?



5200 Written Answers

Thy Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Ehanna): (a) and (d). No othep
office has since '‘moved out of Delhi
The Government have, however, since
decided that the following offices may
continue to be located in Delhi for
the present:—

(i) Departmeni of Lighthouses and
Lightships (Ministry of Trans-
port and Aviation. Department
of Transport, Shipping and
Tourism).

(ii) Central Hindi Directorate
(Ministry of Education).

(1ii) Burcau of Correctional Services
{Depariment of Social Welfarc).

Gold wity Temples

2251, Shri Madhu Limaye: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 521 on the 28 July, 1968
and stule the total amount of gold so
declared by all the temples through-
out the country?

The Minister of Finance (Shri
Sachindra Chaudhuril): The estimated
quantity of gold declared by all the
religious institutions including temples
in the country is as follows:—

(i) Non-ornamental gold—38,15,136

grams
(i) A gold
grams

ornamenis—29,58,98

ToTAL—B67,74,044
Rules for Housing Loans

2252, Shri Ram Harkh Yadav: Will
the Minister of Works, Housing and
Urban Development be pleased 1o
slate:

(a) whether Government have
amended the rules regarding hous-
ing loans to cover middle income
Broups;

(b) if so, the details thereof;

(¢) whether the non-Governmental
bodies will also get the benefit of
the loans under the amended rules;
and
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(d) it so, the total amount ear-
marked for the purpose?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (c). Yes. The Middle
Income Group Housing Scheme has
been recently modified to permit grant
of loans by the Stale Governments)
Union Territories to the following
categories of institulions for construc-
tion of houses for renting them oul
1o their eligible employees whose an=
nual income is beween Hs, 6001 and
Rs. 15,000:—

(1) Public institutions run on a no-
profit no-loss basis;

(2) Non-governmental but
nised—

recog-

(i) Health institutions and hos-
pitals;

(ii) Eduecational Trusts; and
Educational institutions in-
cluding Universities; and

(iii) Charitable institutions.

(d) In the States, the Middle Income
Group Housing Scheme is financed
from the Life Insurance Corporation
funds and in the Union Territories,
this Scheme is financed from Plan
funds. No funds are provided speci-
fically for construction of houses for
the benefit of the employees of any
particular group of institutions, Funds
for the implementation of the Scheme
as a whole are to be met from within
the annual allocations made to the
Stale Governments|Union Territories.

Tribals in Drought Stricken Areas of
Bihar

2253, Shri Ram Harkh Yadav: Will
the Minister of Planning ang Social
Welfare be pleased to state:

(a) whether Government have ap-
pointed a special Central Team to
study the measures to be adopted for
the relief of Tribal drought-striken
areas in Bihar;

(b) if so, its composition; and
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(c) when their recommendations
will be available?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) to
(c). The Secretary and the Director
(Backward Classes Welfare) of the
Department of Social Welfare, were
deputed to tour the drought affected
tribal belts in Bihar Sale for an on-
the-spot study of the situation and
to make suggesions for remedial mea-
sures to be taken to mitigate distress
among tribal communities. They have
since submitted their tour report and
following are the recommendations
made by them:

(1) The general drought measures
implemented by the Govern-
ment of Bihar should- be sup-
plemented by special relief
schemes for the relief of 2
lakhs of tribals in Palamau
District and the adjoining
areas of Shahbad and Ranchi
Districts,

(2) The existing schemes of com-
paratively less urgency, viz.
those of legal aid, subsidy for
industries etc. should be kept
in abeyance and the resources
thus saved should be diverted
towards sinking of Kutcha
wells and field bunding.

The State Tribal Welfare De-
partment should be strength-
ened by the appointment of
Director, who should be wvest-
ed with direct responsibility
for the execution of tribal
development schemes in the
Latehar Sub-Division, which
is most seriously affected by
the drought.

(4) Appointment of a special
commitiee which should in-
clude the Deputy Commis-
sioner for Scheduled Castes
and Scheduled Tribes, Ranchi,
and the Director of Tribal Re-
search Institute, Ranchi, for
the re-organisation of the ex-
isting grain-golas in Latehar
Sub-Division, Additional

(3)

funds of Rs. 5.00 lakhs for the
re-organisation of grain-golas
during the current financial
year should be found by ap-
propriation from the allotment
already made to the Govern-
ment of Bihar for tribal deve-
lopment areas.

(5) The contribytion of 50 peroent
expected from tribal benefi-
ciaries under the existing pat-
terns of development schemes
may be relaxed to about 10
per cent. for the duration of
the drought.

Sales-Tax on Cooked Food

2254, Shri Ray Harkh Yadav: Will
the Minister of Finance be pleased to
state:

(a) whether the Holeliers of India
have urged the Central Government
for the abolition of sales tax on cooked
food; and "

(b) if so, the reaction of the Gov-
ernment thereto?

The Minister of Finance (Shri
Sachindra Chandhurl): (a) Hotel
Owners' Association, Shimoga
had represented in August, 1966
that the Central Govern-
ment should advise the Gov-
ernment of Mysore to exempt sales

tax on food stuffs.

(b) Since sales tax is generally a
State subject of taxation, the Associa-
tion has been advised to take up the
matter directly with the State Govern-
ment.

Tax Evasion

2255, Shrl Madhu Limaye: Will the
Minister of Finance be pleased to re-
fer to the reply given to the Unstar-
red Question No. 2824 on the 18th
August, 1988 and state:

(a) what are the special steps
available in law for proceeding
against the parties whose Income-tax
payments are in arrears and what
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steps have actually been taken against
the parties whose liabilities exceed
half a million rupees each;

(b) the names of the parties whose
Income-tax  arrears exceed the
amount of half a million rupees at
present; and

(c) the action so far taken against
them to realise the tax arrears?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (e).
Steps available in law for recovery of
arrears of tax are bricfly enumerated
asg under:

(i) Levy of interest on the amount
of tax in default [Sec. 220(2)
of the I.T. Act].

(ii) Imposition of penalty on the
amount of tax in default.
[Sec. 221(1) of the LT. Actl].

(1) lssue of Certificates to Tax
Recovery Officers. [Sec. 222
(1) of the IT. Act]. On re-

ceipt of such a certificate, the
Tax Recovery Officer is autho-
rised to recover from the as-
sessee in default the arrears
of tax by one or more of the
modes mentioned below in ac-
cordance with the rules laid
down in the Sccond Schedule
to the Act,

(a) attachment and sale of the
assessec’s 'movable property;

(b) attachment ang suale of the

assessee’s immovable pro-
perty;
(c) nrrest of the assessee and

his detention in prison;

(d) appointing a receiver for
the management of the as-
sesee's movable and immeo-
vable propertics.

{iv) Attachment of amounts due
or which may become due to
the defaulter from third
parties. (Sec. 226 of the 1.T.
Act).
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(v) Distraint and sale of movable
property. [Sec. 226(5) of the
LT. Act].

(vi) Recovery of tax by the State
Government in the manner
provided for the recovery of
any Municipal tax or Local
Rate. (Sec. 227 of the LT.
Act).

- (vii) Forwarding certificates to
Collector in Pakistan, if the
assessee has property in Paki-
stan situated in the distriet of
that Collector. [Sec. 228(1)

of the LT. Act].

(viii) Recovery under any other law
for the time being in force
relating to the recovery of
the debts due to Government
or by filing suits. (Sec. 232
of the LT, Act).

(ix) Set off of refunds due under
the I.T. Act against arrears of
tax. (Sec. 245 of the I.T. Act)

Such steps, out of the above, as
are called for on the merits and cir-
cumstances of carh case have been
taken in the case of parties whose lia-
bilities exceed Rs. half a million in
each case.

(b) The information is available in
respect of arrears as on 30th June,
1966. The names are given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-7414/66].

Rabies Control Programme for Delhi

2256, Shri Surendra Pal Singh: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that some-
time back, a high-powered committee
was set up to draw up a rabies con-
trol programme for the capital; and

the recommendations
Committee in this

(b) it so,
made by the
regard?
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The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
and (b). No. However the following
meusures are taken to control the
causes of the disease:

(1) Campaign for destruction of
stray dogs has been intensi-
fied recently. 45000 dogs
have already been destroyed
so far in the current year
(January—Seplember, 1966)
as against a lotal of 33802 in
whole of the ycar 1965,

(ii} Pet dogs are buige oinoe )

(iii) Free immunization of 120t o

against rabies is provided at

Tis Hazarj Veterinary Hos-

pital.

Health Education about the
preventive measures is car-
ried out. An exhibition was
arranged at the Town Hall
during Gandhi Jayanti Mela
angd the Zonul Office, Sadar
Paharganj Zone and a proces.
sion was also taken out during
the Sanitation Fortnight, 1966.
Posters and pamphlets were
distributed. A Seminar on
Rabies Prevention and Con-
trol jointly sponsored by the

Liv)

Delhi  Medical  Association
and th2 Delhi Veteri-
nary Association was
held in Delhi in  July,
1966 for discussing the latest
advances in the control and
prevention of rabies in man

and animals.

(v) Anti-rabic treatment is given
at 18 anti-rabic centreg to the
individuals after dog-bite.
6510 cases were administered
prophylactic inoculation upto
the end of August 1988 at
these centres.

Schemes for Flood Control in
Andhra Pradesh

2257, Shri Eswara Beddy: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether the Andhrg Pradesh
Government have submitted any
schemes for flood control in the State
during the Fourth Plan;

(b) if so, the main featurcs
thereof;

(¢) the estimated cost of the
schemes;

(d) the total financia] assistance
asked for by the State to imple-

ment the schemes during the Fourth
Plan; and

(e) the decision taken by Govern-
ment thereon?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (¢). The
State Government have not so far sub-
mitted any scheme of flood control in
the State during he Fourth Plan. In
their Draft outling of the Fourth Plan,
however, the State Government have
proposed the following outlays:

Flood Control schremes. Rs. 154 lakhs

Drainage ang gnti-
waterlogging schemes Rs. 80 lakhs
Anti-Sea Erosion

schemes Rs. 20 lakhs

ToTAL: Rs. 254 lakhs.

‘The State Government have also
proposed the taking up of a compre-
hensive scheme for flood control and
drainage improvements in the Koller-
rur basin and adjoining deltaic areas.
The total estrmater cost of this scheme
is Rs, 26.72 crores and it ig proposcd
to be executed in two stages spread
over a period of 8 years,

td) and (e). The quantum of Cen.
tral assistance for each year is deter-
mined on the basis of the Annual Plan
discussions. For 1866-87. Central
assistance of Rs. 15 lakhs has been
allocated.
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Tribal Blocks in Orissa

2258, Shri Maheshwar Naik: Will the

Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether it is a fact that the
Tribal Blocks that have been carved
out in most of the cases have more or
less taken no account of the coacen
tration of the Scheduled Tribe people
inhabiting the area in Orissa State,
particularly in the District of Mayur-
bhanj; and

(b) if so., the action taken in the
matter?

The Deputy Minister in the Depart-
ment of Social Welfare  (Shrimati
Chandrasekhar): (a) No. During the
Third Plan period all the Tribal Deve-
lopment Blocks opened in Orissa, in-
cluding the one opened in Mayurbhanj
District, satisfied the criterion of 66
per cent of tribal concentration, pre=-
seribed for the purpose.

During the Fourth Plan period, the
criterion of tribal concentration has
been relaxed from 66 ¥ per cent to
50 per cent, Four Tribal Development
Blocks are proposed to b2 opened in
the District of Mayurbhanj during
1966-67 (1st vear of the Fourth Plan),
satisfying the criterion of 50 per cent.
of tribal concentration.

(b) Does not arise,

forelt & woerdt wegaml & gy
¥ ferg Yol Tw
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Family Planning Programme

2261, Shri Vishwa Nath Pandey:
Will the Minister of Healty and
Family Planning be pleased to state:

(a) whether it is a fact that the
Ford Foundation has made a new
grant for India’s family planning
programme* for a period of three
veurs; and

{b) it so, the total amount of such
financial assistance?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a)
Yes, Sir.

(b) $ 2,280,000.

Kolar Gold Mines
2262, Dr, M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Suboedh Hansda:

Will the Minister of
pleased to stale:

Finance be

(a) whether work in the Kolar
Gold Mines has now been resumed at
full scale;

(b) if not, the reasons therefor; and

(e) when and what circumst_ances
compelled the authorities to slow
down the work of the mines?

Written Answers €220

The Minister of  Finance

(8hri
Sachindra Chaudhuri):

(a) No, Sir.

(b) and (c). A series of severe
rockbursts affected the southern sccw
tion of the Champion Reet Mine in
November, 1962, chocking all acvess
drives to that section and rendering
stopping operation impossible, It would
take a few years to rehabilitate that
section fully. The deeper levels of
the northern section of the same nine
were affected by a series of fires from
July, 1965, rendering it necessary to
seal the area till the end of January,
1986. In the meantime tha Chief
Inspector of Mines had prescribed
stricter standards of wventilation in
the mines. Various steps were taken
wards achieving these ang work was
resumed on a limited scale on certain
levels of the northern section from
the middle of August 1966, Work in
the Nundydroog Mine was also affect-
ed by a rockburst in September, 1965
which slowed down the work in that
mine for a period of about six months.

Rural Electrification Programme

2263. Shri B. K. Das:
Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

fa) whether financial difficulties
have proved to be the greatest ob-
stacle in the implementation of the
rural electrification programme:

(b) the total amount that has becn
spent so far for this purpose from the
current year's budget; and

() the number of villages that
have been taken up for rural electri-
fication during the current financial
year?

The Minister of State in the Minks-
try Irrigation and Power (Dr. K, I..
Bao): (a) Shortage of funds has been
one of the limitations.



5221 Written Answers

(b) Rs. 146].42 lakhs excluding the
States of Rajasthan and Jammu and
Kashmir from which information is
awaited,

(¢) 7569 villages excluding  the
States of Rajasthan and Jarvmu and
Kashmir,

LI.C. Housing Scheme

2264. Shri H. C. Linga Reddy:
Shri P, R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:

(a) the amount spent under the
Life Insurance Corporation Housing
Scheme in the Third Plan period;

(b) whether Government propose
to cover the entire country under the
L.IC. Housing Scheme, as there is
great need for the construction of
healthy houseg for the people in the
Fourth Plan period; and

(c) if so, the tentative programme
of House construction under the L.IC.
Housing Scheme in the Fourth Plan
period?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) During
this period an amount of Rs. 81.15
crores was advanced to State Govern-
ments and  Co-operative  Housing
Finance Societies for their various
housing schemes. In addition  the
Corporation has advanced approxi-
mately Rs, 21.65 crores under its
wvaricus mortgapge schemes a  major
portion of which goes into construc-
tion of residential buildings. Further
an amount of Rs. 55.50 lakhs has
been spent by the Corporation on
construction of residential buildings
for ils own staff (Stafl Quarters).

(b) The Corporation has the
following Schemes in operation:

(i) The Scheme for grant of loans
on '‘mortgage of immovable
property.

(ii) 'Own Your Home' Scheme.

(iii) Scheme for grant of loans to
Co-operative Housing Socie-
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ties formed by the employees
of Corporatian,

(iv) Scheme for grant of loans to
Individual Employees of the

Corporation for construction
of houscs.

(v} Scheme for prant of loans to
Public Limiteq Companies for
Housing Schemes of their
employees.

(vi) Scheme for grant of Joars 1o
Co-operative Housing Encie-
ties of employees of Public
Limited Companics,

Out of these, Schemes (iv), (v) and
(vi) are im operation all over Ind:a.
Schemes (i), (ii) and (iii) re in
operation at selected centres.

A periodical review of the list of
centres where the schemes operate is
made by the L.I.C, taking into ac-
count the rate of growth of cities,
the industrial and commercial poten=-
tial of different areas, the demand
for housing, etc., and thereafter such
additions are made to the list as are
found justifiable. It appears un-
likely however that the Corporaticn
would be able to extend these sche-
mes 5o as to cover the entire country
during the Fourth Plan period.

{c) Since April, 1966 construction
of residential buildings owned by the
LIC costing Rs. 41.07 lakhs is in pro-
gress. During the rest of the Fourth
Plan period, the tentative programme
drawn up by the Corporation, envi-
sages construction of residential
buildings owned by it to the extent
of about Rs. 800 lakhs.

Flood Control Measures

2285. Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have
given any assistance to the Govern-
ment of Bihar for improving and
strengthening the existing embank-
ments as flood control measures;

(b) if so, the nature and extent of
assistance so far provided; and
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(c) whether any, if so, what assis-
iance has been given for new embank-
ments?

The Minister of State in the Minis-
try of Irrigation and Power (Shri K.
L. Rao): (a) to (c). The Government
of India have given financial assis-
tance to the State Government by
way of loans for execution of ap-
proved flood control measures, which
include improving and strengthening
of the existing embankments, as also
«construction of new embankments.
The financial assistance is not given
specifically for any particular ca'e-
gory of flood control measures but
for approved schemes as a  whole,
‘The loan assistance given during the
last three Plans for flood control
schemes in Bihar is as follows:—

Plan {Loan Assistance
(Rs, in lakhs)
First Plan 200.00
Second Plan B34.50
Third Plan 232.64

The above figures are exclusive of
the flood control share of Kosi Prg-

ject.
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Tax Evasion by Firms in Rudrapur

2267. Shri Ram Sewak Yadav:

Shri Yashpal Singh:

Shrl Hukam Chand

Kachhavaiya:

Shri Bade:

Shri Vishram Prasad:
Shri Utiya:

Shri Madhu Limaye:

Will the Minister of Finance be
pleased to refer to the reply given to

. Unstarred Question No. 4002 on the

1st September, 1966 regarding tax
evasion by firms in Rudrapur and
state the further action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri
Sachindra Chaudhurl): In regard to
income-tax dues, investigations are
still jn progress. For assessment of
the estate of Shri Ram Prasad
(Deceased) umder the Estates Duty
Act, proceedings under that Act have
been initiated.

Gold Seized at Manmad Rallway
Station

2268. Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Madhu Limaye:
Dr. Ram Manochar Lohia:

Will the Minister of Fimanee be
pleased to refer to the reply given to
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Unstarred Question No. 3976 on the
1st September, 1866 regarding gold
seized at Manmad Railway Station
and state the further action taken by
Government against the persons con-
cerned?

The Minister of Finance (Shri
Sachindra Chaudhuri): The gold
seized in this case has been confis-
cated absolutely and a personal
penalty of Rs. 25,000 each under the
Customs Act and the Gold Control
Rules imposed on the person from
whom the gold was seized, Steps
are being taken to prosecute the per-
son in a court of Law.

Roshanary Paints and Varnish Works,
Delhi

2269, Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 3966 on the
1st September, 1965 regarding Roshan-
ara Paints and Varnish Works, Delhi
and siate:

(a) whether the Balance Sheets
have since been examined by Govern-
ment; and

(b) if so, the result thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The exa-
mination by the Income-tax Officer is
still in progress.

(b) Does not arise.

Gold seized from Passengers at
Allahabad Railway Station

2270, Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 3877 on the
Ist September, 19668 regarding gold
seized from passengers at Allahabad
Railway Station and state:

(a) whether the case has since been
investigated by Government; and
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(b) if so, the action taken by Gov-
ernment against the persons concern-
ed?

The Minister of Finance (Shri
(Sachindra Chaudhuri): (a) Investi-
gations are still in progress.

(b) Does not arise.
Demolition of Buildings

2271. Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P. C, Borooah:
Dr. M. M. Das:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) the number of buildings with
areas occupied by each one of them
which stand demolished or are in the
process of demolition in Delhi so far;
and

(b) the cost of demolition and re-
construction respectively as estima-
ted by his Ministry?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Kbanna): (a) and (b). The
information is being collected and
will be laid on the Table of the House.
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Panagarh Agricultura) Farm

2274, Shri Subodh Hansda:
Shri S, C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Dr. M. M. Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the nature of the contribution
made by the Panagarh Agricultural
Farm established by the Damodar
Valley Corporation for research
studies regarding utilisation and crop-
ping patiern; and

(b) the extent to which the agri-
culturists have been benefited by the
researches made there?
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The Minister of State in the Minis-
try of Irrigalion and Power (Dr. K. L.
Rao): (a) and (b). The studies con-
ducted by the Panagarh Agricultural
Farm and the results obtained there-
from are enumerated below:

(1) Sowing-dates study of transplated
Aman Paddy:

The Damodar Valley Region being
mostly an Aman-paddy bell, a study
was taken up to know the optimum
time for transplanting the paddy. It
has been established by the study,
that transplanting of seedlings can be
extended upto 1st week of August
without deteriment to yield.

(ii) Studies on the effects of land

drainage on yields of crops:

The study was taken up to find out
if proper drainage would improve the
crop yields. Most of the crops used
for the experiment indicated signifi-
cant increase in yields, particularly
cotton, maize, jute, wheat, mustard
and peas.

regional tria] with

(iii) Uniformity
irrigated conditions

wheat under
(18 varieties):

The study undertaken at the ins-
tance of the Indian Agricultural Re-
search Institute, indicated promising
results in six out of sixteen varieties,
showing the yield as high as 29
maunds per acre and above. The
puspuse of the study was to recom-
mend to the farmers the varieties
most suited for the areas.

(iv) Erplanatory trials:

The trials are meant to furnish to
cultivators, preliminary information
as to the suitability of ecertain crops
under local soil and climatic condi-
tions. The experiment showed that
sugarcane variety No. CO-1008, Mus-
tard variety FL-16/3, Jute variety
JR0623, Aus Paddy variety Chernak
and Wheat wvariety Sonora-64 gave
the best results and maximum .ylelds.
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(v) Miscellanevus preliminary trials:

Maize is not normally grown in this
trea. A preliminary trial indicated
tiat 80 Lbs. of nitrogen per acre
pave the optimum yield. Besides,
preliminary trials on double-cropping
and tripple-cropping showed quite
Fromising results,

(vi) Uniformity trials:

Maps showing the block-wise ferti-
lity trend have been prepared after
carrying out two studies—in kharif
and in rabi. 14 kharif and 10 rabi
crops were grown under the pro-
-gramme,

2. The results of the various stu-
dies undertaken by the Farm are
made known to the Governmen! of
‘West Bengal and other agencies who
are primarily concerned with the
extension of agriculture. However,
the keen interest shown by agricul-
turists and the Government of West
Bengal, goes to show that they are
deriving benefit from the researches
conducted by the Farm.

Power Market Survey in Bihar and

West Bengal

2275. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Dr. M. M. Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any power market sur-
vey was carried gut in West Bengal
and Bihar for extension of the Damo-
dar Valley Corporation system;

(b) if not. whether it is proposed
to be undertaken;

(c) whether the demand from 1865-
86 to 1968-69 was also assessed; and

td) if so, whether the existing units
under the Damodar Valley Corpora-
tion will be able to meet the demand
without extension?

The Minister of State In the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Yes,

(by Does not arise,
(c) Yes,

(d) The demand for clectric power
in the Damodar Valley as assessed up-
to 1968-69 can be met from the exist-
ing units under operation and from
those sanctioned during the 3rd Five
Year Plan and are now under con-
struction,

Income-tax Investigations in
Calcutta

2276. Shrimati Renu Chakravarity:
Will the Minister of Finance be
pleased to state:

(a) how many Assistant Inspecting
Commissioners and Income Tax
officers are posted for special detailed
investigation work in Calcutta under
the Central Tribunal (Central);

(b) how many cases of concealment
have been detected by them during
the last two years;

(c) the net gain to revenue after
final disposal of appeals;

(d) the number of cases in which
penalties have been imposed; and

(e) the amounts of such penalties?

The Minister of Finance (Shri
Sachindra Ch~udhuri): (a) 2 Inspect-
ing Assistont Commissioners and 23
Income-tax Officers are posted under
the charge of Commissioner of
Income-tax (Central), Calcutta and
not under the Central Tribunal (Cen-
trall).

(b) 246.
(c) Rs. 108.84 lakhs.
(d) 135.

(e) Rs. 6260 lakhs,
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Allegations against former Collector
of Central Excise, Gujarat

2278, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question Moo 4036 on
the 1st September, 1966 und stote:

(a) whether in view of the irregu-
laritics alleged against the Collector
of Central Excise when he was in
Gujarat and the new  allegations
against him as Collector of Central
Excise, West Bengal, Government pro-
posed to transfer him from the key
border State to some other area where
the security risk will be so much less;
and
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(b) if not, the reasons therefor?

The Minister of Finance
Sachindra Chaudhuri): (a)
The matter concerning
irregularities during the
his office in Gujarat is
investigation by the Special Police
Establishment. No allegation relating
to the period after he took over as
Collector of Central Excise, West
Bengal is under enquiry or investiga-
tion. As such, the question of trans-
ferring him from his present charge
does not arise.

(Shri
and (b).
the alleged
tenure of
still under

Violation by M|s, Aminchand Pyarelel
Firms

2279. Shri Madbhu Limaye:
Dr, Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2715 on the
18th August, 1966 and state;

(a) whether the information about
the various violations by the Amin-
chand Pyarelal firms has since bheen
collected;

(b) if so, when the information will
be laid on the Table;

(c) whether the necessary raids,
arrests and legal proceeédings have
since been taken; and

(d) if so, the results thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b} to (d). Information is furnished
in the statement below:

(i) Yes. A rcgular case has been
registered by the C.BI on 25-5-1966
against (1) M!s. Aminchand Pyarelal
(2) Mls. Devkaran Nanjee BankinZ?
Company, both of Calcutta and others
for their having allegedly cheated
Caleutta Port Commissioners in Tes-
pect of rental charges to the extent
of Rs. 1,0222062 np. on the strength
of a false certificate regarding the
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date of receipt of shipping documents,
and investigations are in progress.

(ii} M|s. Aminchand
through their clearing
Lee and Muirhead removed the
imported consignments on payment
of concessional rental charges on the
ground of delay in the receipt of the
relevant shipping documents.

Pyarelal
agents Mjs.

(iii) Removal of goods from the port
premises is allowed only on pre-pay-
ment of all charges due to the Com-
missioners. M]|s. Aminchand Pyarelal
had a deposit account with the Port
Commissioner and parties having
such an account are allowed to
remove goods by raising the appro-
priate debits against the account,

(iv) On the strength of search war-
rants, the office premises of M]s.
Aminchand Pyarelal and their allied
concerns, M|s. Lee and Muirhead,
Clearing Agents, M|s. Devkaran
Nanjee Banking Company, M|s. Hansa
Lines and the residences of the part-
ners of M|s. Aminchand Pyarelal
were searched and records seized. No
arrests have so far been made.
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Income-tax Arrears ¢
against Shri H. D. Mundhra

2285, Shri 8. M. Banerjee:
Shri Daji:
Shri P. C. Borooah:

Will the Minister
pleased tp state:

of Finance be

(a) whether the arrears of Income-
tax standing in the name of Shri H.D.
Mundhra and his concerns have becn
realised;

(b) if so, the total amount outstand-
ing as on 31st March, 1966; and

(e) the amount realiseqd in 1085-66
up-to 31st March, 19667

The Minister of Finance (Shri
‘Sachindra Chaudburi): (a) No. A
part of the arrear tax has been
realised.

(b) Rs. 6,45,97,609.

{c) Rs. 3,38,828.

M/s Orr Dignam and Co.

2286. Shri 5. M. Banerjee:

Shri Daji:

Will the Minister of Finamee be
pleased 1o state:

(a) whether a show-cause notice

has been issued to M/s Orr Dignam
and Company;

(b) if so, whether this firm has
replied lo the show-cause notice; and

(c¢) the final action taken in the
‘natter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
‘Two show cause notices have been
issued to Mls. Orr Dignam & Co,
Calcutta.

(b) Yes, Sir. They have replied to
the two show cause notices in their
letters dated the 16th September,
1966.

(¢) The matter is pending before
the adjudicating authority.
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Plots Developed by D.D.A.

2287, Shri Yashpal Bingh: Will the
Minister of Works, Housing and

Urban Development be pleased to
state:

(a) the total number of plots deve-
loped by the Delhj Development
Authority during the years 1965-66
and 1966-87 so far;

(b) the number of plots sold by
auction and those sold by draw of
lots during the above period; and

(c) the number of plots proposed to
be auctioned and those to be sold
by the draw of lots during the per-
iod from October, 1966 to April, 19677

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) 793.

(b) Sold by auction 749
Sold by draw of lots, a54
(c) By auction, .. 400
By draw of lots. nil.

D.D.A. Plots near Shakti Nagar,
New Delhi

2288. Shri Yashpal Singh: Will the

Minister of Works, Housing and
Urban Develop be pl d te
state:

(a) whether it is a fact that the
Delhi Development Authority  have
developed some plots near Shakti
Nagar, New Delhi for Low-Income-
Group people which are proposed te
be sold by draw of lots;

(b) if so, the number of plots deve-
loped and those set apart for the
low income group; and

(c) when they are proposed to be
nold?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (¢). Delhi
Development Authority has a scheme
to develop residential plots in Wazir-
pur area, near Shakti Nagar. The
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exact number of plots which will be
set apart for allotment to the persons
belonging to low-income group has
not yet been determined as the deve-
lopment work is still in progress. No
date has yet been fixed for the allot-
ment|sale of these plots.

Rehabilitation and Training of
Handicapped Beggars

2289, Shri Vishwa Natp, Pandey:
Shri Dighe:
Shri Yashpal Singh:

Will the Minister of Planning and
Social Welfare be pleased to refer
to the reply given to Unstarred Ques-
tion No, 495 on the 28th July, 1968
and state the further progress since
made in the setting up of the pilot
project for the rehabilitation and
training of the hundicapped beggars
in 40 centres?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): The finalisation of
the scheme for setting up of the Pilot
Projects is still pending for want of
comments of some of the State Gov-
ernments and Municipal bodies.

Effect of Drought on Irrigational
‘Schemes

2290. Shri Bishwanath Roy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) in view of the failure of the
monsoon in scveral parts of the coun-
try last year and this year, whether
any steps are being taken for com-
pletion of those irrigational schemes
and projects which have already be-
gun and have the potentiality of
giving results soon in the near future;
and

{b) if so, the details thereof, State-
wise?

The Minister of State in the Minls-
try of Irrigation and Power (Dr. K.
L. Rao): (a) Yes. The emphasis in
the Fourth Plan is on the completion
of the continuing schemes as quickly
as possible. The Working Groups,
which are currently

2204 (Al) LSD—4.

Fourth Plan proposals of the States,
evaluate each scheme and recom-
mend sufficient funds to complete as
many continuing schemes as possible
in the Fourth Plan.

(b) Details will be avallable only
when the Fourth Plan is finalised.

Blind and Deaf School, Madras

2291. Shri Kolla Venkaiah: Will tha
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Blind and Deaf
School (Little Flower Convent),
Madras have requested the Central
Government for grants and loans
either for buildings or for effecting
other mmprovements in the School;

(b) if so, the amount requested for
and granted; and

(¢) the reasons for the delay, if any,
in granting the full amounts requested
for?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) and (b). The
School for the Deaf and the Blind,
Cathedral, Madras had. asked for a
building grant of Rs. one lakh. The
grant has not yet been sanctioned.

(¢) The delay is due to limited
funds available, as compared with the
extent of requests.

Tribal Research Lnstitutes

2292, Shri Subodh Hansda:
Shrl 8. C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Dr. M. M. Das:

Will the Minister of Planning and
Boclal Welfare be pleased to state:

(a) whether the work of the Tribal
Research Institutes is being utilised
by the various States for the welfare
of Tribal people;

(b) the purposes other than the wel.
fare of Scheduled Tribes being served
by these Research Institutes;
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(e) whether these Institutes are ful-
ly financed by the Central Government
or any contribution is made by the
State Governments; and

(d) if so, what is the percentage of
contribution from the States?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes,

(b) All the functions of the In-
stitutes are related to welfare of the
Scheduled Tribes in one way or an-
other. For example,

(1) Preparation and publication
of monographs giving factual
information about the history,
social organisation, customs
and manners etc. of a tribe,

(2) Publication of books to enable
workers to learn the tribal
dialects; the collection of
folk songs and folk tales.

(3) Special studies, for example,
a study of shifting cultivation
or the problems of attend-
ance in schools in tribal areas.

(4) Imparting orientation train-
ing to tribal welfare workers.

(5) Evaluation of welfare work.

(c) Research and training is a
Centrally sponsored scheme and the
entire expenditure, except the com-
mitted expenditure, is borne by tha
Government of India.

(d) Does not arise.

Insuramce Clalms

2293, Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that the
amount of Insurance claim is going up
both in maturity and in death cases;
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(b) if so, the amount as on the 31st
March, 1966 and 31st March, 1966;

(c) the reasons for this high figure;
and

(d) whether any steps are  being
taken te minimise the time of settle-
ment of the disputed policies?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Bir.

(b) Figures of the claims intimat-
ed and the claims outstanding are
given below:

Date Claims intima- Claims out-
ted during standing on
the year end- the specified
ing on the  date.
specified
date,
(Figures in crores of Rs.)
Death Claims
31-3-1965 12.38 10.00
31-3-1966 13.92 10.36
Maturity Claims
31-3-1865 4046 7.04
31-3-1866 44.85 7.05

(c) The progressive increase in the
number of new claims reflects the
imcreasing trend of new life insur-
ance business in the past.

The increase in the outstanding
claims during recent years is a con-
sequence of the substantial increasa
in the volume of new claims. That
this increase did not mean a reduc-
tion in the speed of settlement of
claims is indicated by the fact that
in these years there was actually a
reduction in the proportion of out-
standing claims to intimated claims.

Year Outstanding claims as
percent of intimated claims
Death Maturity
Claims Claims
1861 87.2 21.7
1862-63 85.1% 19.0*
(15 months)
1963-64 B1.6 18.0
1964-65 80.9 174
1965-66 744 158

*Claims intimated adjusted on an annual basis,
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(d} Yes, Sir. Efforts are constantly
made by the LI.C. to settle claims as
speedily as possible.

Free Treatment of T.B, Patients

22%4. Shri 5. C. Samanta:
Shri Subodh Hansda:
Bhri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Axad:
Dr. M. M. Das:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government  have
made any scheme to give free treat-
ment for T.B. patients in all the
Metropolitan cities specially in Cal-
cutta;

(b) whether any survey has been
made about the T.B. incidence in Cal-
cutta; '

(c) if so, the percentage thereof;
for

(d) the existing arrangements
treatment in Calcutta; and

(e) the Centre's contribution in the
present arrangement?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes. A scheme on the model of the
Delhi Pilot Project for Tuberculosis
has been circulated to all State Direc-
tors of Health Services for organis-
ing tuberculosis service in  urban
areas (metropolitan cities) on those
lines with suitable variations. The
West Bengal Government have the
following scheme for the treatment of
T.B. patients in Calcutta,

During the Third Five Year Plan
the Government of West Bengal
sanctioned a Comprehensive Scheme
for control of tuberculosis in the
State which, inter-alia, envisages the
establishment of a Chest Clinic-cum-
Domiciliary Service Unit for every 2
lakhs of population in Greater Cal-

cults Arca. In terms of the above
scheme 2 new Government Chest
Clinic-cum-Domiciliary Service Units
have been established in Caleutta
and 12 Chest Clinics (1 Government
and 11 Non-Government) have been
upgraded by attachment at Govern-
ment cost of Domicillary Service
Units. Besides, 2 more Government
Chest Clinics with facilities of Domi-
ciliary Service have been function-
ing since the Second Plan period. In
addition to the above 16 Chest Clinic-
cum-Domiciliary Service Units and
several other non-Government Static
Chest Clinics are functioning in Cal-
cutta. Indigent T.B. patients are
being treated by these clinies free of
cost,

(b) National Sample Survey was
carried out in 1955—58 on all India
basis,

In the recent past, however, a
survey was conducted in some select-
ed groups of population in Calcutta.

(¢} According to the National
Sample Survey 185558, the incid-
ence of TB in Calcutta varies from
1.3 per cent to 25 per cent. The
result of subsequent restricted survey
is not available.

(d) TB patients are being treated
through;

(i) Chest Clinic-cum-Domiciliary
Service Units  established
under the Comprehensive
Scheme for the control of
Tuberculosis in West Bengal.

(ii) Out-patients’ Department of
the Hospitals.

(Hi) Indoor beds maintained by

Government and non-Gov-

ernment institutions.

(e) The Government of India are
supplying anti-TB drugs, X-ray films
through UNICEF and anti-TB drugs
to the State TB Clinics and voluntary
TB clinics under the plan schemes,
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Unit Trust ef India

2297. Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
Shri P. C. Borooah:
Shri S, C. Samanta:
Shri Subodbh Hansda:
Shri M. L. Dwivedi:

Will the Minister of FinanCe be
pleased to state:

(a) whether the Unit Trust of India
have approached Government for ap-
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proval of certain schemes to attract
investors;

(b} if so, the details thereof; and

(c) the decision taken by Govern-
ment thereon?

The Minisier of Finance
Sachindra Chaundhari): (a) to (c).
Under its statlute, as amended re-
cently, the Unit Trust is competent
to frame one or more unit schemes
and it is not necessary for the Trus:
to obtain the approval of Govern-
ment in this regard. The Trust is
currently working out the detai's of
certain additional facilities that could
be offered to the investors.

(Shri

Farakka Barrage

2298, Shri Surendra Pal Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Committee of Engi-
neers, appointed by his Ministry to
finalise the cost estimates for the
Farakka Barrage has submitted its re-
port; and

(b) if so, the main recommendations
thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr, K.
L. Rao): (a) The report of the Com-
mittee is still awaited,

{b) Does not arise,

Regularization of Unapproved Colonies
in Delhi

2299. Bhri Liladhar Kotoki;
Shri N. R. Laskar:
Shri B. Barua:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:

‘Will the Minister of Worka, Housing
and Urban Development be pleased to
state:

(a) whether over 100 members of
the Delhi Pradesh Unapproved Colo-
mies Confederation staged a Dharana
before the residence of the Prime
Minister on the 28th September, 1866,

(b) whether any assuranccs  were
given to the leaders of this Confede-
ration on the 2nd September, 1966
that their demands will be fully con-
sidered and met with when they met
the Prime Minister at her residence;
and

(e) if the reply to part (b) above
be in affirmative, the reasons for their
squatting?

The Minister of Works, Housing ard
Urban Development (Shrli Mehr
Chand Khanna): (a) to (r). A rumber
of people belonging to some unautho-
rised colonies in Delhi squatted before
the Prime Minister's residence during
September, 1866. On the 2nd Sep-
tember, 1968, the Prime Minister mot
some of them. She however gave no
assurance of any kind to them.

Damage to Dhussi Dam by Fleods

2300. Bhri Sivamurthi Swamy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
published in the ‘Nav Bharat Times'
of the 12th September, 1966 stating
that Dhussi Dam has been damaged by
the heavy floods in the river Ravi due
to which twelve villages are in
danger; and

(b) if so, the action tuken by the
Government to save the lives of the
villagers?

1

“The Minister of State In the Minls-
try of Irrigation and Power (Dr. K.
L. Bao): (a) Yes.

(b) The State Government took
immediate action to plug the breaches
and also to rescue the marooned
‘people.

Conference of Construction Experts

2301. Shri Suremdra Pal Singh:
Shri Yashpal Singh:
Shri Maheswar Naik:
Bari D. D. Pari:
Shri D. C. Sharma:
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Shri Warior:
Shri Vasudevan Nalir:
Dr. Ranen Sen;

Shri P. Kunhan;

Shri Imbichibava:
Shri M. N. Swamy:

Will the Minister of Works, Housing
and Urban Development be pleased
{0 state:

(a) whether u Conference of cons-
truction experts was convened recent-
ly at the instance of the Prime Minis-
ter to discuss questions connected with
economies in construction work;

(b) if so, its recommendations; and

(c) the action being taken to imple-
ment them?

The Minister of Works, Houslng and
Urban Development (Shri Mehr
Chand Ehanna): (a) Yes.

(b) and (c), Copies of tiie verom-
mendations have been placed in thc
Parliament Library. These are under
consideration.

Indian Investment Centre
2302, Shri P, C. Borooah:

4hri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Finance be
pleased to state:

(a) whether the Indian Invesiment
Centre has a scheme to expand  its
activities in  the United States of
America and Europe by providing a
wider range of information on India's
economic matters with a view to at-
tracting larger flow of private foreign
investment in specifie industrics;

(b) if so, the detai's thereof; and

{¢) the steps taken in pursuance
thereof?

The Minister of Finance (Bhri
(a) to (c).

intensify its services in U.SA. and
Europe bir dtssemnating information
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in regard to opportunities for lnvest-
ment in India among a wide cross
section of investors. This is being
done within the existing framework
of the Centre and no specific scheme
of expansion has been drawn up.
Ichhampalli Dam Project

2303. Shri Sonavane: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

. (a) whether the Maharashira Gov-
ernment have taken objection to the
proposed Ichhampalli Dam Project on
the Godawari River;

(b) if so, the reasons therefor; and
(c) the action proposed to be taken
by Government in the matter?

The Minister of State in the Minls-
try of Irrigation and Power (Dr. K.
L. Rao): (a) Yes.

(b) Ichhampalli Dam Project, if
executed, will submerge lands in
Maharashtra besides submersion of
land in Andhra Pradesh and Madhya
Pradesh,

{e) Further discussions will be held
to resolve the outstanding points.

gTewmEr W ar-fgd amg Mo 819 w7
qRE1  RTAT
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Flood Bitmation in Assam

2305. Shrimati Jyotsna Chanda: Wil]
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that some
members of the Planning Commission
have recently visited Assam to study
the flood situation in that State;

(b) whether they have submitted
any report in this regard; and

(e} if so, the recommendations

made by them?

The Minister of State in the Minls-
try of Irrigation and Power (Dr, K.
L4 Rao): (a) No.

(b) and (c). Do not arise,

Inclosion of Vals Community in List
of Scheduled Castes

2306. Shri Mohammed Koya: Wil
the Minister of Planning and BSocial
Welfare be pleased to state:

(a) whether the Akhila Malabar
Vala Samudaya Sanghem has request-
ed Government to include the Vala
Community in the list of Scheduled

Castes;

(b) whether it is a fact the repre-
sentatives of the above community
were not called by the Lokur Com-
mission for giving evidence; and

(¢) it so, whether their claim is
being considered by the Commission?

The Deputy Minister in the De-
partment of Boclal Welfare (Shrimati
Chandrasekhar): (a) No. Fowever
a request was received from the
Akhila Malabar Vala Samudaya
Sangham to include the Velan com-
raunity in Malabar also in the list of
Scheduled Castes. :

(b) The representatives of the
Velan Community did not appear be-
fore the Lokur Committee,

(¢) The Lokur Committee sub-
mitted their report to Government on
25th August, 1965 and the Committee
has since been wound up.
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Sales-tax on Controlled Commodities

2308. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Flnance be
pleased to refer to the reply given to
Unstarred Question No. 1328 on the
4th August, 1986 and state:

(a) whether Government have since
considered the proposal to empower
the States to levy sales-tax on con-
trolled commeodities; and

(b) if so, with what result?
The Minister of Finance (Bhri
Sachindra Chandhuri) (a) and (b).

‘The matter is still under consideration
of Government.

Evasion of Central Excise Duty

2309. Dr. Saradish Roy:
Shri Umanath:

‘Will the Minister of Fimance be
Ppleased to state:

(a) whether it i3 a fact that a com-
plaint wag lodged with the Income
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Tax Commissioner, Central Circle, New
Delhi inst a well reputeq firm of
Ludhians on the 30th August, 1965
regarding illegally keeping unfair ae-
counts and evasion of Central Excise
Duty;

(b)) if so, the name of the firm; and

(c) the action taken by the authorl-
ties in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri) (a) No, Sir, No
such complaint was lodged in August,
1965 with the Income-tax Commis-
sioner Central Circle, New Delhi.

(b) and (¢). Do not arise,
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Irrigation Projects in Kerala

2311. Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
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given to Unstarred Question No, 2002
on the 11th August, 1966 regarding
Irrigation Projectg in Kerala and state:
{a) whether Government have con-
sidered finally the irrigation projects
in Kerala; and
(b) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr, K. L.
Rao): (a) Not yet.

(b) Does not arise.

Floods in Bihar

2312. Shri Priva Gupta: Wil: the
Minister of Irrigation and FPower be
pleased to state:

(a) whether irrigation and flood pro-
section schemes for Bihar State with
special  reference to Katihar Sub-
Division have been put up by the
Bihar Government for final considera-
tion by the Central Government and
for inclusion in the Fourth Five Year
Plan; and

(b) if so, details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr, K. L.
Bao): (a) and (b). No rombined
scheme for irrigation and flood con-
trol in Katthar Sub-Division has been
sponsored by the Bihar Government
for inclusion in the Fourth Plan.
However, a scheme for flood control
on the river Mahananda in Purnea
district, including Katihar Sub-Divi-
sion, has been formulated by the State
Government. The scheme envisages
construction of about 130 miles of
embankments at an estimated cost of
Rs. 23789 lakhs. This would bene-
fit an area of about 2.49 lakh acres.
The embankments would be located
on the right bank of the Phullakhar
branch of the Mahananda and carried
along the left bank of the Ganga to
terminate at the Katlhar-Mansi Sec-
tion of the N.F. Railway, after run-
ning along a strength of the Kala-
Kost, a dhar of the river Kosi. It also
includes the construction of the em-
bankments on a stretch of the left
bank of the Phullahar branch and

also of the right bank of the Barsol
branch of the Mahananda in Bihar,

Indian Audit and AccoBnts Department

2313, Shrimati Savitri Nigam: will
the Minister of Finance be pleased to
state:

(a) the total pnumber of statistically
qualified persons in the Indian Audit
and Accounts Department at present
who have receiveq training at Govern-
ment expenses at the Indian Stotisti-
cal Institute;

(b) the amount spent on their train-
ing;

te) their future prospects in the
Indian Audit and Accounts Depart-
ment;

(d) whether their serviceg are being
properly utilised for the job for which
they were trained; and

(e) if not, the reasons therefor?

The Minister of Finance (Bhri
Sachindra Chaudhari): (a) to (e). The
information has been called for from
the fleld offices of the Indlan Audit
and Accounts Department and will be
laid on the Table of the House as soon
as it becomes available.

Flood Prolection in Tripura

2314. Shri Dasaratha Deb: Will the
Minister of Irrigation and Power be
Ppleased to state:

(a) whether the schemes included
in the Third Five Year Plan in
matters of flood-protection in Tripura
have been implemented;

(b) if not, the schemes which could
not be implemented; and

(c) the reasons therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) to (c). Out of the schemes
included by the Tripura Administra-
tlon for execution during the Third
Five Year Plan, the following schemes
could not be implemented:
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(i) Erosion control work at
Kakraban; .
(ii) Erosion control of river

Khowai at Tellamura;

(iii) Flood protection work at

Amarpur,

The two schemes at (i) and (ii) above,
were dropped as they were found
not necessary on detailed investiga-
tion. The scheme at (iii) above could
not be taken up as the Plans and
Estimates of the scheme were finalised
only towards the end of the Third
Plan period.
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Smuggling on Indo-Nepal Border

2318, Shri K, C, Pant: Will the Manis-
ter of Finance be pleased tp slate:

(a) whether it is a fact that large
scale smuggling of consumer goods has
been reported along the Indo-Nepal
border;

(b) whether il is also a' fact that
part of the goods gmuggled out aof
India are passed on to Tibet and some
of the goods smuggled into India are
of Chinese origin;

(c) if the reply to parts (a) and (b)
above be in the affirmative, whether
any organised gang is responsible for
this Jarge scale smuggling; and

(d) the measures taken by Govern-
ment to stop smuggling along the Indo-
Nepal border?

The Minister of Finance (Shri
Sachindra Chaodburi): (a) and (b).
Under the terms of the Indo-Nepal
Treaty of Trade and Transit (1860),
goods originating in either country
can move freely into the other
country. In so far as such goods are
concerncd, there can be no smuggling
between India and Nepal. Import of
goods from Nepal into India which
had originally been imported into
Nepal from countries other than India
is, however, prohibited. Some smug-
gling of such goods including thoee
of Chinese origin from Nepal into
India has been noticed, but so far as
the Government are aware this is on
& very small scale.

The Government have no authentic
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Expenditure on Rural Electrification

2319. Shri K C. Pant: Will the
Minister of Irrigation and Power be
pleased to state:

{a) the amount allotted for rural
electrification State-wise, during the
Third Five Year Plan;

(b) the amount utilised by each
State separately so far; and

(e) the reasons for not utilising the
full agmount?

The Minister of State in the Minis-
try of Irrigaton and Power (Dr.
K. L. Rao): (a) and (b). The follow-
ing amounts were allotted and anti-
cipated to have been spent by the
State Governments during the Third
Five Year Plan. The accounts for
the year 65-66 are yot to be finalised
and hence exact figures of expendi-
ture are not available.

Third

Name of Anticipated
State Plan xpenditure
Provision in Third
Plan
veriod
T T {Rupces in Lakhs)
1. Andhra
Pradesh 1380.00 1623.88
2 Assam 2500 4298
3. Bihar 300.00 383.50
4. Gujarat 870.00 73218
5. Jammu &
Kashmir 130.70  258.00
6. Kerala 400.00 262.58
7. Madhya
Pradaesh 788.00 1075, 52
8. Madras 3000.0C 3244.83
9. Maharashtra 750,00 191634
10. Mysore 42500 478.42
11, Orissa 22400 351.22
12. Punjab 145000 2177.37
18 Rajasthan 100.00 102.50
14. Uttar
Pradesh 000.00 1554.90
15. West Bengal 40.00 76.00
16. Delhi 70.00 09.70
ToTAL 1065170 14360.92

(¢) Except for Kerala, all States
have spent more funds than earmark-
ed for them. The shortfall of expen-
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diture in Kerala was due to delays
in implementation of the lift irriga-
tion programme as a result of diffi-
culties in getting free surrender of
lands required for the works.

Allocation for Drinking Water
Schemes During Third Plan

2320. Shri K. C. Pant:
Shri H. C. Lingaa Reddy:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the amount allotted for the Rural
Drinking Water Schemes during the
Thirg Five Year Plan, State-wise;

(b) the amount utilised, State-wise;

(c) the rcasons for not utilising the
whole gmount; and

(d) the steps taken by Government
to expedite these schemes?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The required information is given
im the statement laid on the Table of
the House. ([Placed in Library. See
No. LT-7415/66].

(b) and (c). The required informa-
tion is being collected and will be
laid on the Table of the Sabha as
soon as it is received from the State
Governments.

(d) The execution of water supply
schemes is mainly a subject for the
State Governments and it is expected
that they are fully alive to the prob-
lem. However, the need to take up
Rural Water Supply Schemes on pri-
ority basis is being impressed upon
the State Governments in the meet-
ings of the Central Council of Health
and the Central Council of Local Self
Government and also during the
Annual Plan discussions of the Work-
ing Group.

The State Governments have becn
authorised to sanction Rural Water
Supply Schemes, not costing more
than Rs, 5 lakhs, in order to expedite
execution,

The Government of India is also
helping the States in getting scarce
material and foreign exchange for
some of these schemes,
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Peace Corps Youths from’ US:A.,
West Germany and France

2321. Shri M. R. Krishna:
Shri Ramapathj Rao:

Will the Minister of Finance be
pleased to state:

(a) the total number of youths from
U.S.A., West Germany and France who
have come to India to help the country
upto the end of September, 1966;

(b) how they are selected in their
respective countries; and

(¢) on what basis they are distri-
buted to work in the States after
their arrival in India?

The Minister of Finance (Shri
Sachindra Chandhuri): (a) The total
number of U.S. and West German
Volunteers as on 31-10-1966 was 1048
and 72 respectively. ‘There is no Vol-
unteer from France,

(b} The election is made on the basis
of aptitude and training in relation to
the work that the Volunteers have to
perform in India.

(c) Volunteers are disiributed to
work in specific projects and program-
mes for which their services were
requested by the State Governments.

Development Plan for Kotla
Muobarakpar

2322. Shri Balmiki: Wiil the Mins
ter of Works, Ilousing and Urban
Develop be pl d to refer to
the reply given to Unsiarred Ques-
tion No, 4103 on the 20th April, 1966
and state:

(a) whether the Re-development
Plan of Kotla Mubarakpur area, sub-
mitted to the Delhi Development
Authority and the Municipa] Corpo-
ration of Delhi hag now received their
final approval;

(b) whether any particulap sites in
that Re-development Plan have been
reserved for providing altermative
plots for those plot-holders of the
erstwhile approved ‘Triloki' Colony,

" whose plots are still under notifics-

tion under Section 4 of the Land
Acquisition Act;

(c) if not, the target period during
which the Re.development Plan of
Kotla Mubarakpur is to be finalised
and implemented; and

(d) the difficulty in providing alter-
native developeq plots for those plot-
holders of the “Trilokd’ Colony whose
plots are proposed for acquisition, in
any of the newly developed DD.A.
Colonies in South Delhi?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): (a) to (d). The re-develop-
ment plan of Kotla Mebarkpur area is
nearing finalisation in the Municipal
Corporation of Delhi. A major portion
of Triloki Colony, consisting of resi-
dential plots, has been retained in the
plan. No alternative site has yct been
provided for allotment to the plot-hol-
ders whose plots may be affected in
the plan. This matter will be consi-
dered by the Delhi Administration
after the Corporation has finalised the
plan and furnished details <f the
areas which are proposed to be
acquired or released from the pur-
view of acquisition. The plot-holders
whose plotg are acquired under the
re-development plan and who wan-
not be accommodated in the area
wil] be allotted alternative develop-
ed plots in one of the colonies of the
Delhi Development Authority in as
near a locality as possible.
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£garqr 11 qgEfa gFT &r 0L )

Bhakra Control Board

2324. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri D, C. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken over the funec-
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tions and duties of the Bhakra Con-
trol Board following the re-organisa-
tion of the Punjab;

(b) i s0, when and whether this
Board has been reconstituted;

(¢) if so, the detaily thereof; and

(d) the total amount of expenditure
involved?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) Yes.

(b) The administration, maintenance
and operation of certain works con-
nected with the Bhakra-Nangal Pro-
ject has been taken over by the Cent-
ral Government from 1-11-66, pending
the constitution of the Bhakra Manage-
ment Board.

(¢) The Bhakra Management Board
will consist of:—

(i) a wholetime Chairman and two
members to be appointed by
the Central Government.

(ii) a representative each of the
Governments of Punjab, Har-
yana, Rajasthan and Himachal
Pradesh;

(iii) two representatives of the

Central Government,

The expenditure invelved will be
worked out after the Board is set up.

Gold seized at Gwallor Rallway
Btation

2325, Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Shinkre:
Shri Hokam Chand
Kachhavalya:

Will the Minister of Finance be
pleased tp state:

(a) whether it is a fact that con-
traband gold weighing 1,300 tolas
valued at Rs. 2,21,000 was seized at
Gwalior Railway Station on the 1st
November, 1966; and
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(b) if so, the action taken by Gov-
ernment in the mattery

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On Ist
November, 1966 gold bearing foreign
markings and weighing 1,300 tolas wag
seized at Gwalior Railway Station. The
value of the gold seized is Rs. 1,27,946
at the international rate.

-

(b) The person from whom the gold
was geized was arrested. The case is
under investigation.

Tribal Welfare in Bihar

2826, Shri H. C. Soy:
Shri Besra:

Will the Minister of P and
Su?l.l Welfare be pleased to state:

{a) whether he had a discussion
with the Chief Minister of Bihar on
the aspects of tribal welfars during
hig recent visit there;

(b) whether the problem of the
imbalance existing in the educational
and economic development among
different sections of the Scheduled
Tribes in Bihar was also discussed;
and

(c) if so, the details thercof and
the action proposed to be taken
thereon?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) The Minister of
Planning and Social Welfare visited
Bihar in connection with the drought
conditions prevailing in the State,

(b) The problem referred to was ot
sepcifically discussed,
(c) Does not arise,

Relie! to Drought-Stricken Tribals in
Bihar

2327, Shri H. C. Soy:
Shri Besra:
Will the Minister of Plamning and
Social Welfare be pleased to state:

(a) whether it is g fact that the
Officers of his Department have bad
a discussion recently with the Chief

Minister of Bihar on how ta give
relief to tribals in drought-stricken
areas of Bihar;

(b) if so, the detalls of thp dis-
cussiong held; and

(c) the nature and details of the
reliefl proposed in these pockeis?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (2) Yes.

(b) and (c). The following sugg::-
tions have been made as a result of
these discussions:—

(1) The general drought mcasures
implemented by the Govern-
ment of Bihar, should be sup-
plemented by special relief
schemes for the relief of the 2
lakhs of tribals in the palamau

Distriet and the adjoining
ereas of Shahbad and Ranchi
Districts.

(2) The existing schemes of com-
paratively less urgency, viz.,
those of legal aid, subsidy for
industries etc. should be kept
in abeyance and the resources
thus saved should be diverted
towards sinking of Kutcha
wells and field bunding.

(3) The State Triba] Welfare
Department should be streng-
thened by the appointment of
Director who should be vested
with direct responsibility for
the execution of tribal deve-
lopment schemes in the Late-
har Sub-Division which is
most serfously affected by the
drought.

(4

Appointment of a special com-
mittee which should include
the Deputy Commissioner for
Scheduled Castes and Sche-
duled Tribes, Ranchi and the
Director of the Tribal Reserch
Institute for the re-organisa-
tion of the existing grain-
golas in Latehar Sub-Division.
Additional funds of Rs. 5.00
lakhs for the re-organisation
of grain-golas during the cur-
rent financial year should be
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found by appropriation from
the allotment already made to
the Government of Bihar for
tribal development areas.

(5

The contribution of 50 per
cent expected fram tribal
beneficiaries under the exist-
ing patterns of dcvelopment
schemes may be relaxed to
about 10 per cent for tLhe
duration of the drought,

Financial Irregularities committed by
Certain Companies

2328, Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether any complaints have
been received of financial irregulari-
ties committed by M/s. Bullion Co.
Ltd, Dantmara Tea Co. Ltd., Chitta-
pang Tea Co. Lid., Chandernagar Tea
Co. Lid.. Kallinaggar and Kherul Tea
Co. Ltd., Barduar Te; and Timber Co.
Ltd., Sarugaon Tea Co. Ltd., Jaipu:
Tea Co. Ltd., Jaipur Investmcnt Ltd.,
Jaipur Trust Ltd., Batia Bros. (Pvt)
Ltd., Jatan Trading Corporation and
Hulas Kanwar, all of which are Cal-
cutta firmg owned by M/s. Chandmall
Batla;

(b) if go, whether any investiga-
tions have been conducted into the
financial transactions and accounts of
the said firms;

(c) whether it is a fact that geveral
of these firms exist only in name and
maintain fictitioug accounts; and

(d) Whether these firms have been
meeting their obligations under the
Income-tax Act?

The Minister of Finance (Shri
Sachindrs Chaudhurl): (a) to (d). The
information is being colected and will
be laid on the table of the House,

Gold seized at Palam Alrport
2329, Shri Braj Bihari Mehrotra:

Shri Vishwa Nath Pandey:
Shri Shinkre:
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Shri Y. D, Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is 5 fact thay gold
worth Rs. 2 lakhs was seized from a
passenger who arrived at Palam Adr-
port from Bombay by an LA.C. flight
on the 6th November, 1966; and

(b) if so, the action taken by Gov-
ernment in the Matter?

The Minister of Finance (Shri
Sachipdra Chaudhuari): (a) On 6th
November, 1966 the Customs officers at
Palam Airport recovered 1,000 tolas of
gold bearing foreign markings and
valued ay Rs, 98,420 at the interna-
tional rate from a passenger who
arrived by an 1.A.C. dight from Bom-
bay.

(b} The passenger and another
person who accompanied him from
Bombay were arrested. The second
person has since been released on bail.
The case is under investigation,

Tty wvq faest

2230, s WIETT WS dAT ¢ T
frmfor, s @A fawra A5
o7 Fam3 Fropr w90 f7 o

(F) T TAFT €T 14 FRAT,
1966 ¥ “gfrra qemiw ¥ i
oF g Fr A feemm omr g fer R
wEAdiT #:7, faeelt &1 g 23 <t
T Aqr qRT 97 AWLIE it
awE F1 v fear o d

() =fr zr, A1 ¥a FTFTT AT
faarr g #:0 &1 <37 gaA & fa¥
wrd FEIET A 7T ¢ . AR

() =fz afi A g% aar FOIO0
g

faww, s wer Al faers
wat (ot sgeaen war): (F) A ar
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H pathic Disp fes in Delhi

2332, Shri Ram Harkh Yadav:
Shri Firodia:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government propose to
open a number of Homoeopathic Dis-
pensaries under the C.G.H.S. in Delhi
very shortly; and

(b) if so. the details and location
of these dispensaries?

‘The Minister of Health and Family
Planning (Dr. Sushila Nayar) (a) and
(b). It has been decided to set up for
the present, one Homeopathic Dispen-
sary under the C.G.H. Scheme on an
experimental basis in the Gole Market
area in New Delhi,

Ninth Meeting of Central Direct Taxes
Advisory Committee

2333, Shri P, C. Borooah:
Shri Firodia:

Will the Minister of
pleased to state:

(a) whether the ninth meeting of
the Central Direct Taxes Advisory
Committee was held ut Cajcutta
recently; and

(b) if so, the matters discussed and
decisions taken thereon?

of Finance (Shril
(a) Yes, Sir.

Finance be

The Minister
Sachindra Chaudhuri):

{b) A statement containing relevant
particulars jg laid on the Table of the
House. [Placed in Library. See No.
LT-7416/66].
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Chronic Cold

2334, Shri Brajeshwar Prasad: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the attention of Gov.
ernment has been drawn to the Edi-
torial entitled “A Cure At Last”
appearing in the Times of India of
the 4th November, 1966 in which it
is said that a discovery has been made
by a Berlin specialist for banishing
chronic cold in a minute; angd

(b} if so, whether anything has
been done on these lines in India?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) Yes.

(b) Enguiries are being made from
the concerned persons.

Seizures at Madras

2336, Shri Brij Basi Lal:
Shri Vishwa Natp Pandey:
Shri Braj Bihari Mehrcira:
Shri Ram Swarup:
Shri Balgovind Verma:

Will the Minister of
pleased to state:

Finance be

(&) whether it is a fact that semi-
precious stoneg valued at about Rs. §
lakhs were seized by the Cusloms
authorities from a passenger gp his
arrival at the airport, Madras from
Colombo on the 6th November 1986;
and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri) (a) On 6.11. 1966
Customs aulhorities at Madras seized
semi-precious stones  valued at gbout
Rupees two lakhs and fifty thousand
from a Ceylonese national who arriv-
ed from Colombo by air at Meenabak-
kam airport en route Singapore.

{b) The accused person was arrested
and was subsequently enlarged on bail.
The casc is under adjudication,
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Foreign Exchange Reserves

2337. Shri D, C, Sharma: Will the
Minister of Finance be pleased to state:

(a) whether the country's foreign
exchange reserves have fallen consi-
derably during the last four months;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be taken to make them go up?

The Minister of Finance (Shri
Sachindra Chaadhuri): (a) The
reserves excluding gold which stood
at Rs. 398.64 crores on 30th June, 1966
came down to Rs. 288.63 crores on 31st
October, 15866.

(b} The main reasons for
are:

the fall

(i) debt servicing
amounting to Rs
and

payments
87 crores.

(ii) IMF repurchases of Rs. 375
crores in July, 1966,

(¢) The steps taken to make the
foreign exchange reserves go up have
been mentioned in the Supplement to
the Economic Survey presented to
Parliament on the 25th  July, 1966.
Briefly stlated, they are:

(i) Fixing of a realistic par value
of the rupee;

(il) measures 1o step up agri-
cultural production, which
should in due course enable
reduction in imports of agri-
cultural commodities and help

exports;

(1ii) export promolion measures
such as liberalisation of
imports for export-oriented

industrics; and

non-project
maintenance

(iv) arrangement of
assistance for
imports.
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Setting up of a Public Sector Project
in Punjab

2338, Shri D, C. Sharma: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether any major public sector
undertaking is proposed to be estab-
tished in Punjab during the npext five
years;

(b) if so, the nature thereof; and
(c) if not the reasong therefor?

The Minister of Planning and Socla]
‘Welfare (Shri Asoka Mehta): (a) to
(¢). The location of major Central
industrial undertakings is decided
mainly on techno-economic considera-
tions. Of the Central industrial pro-
jects on which locational decisions
have so far been taken, it is not enwvi-
saged to set up any in Punjab during
the Fourth Plan period. The locational
decisions on other projects are yet to
be taken. So far as the projects to be
included in the Fourth Plan of the
State are concerned, these are at pre-
sent being discussed with the State
representatives along with other Plan
Proposals.

Non-Registered Doctors in West

Bengal
2339. Shrimati Renuy Chakravartty:
Will the Minister of Health and

Family Planning be pleascd 1o stale:

(a) whether Government have re-
ceived any resolution from the West
Bengal Non-Registered Doctors’ As-
sociation urging recognition of the
certificates issued to them by non-
affilialed Schools and Colleges; and

(ey if so, the reaction of Govern-
ment thereto, in view of the shortage
of doctors in rural areas?

The Minister of Healih and Family
Planning (Dr. Sushila Nayar): (a) and
{b). A resolution was received from
the West Bengal Non-Registered Doc-
tors’ Associalion for the registration
of persons who had passed examina-
dions from non-affiliated medical

Schools and Colleges. It has not been
possible to consider their case apart
from the general question of unqua-
lified practitioners.

™
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M.P. Flats

2343. Shri S. M. Banerjee:
Shri Hem Barua:
Shri Yashpal Singh:
Shri Alvares:
Shri Warior:
Shri Daji:
Shri Indrajit Gupta:
Shrimati Viml; Devi:
Shri Mohammad Elias:
Dr. Ranen Sen:
Shri Nambiar:
Shri Umanath:
Shri P. Kunhan:
Shri Imbichibava:
Shri Pottekkatt:
Shri Biren Dutta:
Shri Dasaratha Deb:
Shr; Dinen Bhattacharya:
Shri A. V. Raghavan:
Shri M. V. Swamy:
Shri Madhu Limaye:
Shri Vishram Prasad:
Shri Onkar Lal Berwa:
Shri Bade:
Shri Hukam Chand

Kachhavaiya:

Shri Shres Narayan Das:
Shri Omkar Singh:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether it is a fact that some
M.P. flatg in South and North Avenue,
etc. have been surrendered from
Members Pool to General Pool and
such flats have beepn allotted to Gov-
ernment Officials;

(b) whether it is also a fact that
the said allotments have beep made
on out-of-turn basis; and

(c) if so0, (i) the number of fats
surrendered to the General Pool;
(ii) full parhculars regarding officials
‘who have been given such allotments,
ang (iii) the particulars of officials
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who have been given allotments out-
of-turn; the date of such allotments,
ang the specific grounds meriting such
out-of-turp allotments to them?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Rhanna): (a) Yes, these were sur-
plus to the requirements of Members
of Parliament,

{b) As these flats were meant for
Members of Parliament, these have not
been classified like other residential
accommodation meant for Govern-
'ment servants. As such these have
been allotted temporarily on ad-hoc
basis.

(e) (i) 20.

(ii) and (iii). A statement is laid
on the Table of the House, [Placed
i Library. See No. LT-7417/66].

CORRECTION OF ANSWER TO
U.S.Q. No. 2171, DATED 9-12-85 RE-
GARDING SCHEDULED CASTES
AND SCHEDULED TRIBES EM-
PLOYEES IN THE OFFICE OF AC-
COUNTANT GENERAL, ORISSA, AT
BHUBANESHWAR

The Deputy Minister in the Minls_
try of Finance (Shri L. N. Mishra):
In reply to the Unstarred Question
No. 2171, regarding the number of
Scheduled Castes and Scheduled
Tribes employees in the office of Ac-
countant General at Bhubaneshwar,
answered by the Finance Minister in
the Lok S-bha on 9th December,
1965, certain figures were furnished,
which have subsequently been found
to be incorrect. It appcrars that in the
figures furnised previously the Ac-
countant General concerned had taken
certain categories of employees twice
over, I would, therefore, like to make
the following correction in the infor-
mation already furnished:—

Categrics of staff Information  Correct

glready furni-  informa-
shed inreplv  tion  in
10 Question  reply 10
answered on  Question
0-12-6% answertd on
9-12-6%
1 2 3
{a) Toral No. of T
employees of 1826 1173

all categories

by L.I.C. Employees (C.A.)

1 2 3

(Ih} No of emplo- '
yces belonging
to Scheduled

Casts

Noof emplo-

yees belonging

to Scheduled 26 23
Tribes

114 109

12 hre.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ProPosep STRIKE BY LIC EMPLOYEES ON
25tn Novemeer, 1966

Shri Indrajii Gupta (Calcutta—
South West): Sir, I cell the attention
of the Minister of Finance to the
following mmatter of urgent public
importance and I request that he may
make a statement thereon:— i

“The proposed token strike by
the employees of the Life Insur-
ance Corporation on the 25th Nov-
ember, 1968.”

Shri §. M. Banerjee (Kanpur): Sir,
I rise To a point of order,

Mr. Deputy-Speaker:
want this to be admitted?

Shri S. M. Banerjee:

You do not

Sir, kindly

hear me., We are all Members, we
are not astrologers.
Mr. Deputy-Speaker: What is his

point of order?

Shri §. M. Banerjee: Sir, my point
of order is under Rule 376(2) which
says:

“A point of order may be raised
in relation to the business before
the House at the moment:”

The business before the House at the
moment is Calling Attention Notice.

Sir, may I Ifivite your kind fttention
to the statement which has been sup-
plied to us, the statement by the
Finance Minister in reply to this Call-
ing Attention Notick? May T invite
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[Shri S. M. Banerjee]

your kind attention to page 2 of the
statement where the hon. Minister has
said: —

“The process of swifthing over
to computers is expectfd io take
some three years."”

1 do not want to fer to the whole
thing:

“During this period, as a result
of this switchover, 383 jobs would
disappear but the very prbcess of
computerisation would create 225
new jobs. The net reduction in
the number of jobs is therefore
only 158, that is, about 50 per
year."

I may invite your kind attention to
the various assurances given in this
House by the hon, Minister when we
raised the question of introduction of
electronic computers in LIC saying
that this will entail reduction in jobs
and retrenchment. Assurances were
given o us that there was not going
1o be any retrenchment or reduction
in the number of jobs. Now, in the
statement the hon. Minister has said
that 50 jobs will be less every year.
My point of order is that the Minister
has misled the House previously and
by this statement it has become clear
that up to this time the Minister or
his depuy or the Minister of State,
Shri Bhagat, had been misleading the
House throughout. I submit that this
is a qnestion of privilege and I want
your ruling on this,

Mr, Deputy-Speaker: There is no
point of order at all. 1 am wvery sorry
that Shri Banerjee is wasting the time
of the House like this,

Shri 8. M. Banerjee: You read the
Directions by the Speaker.

Mr, Deputy-Speaker: Order, order.
The Finance Minister.
ot wo Ao faATd @ (FWET)
ITeAGF FEVTY, TF TETHZ qg Tl
# Tawy 299 wTw 2Y Bt 07 & fran
A |
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Mr. Deputy-Speaker: He is replying
to the calling-attention notice.

The Minister of Finance
Sachindra Chaudhuri): I gm entirely
at the disposal of the House. If it is
the desire of the House that T should
place the statement on the Table, I
shall do that. If,"on {fie other hand,
it is the desire that I ¥mould not do
50, I shall read it,

(Shri

Mr. Deputy- Speaker: They are
asking questions on it. Yoy can read
it.

Shri K. N, Tiwary: They can ask
questions some time aflerwards.

Shri Sachindra Chaudhuri: Sir, the
All-India Insurance Employees' Asso-
ciation which is one of the Unions
representing the Class III and Class
IV employees of the Life Insurance
Corporation of India, sent a copy of
the Resolution adopted by the Working
Committee of the Association at its
meeting held ay Bombay on Septem-
ber 13—15, 1966, and informed the
LIC. of its decision to direct the
LIC. employees to go on a day's
token strike on Friday, November 25,
1966, as a protest against ihe introduc-
tion of Automation through installa-
tion and commissioning of Electronic
Computeds by the L.IC.

Introduction of Electronic Compu-
ters is only a further step in the pro-
cess of mechanisation which was start-
ed by the erstwhile Life Insurance
Companies in the country long before
the nationalisation of Life Insurance.
A number of office jobs such as issu=-
ing of premium notices, premium
accounting, commission settlement,
compilation of valuation statistics, ete.,
had been mechanised with the help of
punched-card machines, However,
these have severe limitations which
become more and more pronounced as
the size of business increased. The
L.IC, has already reached a size where
limitations of the punched-card
machines are glaringly apparent and
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these affect the efficiency of the admi-
nistrative operations It was, there-
fore, considered imperative to adopt a
more advanced mechanised aid to
administration than the out-of-date
machines, namely installafion of Elec-
tronic Computers. A Computer at
Bombay was installed in November,
1965 and the other at Calcutta which
has already been contracted for, is
expected to be installed some time
next year. The decision to instal the
Computers was laken as early as 1064.

Following this decision of the L.I.C,,
the All-India Insurance Employees'
Association mounted a campaign
against the introduction of Computers.
The main fear voiced against the use
of Computers was that it would result
in retrenchment or loss of remunera-
tion to some. The L.I.C. has made it
very widely known and also given
unequivocal assurances to the emplo-
yees that there would be no retrench-
ment or even a loss of remuneration
to the employees. During the last two
years, a large number of questions
were asked by the hon. Members in
this House as also in the other House
and the Government also reiterated
the assurances. In this connection, I
would invite the attention of the hon.
Members to the Starred Question No.
69 answered by my colleague in the
Ministry as recently as 3rd November,
1988,

The process of switching over to
computers is expected to take some
three years. During this period, as a
result of this switch-over, 383 jobs
would disappear but the wvery process
of computerisation would create 225
new jobs. The net reduction in the
number of jobs is therefore only 158,
i.e. about 50 per year. This is insigni-
ficant as compared to the 1500 or so
new jobs created in the L.IC. every
year. None of the employees whose
jobs have become redundant will be
retrenched or even transferred out of
the cities where they are working and
they will be fitted in other jobs. This
is the assurance given and it is there.

by L.I.C.
Employees (C.A.)

It is unfortunate that in spite of the
very clear assurance given by the
Corporation the All-India Insurance
Employees” Association is still carry-
ing on ts campaign and in fact inten-
sifying it. The L.IC. on its part has
been very keen to meet the represen-
tatives of the Association and to dis-
cuss the matter. During recent months,
the L.IC. invited the Association on
five different occasions for discussions.
The Association has pot responded but
has insisted that it would come for a
discussion only if the scrapping of
Automation was also included as o
subject for discusslon in the agencla
for the meeting. This pre-condition,
however, was not agreeable to the
LILC. as computerisation was consi-
dered by the L.IC. as absolutely
essential in the interests of service to
the policy-holders and for efficient
functioning of the organisation.
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Sir, as now the matter has once
again been raised through this Calling
Attention Motion by several of my
hon. colleagues in this House, I would
once again reiterate in clear terms
that the introduction of Computers by
the LIC. will, at no stage, result in
any retrenchment of the existing staff
of the L.I.C. and further that it would
not result in any loss of remuneration
to the employees.

With the prowing volume of busi-
ness, automation is the only means to
ensure a reasonable standard of ser-
vice to the policy-holders. As this
House is aware, there have been com-
plaints in the past from the policy-
holders about the service rendered to
them. The L.I.C. has been making
every effort to improve the standard
of service, but a stage has now been
reached where substantial improve-
ment could only be effected by mecha-
nising the large number of processes
involved. 1 appreciate that there
could be legitimate fears that automa-
tion would lead to retrenchment, but
these fears should be completely allay-
ed by the repeated assurances which
have been given by the L.I.C. and by
Government in this House and outside,
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There may also be objections that
automation would reduce the employ-
ment-potential of this Corporation.
The figures which I have cited earlier
would, however, indicate that this re-
ducdon is so small as to be of no
significance at all. As I have stated,
while the L.IC. offers 1500 new ap-
pointments every year, the total effoer
of computerisation which is now con-
templated would be to reduce 158 jobs
in threg years. From the point of
view of employment-potential, there-
fore, computerisation has no significant
effect.

Shri Indrajit Gupta: Mr. Deputy-
Speaker, Sir, this is a very cxMaustive
stalemnent and there are sume points
in it which require further eclarifica-
tion. So, I would just ask a question
with two inter-connected parts. It is
rather a complicated question if you
don't mind.

My first question is this. There is
reference in two places in this state-
ment 1o the fact that this need for
computers is motivated by the grow-
ing size, the bigness of the L.I.C. ope-
rations. May I know from him whe-
ther it is not a fact that the total
number of policies at present with the
LIC. is roughly 1,20,00000 whereas
the policies only in Calcuffa and
Bombay offices, where the computers
are to be installed, number only 20
lakhs, that is, one-sixth of the total
number? Therefore, T would like to
know how the installation of compu-
ters in these two places answlers his
argument about meeting the needs of
bigness or the growing szize of the
T1.I.C. operations. Secondly, with re-
pgard to these processes which he has
mentioned here, such as, issuing of
nremium mnotices, premium accounting.
commission settlement, compilation of
valuation statistics, etc, is it not a
fact that with computers all these pro-
cesses will be done on magnetic tape
and, therefore, all the staff required
for these processcs at present will be
rendered surplus and, if so, how many
branch offices in Caleutta and Bombay
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thereof?

Shri Sachindra Chaudhuri: Sp far
as the first part of the question is con-
cerned, I have not got the figures
readily with me. But, for argument
sake, I will accept the flgures of
Mr, Indrajit Gupta, Having done that,
what I have said is this that this is
necessary having regard to the enlarge-
ment of the scope of activities of the
L.IC,, the progress that is being made
and the desire that there should be
more insurance available, We are
taking steps for the purpose of sceing
that whoever js the policy-holder,
whether it is a new policy-holder or
an old-established policy-holder, is
properly served. Calcutta and Bom-
bay are two sectors and between {wo
of them, they have got 20 lakh pnlicies
accepting the figure that my friend
Mr. Indrajit Gupta has given. Today,
it is 20 1akhs but that does not mean
that it will be 20 lakhs next year or
in two years time. Therefore, this is
a step which is taken, firstly, to give
better service to the existing people
and also better service to those who
come later on.

So far as the gquestion of recording
by tape and so on is concerned, I am
not so mechancial-minded as my hor
friend assumes that it is so. Even
assuming that, the assurance is being
given that there will not be any
retrenchment, The question will arise
only when we try to dispose of anv
worker of the Life Insurance Corpo-
ration and before that, I do not see
why this question is being raised.

Shri Indrajit Gupta: Will they be-
come redundant or not? Will he keep
them idle?

Shri Sachindra Chaudhuri: No; they
will not be kept idle because of the
simple reason that T am expecting
that there will be development. As I
said, the potential of jobs becoming
redundant js 158 in three years. You
may have a guarrel about that, but I
am not in a position to tell you on
what basis he is wrong or 1 am right.
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The second thing is this. So far as
the potentlal of employmenf is con-
cerned, I have sald that it is going to
be 1500 per annum. If there is anv
redundancy in &any particular case,
that will be absorbed.

Shri Surendranath Dwivedy (Ken-
drapara): There will be no retrench-
ment?

Shri Sachindrg Chauvdhuri: There
will be no retrenchment whatsoever.
I have said that over and over again.

Dr. Ranen Sen (Calcutta East): In
the statement on page 3, the hon.
Finance Minister has said:

“The Association has not res-
ponded but has jnsisted that it
would come for a discussion only
if the scrapping of automation was
also included as a subject for dis-
cussion in the agenda for the
meeting.”

These employees everywhere have got
an experience from the experience of
the employees of Caltex Petroleum
Company. There similarly a few
years belore when automation was
introduced, the Company gave a simi-
lar assurance that no person Would br
rendered surplus, but within & couple
of years or three years, a large num-
‘ber of employees were rendered sur-
plus. When these employecs wante:!
a discussion on this specific question,
the authorities of the Caltex Petroleum
Company and other Petroleum Com-
panies refused to discuss this particu-
lar point. In view of this experience
which has been gathered by the LI1.C.
employees also, what prevents the
Government, if it is definite that there
will be no surplus created through the
introduction of automation, from sit-
ting with the employees’ representa-
tives and discussing this point also
along with the other points that arose
out of the whole situation?

Shri Sachindra Chaodhori: The
matter of introducing computers iz a
matter of policy decision. Wherever
it js a question of affecting- the lives

by L.IC.
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of the employees, we have always
been ready for a personal discussion,
but the matter, whether we should or
should not use computers, is g matter
for the Government or the LIC., in
thig particular instance, to decide.

Shri Umanath (Pudukkottai); In
the model agreement arrived at the
the Tripartite Meeting in 1958 on
rationalisation, automation, reorga-
nization, ete., it is clearly stipulated
that before any company brings 1n
any scheme of automation or ration-
alisation, they must give notice to
the other side and after mutual dis-
cussion, it can be implemented only
it there is mutual agreement; other-
wise, it must have the process of
adjudication, arbitration, ete., before
it can be implemented, Now in the
LIC this process of ghving notice, dis-
cussion and mutual agreement has
not been gone through by the Corpo-
ration before executing it. They have
violated this. In view of this early
violation of the decision of the
Tripartite Meeting by the Life Insur-
ance Corporation, I would like to
know from the Minister what is the
objection of the Government to call
a tripartite meeting of themselves,
the Corporation representatives and
the LIC employees’ representatives
on whose apenda there can be the
question of examining thig de novo
as well as keeping in abeyance all
schemes pending discussion, What is
the objection of the Government to
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have & tripartite mecting? I would
like to know this.

Mr. Deputy-Speaker: He has al-
ready answered this question,

Shri Umanath: No,

Mr. Deputy-Speaker: This ques-

tion has been answered already,

Shri SBachindra Chandhari: I shall
answer it again.

Shri Umanath: About the tripar-
tite meeting,
Shri Sachindra Chandhuri: Yes,

about the tripartite meeting. Actu-
ally, there has been a discussion. 1
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find from the paper that hag been
passed on to me that in July, 1966
there has been a tripartite discussion
on this matter,

Shri Umanath: No. The decision
was taken in 1964 ang the talks took
place in 1986. But the point is that
there must have been prior consul-
tations before implementation

Shri Sachindra Chaudhuri: What-
ever that position may be, there has
been discussion now. If there has
been any breach of any agreement,
that is a matter which can be con-
sidered in the discussion that is going
to take place with them and which
we have offered.

If there is any
breach of any agreement, that can
be discussed, But the only thing

that we have ruled out is the dis-
cussion as to whether computers
should be put in or should not be
put in.

Shri Umanath: Why? Why should
it be ruled out? They had not con-
sulted earlier. Let him give us the
reasons why it should be ruleq out.

Shri Sachindra Chaudhuri: I have
given the reasons already.
Shri Umanath: The agreement

must be applicable to all and not
only to the employees. He does not
give the reasons at all,

Shri §. M. Banerjee: 40,000 men
are going on strike,

Shri Priya Gupta
a point of order....

(Katihar): Om

Mr. Deputy-Speaker: There is no
point of order. 1 am not allowing
any point of order,

shri Kapur Singh (Ludhiana): You
can disallow it but you should hear

the point of order first. (Interrup-
tions).

ghri Ranga (Chittoor): What s
this? What is the Chair supposed

to be here for? Is the Chair to keep
order or not? I1f it has to keep
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order, then it should hear the point
of order....

Mr, Deputy-Speaker:
dozen people speak
I cannot tolerate it.

Shri Ranga: If the Speaker or the
Chair is to keep order, then if a point
of order is raised it has got to be
allowed, Are you going to say ‘No,
I am not going to allow the point of
order’? What is this thing that is
going on? You have no right to say
that there is no point of order.

Mr, Deputy-Speaker:
might sit down.

Shri Ramga: What do you mean
by ‘Sit down's First of all, you have
to behave yourself properly. Why
do you say ‘I am not going to allow
the point of order'? You have to
allow it,

If half a
simultaneously

Shri Ranga

Shri Surendranath Dwivedy: My
humble request to you is not io de-
part from the practice that we have
been following. When a Member
says that he wants to raise a point
of order, you have to hear him first.
After the Minister’s reply only he
has raised the point of order. Of
course, you may say that there is
no point of order, but you have to
listen to him first,

Mr_ Deputy-Speaker: The
Minister has not finished his
yet,

hon.
reply

ghri Surendranath Dwivedy: You
may rule it out of order but you have
to hear it first.

Shri 8. M. Banerjee: How
you rule it out in advance?
can be a point of order really.

can
There

Shri Surendranath Dwivedy: This
is the practice that we have been
following here so far. Please do not
depart from this practice,

Mr. Deputy-Speaker: Has the hon.
Minister finished the answer?
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Shri Ranga: Merely because you
happen to occupy the Chair you can-
not have arbitrary powers, You have
got to abide by the convention of
the House. When a point of order
is ralsed you have got to listen to
it,

Mr, Deputy-Speaker: Has the hon.
Minister finished his answer?

Shri Sachindra Chaudhuri: 1 have
practically finished my answer. But
I shall yield to my hon. friend if he
wishes to raise a point of order. I
do not want to stand in the way of
a point of order being raised,

Shri Priya Gupta: My point of

order is this. The hon, Minister has
just now said..

Some hon, Members: Under what
rule? Under what rule?

Shri Priya Gupta; Under rule
376(2).... (Interruptions).

Some hon, Members: Under what
rule?

Shri Umanath: The rule has been
quoted already. (Interruptions).

Mr. Deputy-Speaker: Order, order.
We cannot go on in this manner. Hon,
Members cannot convert this into
a fish market. Let all hon. Mem-
bers please keep quiet. 1 am hearing
the point of order. Let other Mem-
bers sit down,

Shri Priya Gupta:
order is this, The hon. Miinster has
sajd that he is going to have the
tripartite meeting, but in the meet-
ing he is not prepared to discuss the
policy whether computers will be
installed or not. My point of order
is this. If this point is not allowed
1o be discussed, then what points

My point of

will the tripartite conference dis-
cuss?
Mr, Deputy-Speaker: 1 am very

sorry that therc is no point of order.
He has already said that it will be
discussed at the tripartite meeting.

by LI.C. 5208
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8hri 8. M. Banerjee; | want tg
raise a point of order,

Mr. Deputy-Speaker: There is no
point of order, I have heard ons
already. Now, Shri Vasudevan Nair

Shri S, M. Banerjee: I want to
raise another point of order.

Mr. Deputy-Speaker: Hon. Mem-
bers cannot go on like this. Thers
1 no point of order, Ome question
nas been put and the answer given,
Now, I have called Shri Vasudevan
Nair,

Shri 8. M, Banerjee: On the same
item I have another point of order.
Kindly hear me,

Mr. Deputy-Speaker: I am sorry.
There is no point of order.

Bhri 8. M, Banerjee: Do you dis-
allow the point of order?

Shri Kapur Singh: May we res-
pectfully submit that it will be in
the best interests of the House it
you listen to points of order?

Mr. Deputy-Speaker: I am sorry.
We cannot go on from one point ot
order to another point of order alt
the time. We cannot go on like this.

Shri S, M. Banerjee: My point of
order is only this.

Shri G. N, Dixit (Etawah): I have
a point of order against this point of
order.

Mr. Deputy-Speaker: I
allowing any point of order.

am not

Shri S§. M, Bamerjee: Then,
will be trouble in the House.

there

Shri Vasudevan Nair (Ambala-
puzha): * There is a wide disparity
between the flgures mentioned by

the hon. Minister and the figures
given by the All India Insurance
Employees' Association. The All-
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ciation maintain on firm grounds with
their own arguments that ultimately
‘computerisation will make 30,000 out
of 40,000 employees redundant. That
is their claim. It is a very serious
matter,

Mr. Deputy-Speaker:
the figures already,

He has given

Shri Vasudevam Nair: But when
a body of people who know the
thing claim that the figure wil] be
30,000 out of 40,000 we have to take
it seriously., We cannot just believe
the Government and get away from
this, They maintain that the present
arrangement can be improved and
efficiency can be maintained without

resorting to this large-scale compu-
terisation which will make people
redundant on a large sca'e. On the

hasis of these facts which have been
given by the life inswrance emplo-
vees, I should like to know from
Government whether ihey are pre-
pared 1o sit with the represeniatives
of these employees and if necessary.
with other representatives of the
people, and discuss the entlire matter
again on a fresh basis and arrive at a
mnew settlement because this is a
serious matter and it may throw out
tens of thousands of employees from
their jobs.

Shri Sachindra Chaudhuri: 1 do
not accept the facts which have
been put forward. As I have said,
there may be difference of opinion.
But T doubt very much whether there
can be that wide discrepancy bet-
ween the figures.

Shri Vasudevan Nalr: When there
is surh a big difference, and there is
a difference of opinion, talks should
take place and discussion should take
place.

Shri Rachindra Chaudhurl: I have
hardly finisheq my answer, Let me
finish my answer, If he does not
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want to hear the answer I shall be
happy to sit down. What I am say-
ing is this, I do not accept the dis-
parity which has been posed by
Shri Vasudewan Nair through the
information which he has got. What
I have said is this that I am always
prepared, and when I say T° I mean
the LIC; the LIC is prepared to meet
representatives of the employees pro-
vided they come in to put their points
of view without going into the ques-

tion whether computers shou'd or
should not be installed.

Shri §. M, Banerjee: Why?

Shri Sachindra Chaudhurl: I have
not finished my answer yet.

shri §. M. Banerjee: The whole

thing has got to be examined.

Shri Sachindra Chaudhuri: As re-
gard that question, it has been sett-
led and we have given the assurance
that there will not be anwv retrench-
ment or any reduction or any dimi-

nution in remuneration, It is mot
possible for administrative reasons
to grant the proposition that Thas

been put forward by Shri Vasudevan
Nair.

Shri Dinen Bhattacharya (Seram-
pore): He is trying to mislead the
House. The decision was taken in
1064 but there have been no consul-
tations.

Why are Govern-
ment so shaky about calling such
a conference where the introduction
of automation can be discussed?

Dr, Ranen Sen:

Shri P. Kunhan (Palghat): Gov-
ernment had given an assurance on
the floor of the House that there
would be no retrenchment, Just now
a'so, the hon. Minister has stated that
there will be no retrenchment in the
LIC office. If so, may I know why
Government failed to take any mea-
sures against the foreign oil com-
panies where voluntary retrenchment
has taken place?
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Shri Sachindra Chaudhuri: That
question is entirely unrelateg to what
is being discussed in the House.
Secondly, there are lawg in this coun-
try which permit Government to in-
terfere or not to interfere, Unfortu-
nately, the laws of the country do
not permit the Government to inter-
fere when private companies retrench
their men,

Shri 5, M. Banerjee: The LIC em-
ployees’ association which is an al'-
India association wanted to discuss
this matter with the LIC, and they
wanted that this entire question
should be discussed de novo, But the
LIC is prepared to discuss the con-
sequences flowing out of automation
only. May I invite the kind attention
of the hon, Minister to the speech
which he made here on the 30th
April, 1966, while replying to the
debate on the Finance Bill, wherein
he had said:

“I may tell my hon. friend Shri
S. M, Banerjee. as I told him in
private, that I shall myselt go
and seec these computers.”

I got a letter from him also that he
was prepared to go to Bombay in the
month of July to see the computer
so that we could see it jointly. I
would like to know why the hon.
Minister could not go to Bombay or
anywhere else to see the computers
and why he did not invite the repre.
sentatives of the Federation, He in-
vited me all right, and I had got the
Jetter. What has made him cancel
his programme? Ig it because it has
been decided with the American
monopolists that the computers will
be there at the cost of LIC Jobs? I
want to know why did he not go and
whether he is prepared to go now
and to discuss the entire question
de novo.

shri Sachindra Chaudhari: So far
as T am concerned, it is perfectly true
that I had told my hon. friend, Shri
S. M. Banerjee, that 1 would like
to go. I would still Tike to, and 1
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would also like Shri Banerjee to go
with me. But I certainly will not go
into the question whether the com-
puters should or should not be in-
stalled,

Shri S. M. Banerjee: Why not?

Some hom, Members: Why should
he not?

Shri 5. M. Banerjee: Kindly allow
a discussion on this. This is arbi-
trary. People will break the machi-
nery—I can tell you (Interruptions).

ot wq foma (7d7) @ 25 A
F1 o FFTA 0% 7 7 oew H aAm
ot F v gafan g 1T R R
g Fifad A=l o gAme frar w1
Tzr & o F0emrd agdr | s
NFMARE AT F T A gw 7
feem & 72 € wife 3797 @ 5 wni
& | SR wAr o) it FE &7 hmr
aar 1 fergrama ofvamdifean & §
# fir ot ardwfas S & 1w F77 AT
FHETE § I T AT wrEm F FHATS
FART FEET AYe w1 fofas sdzq
TEr wrAT Aifew w7 A wey fiew
AT & wu¥ AE SAET wEmE wA
srear arfzu | gEL A F1 FoA0 #
o T ey 7 o\ A af F7 o1 w
&, 7T S ary & av fay § frare A
% foe wopre s faesda afwfa 71
s w4 fe & oTRA T AT
gare @ w1 ?
Shri Sachindra Chaudhuri: I have
already answered this question. The
question ig in two parts. There 18

going to be or there ig threatenrd to
be a strike on the 25th November....

Shri 8, M, Banerjee: There is

going to be.

Shri Sachindra Chaudhori: 1 still
hope that the employees of LIC will
see that no useful purpose will Ibe
served by this strike. Bul supposing
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they go on strike, the strike will be
on the question of whether there
should be automation or not. On
that, 1 have given the answer.

As to the other part. as to what are
going 1o be the emoluments and con-
-ditions of service of class II officers,
that is a matter entirely separate
from the subject matter of the call
attention notice,

ot wq fema@ : A1 0 owe wfan
EwA 9§ SifEr

A TF @ATEZ WF HIETF |

Shri Sachindra Chaudhuri: In any

+event, so far as they are concerned,
I have never said that there will not
be discussion or there will not be
understanding  between the two
parties, A tripartite conference is
hardly necessary, because let us have
a bi-partite first and sce what the
result of that is

Dr. Saradish Roy (Katwa): During
the last three years, the number of
new recruits has been reduced by
about 50 per cent. Has this got any
relation top the introduction of com-
puter machines in LIC, though the
number of new policies has been in-
creasing during the same period?

Shri Sachindra Chaundhuri: Com-
puters have, as 1 have said, been
thought of for some time. Therefore,

it has relation to the general growth
-of business in LIC and the efficiency
of LIC It is not related only to any
particular incident or any particu.
lar year.

Dr. Saradish Roy: Why has the
new recruitment decreased so much?
hag it anything to do with the intro-
duction of computerisation?

Mr. Deputy-Speaker: Hagz reduc-

tion in the labour force anything to,

do with the introduction of compu-
‘ters?

Shri Sachindra Chaudhuri: It has
nothing to do with the introduction
.wf computers.
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Dr. S8aradish Roy: In the past
three years, new recruitment has
decreased by 50 per cent

Shri Bade (Khargone): Is it not a

fact that in 1958 there was a tripar-
tite meeting and it was decided—
there was a moral agreement—that
anything like introduction of compu-
ters or automation will be considered
or will be done only after consulting
the employees? Then in 1964 the
LIC introduced it without consulting

the employees. So, that is the main
point in the notice.
Mr. Deputy-Speaker: Was there

any such thing?

Shri Bade: What I want to know
is this. According to the Prime Minis-
ister there should be swadeshi, that

man will be more important than
mechanisation in the Congress re-
gime. So, will Government recon-
sider this, call the employees, and
see that this grievance of theirs is
removed?

Mr. Deputy-Speaker: On'y the
first question will be answered.

Shri Sachindra Chaudhuri: I want

notice for that. I have not got the
report of the tripartite conference be-
fore me.

Shri Bade:
reply.

Mr, Deputy-Speaker: You combine
three questions. 1 have asked him to
answer only the first question He
can take other opportunities.

We could nol hear the

Shri Bade:
answer?

Can he not repeut the

Mr. Deputy-Speaker; You wanted
to know whether there was any such
agreement. He says that he does
not known of any such agreement.

Shri Sachindra Chaudhuri: What
1 did say was slightly different. I
will have to have notice of it. to see
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the report of the 1958 tripartite agree-
ment.

Shri Umanath: What is this
-Government presided over the 1958
conference, and he says he does not
know. What are the Ministers here
for, I do not understand. They do
not know their own decisions,

Shri 8, M. Banerjee: We
have computers instead of
Cabinet Ministers.

ot et W o (weET) o omf
o7 HAT wgEw 7 gAmar ¥ frogr a9
w77 " wrEr w10 § fay wry # oA
&7 Wz &1 qwg B whad T
Arawt wE 1 & srAar wigan g froafz
¥ Fregrr g A AT A fea sy
sfaad afas any 7 =47 & 77 A
aAwTEr & g § fe @ 9y At e
forar mar & 72 F97 0Ao Ao Ao F
#AT wEET & wrrw o7 S faar § waar
qz {1fa & araw o7 famr @ § 7
st sfageza ¥ 41 g5 97 faarT fear
mrar? #azzafan oy feag
£97 AT T & AW oFT P OY oa1F I
W ol 0w gi, 3qaT & gafan,
# AT argan & fF oEs <Y & feaer
urEdt qTar A 81T 34 A1l A a8t
FE g T g ?

could
these

Mr, Deputy-Speaker: If there were
no computors, how many people would
be recruited?  You said 1,500,

Shri Sachindra Chaudhuri: Even
with the computers, 1,500 will be rec-
tuited. If the computers were not
there, I cannot say wh~thor more than
1,500 would or would not be reeruit-
-ed.

Shri Kashi Ram Gupta: What does
he say? 1 have not been able to toi-
low.

Mr. With  the
be recruited.

Deputy-Speaker:
computers, 1,500 will

Shri Kashi Ram Gupta: Without
the computers, how many more would

by L.I.C.
Employees (C.A.)
be employed that he does not reply
directly.

Shri Bachindra Chaudhuri: 1 will

have to have notice of that question,
I cannot answer off-hand.
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Shri Umanath: You come prepar-
ed. Why are you Minister here?

Shri Kashi Ram Gupta: He has not
replied.

Mr. Deputy-Speaker: He wants o=
tice.

oft wy fowd : 7z arvifes oo
A#Y &, 7 wWrATFAT FT YA | TR F
Atfem &1 7€ 717 Ady &

Shri Kashi Ram Gupta: The ques-
tion is whether it was 3 Cabinet de-
cision or the Minister's decision. There
is no question of notive in that.

Shri Umanath: They are sleeping
in the Cabinet.

Shri Dinen Bhattacharya: The com-
puter thay hag been installed in Bom-
bay has a capacity to serve 30 lakhs
of policies, and the Minister has said
that it will serve only B lakhs. What
is the decision of the Government to
dg with the remaining unused capa-
city? The employees have got first-
hand knowledge, they are not like the
Ministers getting every report from
the Secretaries; they say that out of
40,000 employees in the LIC, 30,000 will
be declared surplus in a period of five
years. Will the Government consider
the suggestion put forward by the LIC
employees to consider the issue de
nove on the basis of the model agree-
ment which js the accepted  policy
of the Government of India so far
as labour relations are concerned? Is
the Minister, even at this stage, today
—tomorrow there js strike—today at
least, at thiz hour, agreeable to give
an assurance o the LIC people as
well as Members of Parliament that
he will consider the whoje issue de
novo, not only the issue of compulers
but how many wil] be made surplus?
Will the Governmeni give ; simple
assurance that there will be no re-
trenchment? Will he say whether
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[Shri Dinen Bhattacharya]
automation is necessary or not in the
LIC»?

Mr. Deputy-Speaker: He has given
the answer.

Shri Sachindra Chaudhuri: No, Sir.

Shri Dinen Bhattacharya: The first
part of the question has not been ans-
wercd. That is 30 lakhs. He is now
utilising eight lakhs. What will he
do with the remaining idle capacity,
unused capacity?

=t gew =T s (T9T)
ATA SHIATAT § T2 TAHIATT SHIA0iT
gar 2 & owdET 4 433 13 AT &
marfua a3 wmme @ 8 & # &g
ST ST E fR T ofA e A A
™A 97 &I JT9 § AT T 54
F1 ATHFIT {AAT TET 2 AT ATHEI
&3 H 4mamar A 13T
Shri Sachindra Chaudhuri: The de-
cision ig made by the LIC.
st geR W FETUW . TTEAM
werzg, a1 wae faar g ?

JITUR WEAW ;3R Fel @
ode nre 1o & fiFmr &

st gww oY worw ¥ A azaw
ger & fF #wdeT 8 1 92g AT TAL
¥ d7 wuare 1 RE, I wer wgh A
i §1 4 gTF IEo o Ate A
grarat @ 7 TA w1 oyAe famm wdr

IAeaN WEAT © HTIT, WIET |

8hrl Umanmath: At this rate we can
have a computer in place of Mr Sa-
chindra Chaudhuri; it will be better.

ot gwn W wuma o a9z w1
T § fF 9w &1 w17 7 fzar vy ?
B 37 feqasy s 3 a7 w81 Fol
FT A F | 37 & aig fasr @l 30
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Mr, Depuly-Speaker: ' If you are
not satisfied with the answer, there
are other methods which you can
adopt; you cannot go on like this.

Shri Bade: Quotations are called
for; are they called for by the LIC?

Mr. Deputy-ISpeaker: he said ‘LIC".

St R W wEgEw s
HERA, AL AU FTIAT ALY frav A
#1 mT WY qvd w7 = fem o

Mr. Deputy-Speaker: Dleasc  sit
down, If you continue like this [
will have o ask vyou to go our....

(Interruptions.) You are tiring my
patience,
Shri D. C. Sharma (Gurdaspur):

From the statement made by the Mi-
nister jt is clear that the decision
about the installation of the electronic
computery was taken in 1964 and it
is being implemented now. It is also
clear that against an input of 1500
employees per year, there will be dis-
placement of only about 158 employees
in three years which means that there
would be no displacement. In view
of this, T want to know which are
the political parties—ihe Congress,
Communists, Jan Sangh or other poli-
tical parties which are pressuring
these persons?

Shri Umanath: Why do you bring
in the political parties?

Shri D. €. Sharma: During the
last three months I have seen that
behind every agitation there is some
political party. That is why I am
putting thig question. 1 want to know
which are the political parties—the
Indian National Congress, the Commu-
nist Party, the Jan Sangh, the PSP
or the SSP which are the parties that
are pressurising the LIC union o em-
bark op this.....

Sri §. M. Banerjee: 40,000 men,
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Bhri D. C. Sharma: ..to embark
on thig token strike for which at least
according to my commonsense there
s no justification?

8bri Bachindra Chaudhuri: I have
=0 information,

ot g gy fafmeze g &
7 A a8 9T 89 ¥w w2 i g e
FYTUTANT 317 A TFo wWifo &0 F
7 at mif feg=dfz g wYe & Y At
ars qurHEE g 1 WA § a|
fasfmama srs qFTIza 241, A1 A
F4¥ maT 41 f5 gTAw 2276 F1 gIT
femr s, zw &1 Pgw adf fen
it 1 Afea @ gt & a7 2T oA
WA ¥ i 8Y A |1 ) 9F a9F v
g1 T H 1 AAET, 1965 ¥ A
fafa=2r & wiza=t 5z foar f§ o3 F19
FEY &, A Ay Soi F Xy Ay
FE Fedard adf &1 99 TREE &
oF fan ugly =9 daET ¥ g7 g1ea
2 % ar2 & =T F1aamEr &1 amEy 2,
& ;T g3 g7 A dqr g waw ?
g8 9 “fgadz” maz #v qfceman
& 1 =Y WATEA W F1 QAT gRI
fs oq 77 T2 fafreec 4, M A
fixaes sy By fogaw e &
T ¥ 9 e fear v fe oogzie
Lk ecthivineeditidiz s &
Mr. Deputy-Speaker What is your
question? Come to the question, We
are not talking about Scheduled Cas-
ies now.
st frg gor @ #0r TE WA #
fEanz & wAa fod wirdzdiew &
g ar gma o/ g 7 fafase aiga
wzy § fr 0§ i g g Fm
2w qws @ % frdade A7 = ama
ag ¥t ¢ & 0% @ & afaw § aifza
23 ¥ @1z 37 & Fuu AYoer wEiws
AT WA Z g A &1 W 7
2204 (Ai) LSD—S6.
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W WEWMETRRVA A mieankd w1
graT &y ¥ SYAma &1 &5 F7 g
anar §, Y aur df wPEw ga w1 oA
feZasz sgi av af 7 wixa ¥ & dz
W E: grET @A, veoifegr de,
AT A7 WY s G310 v &
g Ay # «F wrfmsy qrsy g
ard F 1 oaam 37 AW v S ar
HIUez ¥ U3 AT« AT UrRHE fFar A
W g @57 ¥ afreg 7 S a0
Zhi, 44T & ZraT dza ¥ FAAR =%
¥ "€z o F1 FUEA I 97 F Ao A=
F zq oviY A famr amamn, Fra oo
FICINCER o OF S

Shri Sachindra Chaudhuri: 1 do
not understand whether there i any
question at all. It is a statéement or a
speech.

Shri Surendranath Dwivedy: The
question is this. The Minister says
that there will be no retrenchment.
He asks whether that includes that
there will be no promotions also or
promotions as usual will continue to
be made in the LIC?

Shri Sachindra Chaudhuri: There
would be no adverse effect on any of
the employees,

Mr. Deputy-Speaker: Papers to be
laid.

12.49 hrs,
RE: POINT OF ORDER

Bhri Madhu Limaye (Monghyr): On
a point of order,

Mr. Deputy-Speaker:
rule.

Shri Madha Limaye: 376. It says:

“A point of order shall relate to
the interpretation or enforcement
of these rules or guch Articles of
the Constitution as regulate the

Under what
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[Shri Madhu Limaye]
business of the Houge and shall
ralse a gquestion which is within
the cognizance of the Speaker.’

w% gfag :
“Chapter 18, Resolution for removal

of Speaker or Deputy-Speaker from
office—Rule 202",

Mr. Deputy-Speaker: I have not
come to this yet. You can ralse it
when 1 come to that resolution.

ot 79 faqa - =g wu gaz
W qrdz WIE WIET & 41T § Tad &
w T Gz & B aAva g, oW
AT =M1 ¢ @Y {AAT &g GEOA § 7
ATT 9T Q14 WIE WIET HA €T WIAr
w3y Arfag 1 FU Iz W Wi
otaae are fafrg & a1y § 21 27reas
mzico, IfF w7 g A8 £, setfan
<vaq qerr a1 weal s gear'$

Iraw g . 7SI, FEU |

ot vy ferd : wd g XAt &
R qARAT FT AT F 1 202 ¥

TGN T ITCAT FT FI4 & Feaea!
1 faam ¥ ag g9 aw § -

“On the appointed day the reso-
lution shall be included in the list
of business to be taken up after
the questions and before any other
business for the day is entered
u.pnn‘

wa giq 2fan Iqeas ag=g, o=

FH A & WG K GIF G IIT@AN &
ATq IR A wilgy 1 Fw Argefaw
st =tfgy 1+ Afkr wra Sfe o7 g
* FIgAT 97 747 &, W9 FI FATL A1G
w1 @ x ¥ WY IIrAr ¥ sgage
FAT F1fgT 1 A RIT TWEAEQT W AEA
a7 & f 9z w0 A% g AG
s i ¥ 1 WA A ¥ qEy Og TR
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=TT Arfgy a1 1 gwfAw & w9 @ gE
9T SFET AT § |

Shri Ehadilkar (Khed): That ap-
plies after admission
The Minister of Law (5hri G. 5.

Pathak: Today, the matter has been
put on the agenda so that the motiona
may be made for grant of leave. This
“appointed day" or rule 202 applies
after leave has been granted, and them
the day is appointed.

=t wq fema : sAfam A1 w1437
AT €4 ®1 4G AT =ifgw wr

Shri S. M. Banerjee (Kanpur): Sir,
1 invite your attention lo yesterday's
Order Paper. Yesterday it was cor-
rectly taken up, just after the Ques-
tion Hour. I want to know one thing.
On the 23rd, in the provisional list of
business, which is circulated to us a
day in advance, this was the second
item on the agenda, just after the
Question Hour, and that is in conform-
ity with rule 202 which has been resd
by my hon. friend Shri Madhu Limaye.
Suddenly it has been changed. I
would like to get a ruling from yow
The hon. Minister of Law has said, by
implication, that when the motion is
adopted, when gll the formalities are
completed under rules 200 and 20L.
then, rule 202 bogim to lﬂpi!. and the
day is appointed for di Our
submission is that “appeinted day”
means the day for the discussion. The
discussion stgrts right from the day of
admission or disallowance.

Mr. Deputy-Speaker: Under the
Directions from the Chair, arrange-
ment of business, the business before
the House—

! wy fomd - swma Az, fadw
ot fraw 3 Faaw asr &, AfmeT 31

Mr, Deputy-Speaker: This is in com-
plementary rule No, 2 in the Rules of
Business. “Unless the Speaker other-
wise directs on any particular occasion.
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the relative prcedence of the classes
of business before the House specified
below shall the following
order” (1) Oath or affirmation; then
there is obituary references, etc., etc,
‘The motion for leave to move a reso-
lution for removal of Speaker|Deputy
Speaker comes in the list. In the
Order Paper distributed two days
before, this item can be there accord-
ing tp the precedence prescribed here.
It comes in the list So, there is no
point of order.

it ng femit : weaw WY, gA0
ofTIZ AR WIT & | 9T F FEA ¥ FIT
T AT &1 gafA wmar & s
"Y1y dfaam o g 2gfee oo
T & frr w0 At w5 2
Shri Kapur Singh: (Ludhiana): Sir,
you have just now said thereis no
peoint of order. Have we understood
you correctly? Do you take it that

vou have said that the point of order
iz overruled?

Mr. Deputy-Speaker: It is over-

ruled,
Bhri Kapur Singh: Thank you, Sir.
& ng foAy : 118 17 IFCR

“Each House of Parliament may
make rules for regulating, subject
to the provigions of this Constitu-
tion, its procedure and the conduct
of its business.”

w3 777 97 fad o & o wa ¥ 9z
gfrarm, 37 & arz 5@ & wrag
A #T =y § 7, At diawm &
sAaT At T aad & W 9y e
7t wemeita faviq 1 g fadw = faam Y
w12 AFAT ¥ T FAT W ¥ AFAT
C g wfggE F1 wT aAT 1 AET wTE
fagw & 1 agY o1 frgw & sAane fadw
#, faim & F7T g9 AT WA § 1 Al
gt arw Famm ¢ azi fade w1 #rf
waxax aft ¥ ufEg ¥ fadea &,
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#(i griat & fie am fraw & e
wfag 7 fir fadw & wgame

Mr. Deputy-Speaker: Even in this,
there is no point of order. Article
118(2) of the Constitution says as
follows:

*“Until rules are made under
clause (1), the rules of procedure
and standing orders in force im-
mediately before the commence-
ment of this Constitution with
Tespect to the Legislature ol the
Dominion of India shall have
effect in relation to Parlia-
ment subject to such modi.
fications and adaptations as may
be made therein by the Chalr-
man of the Council of States or
the Speaker of the House of the
People, as the case may be."

And the Speaker of the House of the
People has issued thess
Directions and they are as guod as
Rules. There is, therefore, no point
of order, Now, Shri Sachindra
Chaudhurl

Shri Kapur Singh: Again, Sir, you
have said there is no point of order.
Are we to understand that you have
overruled the point of order?

Mr. Deputy-Speaker: Certainly.
12.54 hrs

PAPERS LAID ON THE TABLE

STATEMENT ON THE SUGGESTIONS FORK
ECONOMY MADE BY Sumr Haxmu
CHANDRA MATHUR

The Minlster of Floance (Shri
Sachindra Chaudhuri): I beg to ley
on the Table:—A statement on the
suggestion for economy made by Shri
Harish Chandrg Mathur in pursuan-
ce of an undertaking given by him
on the 10th November, 1968 in reply
to a Supplementary on Starred Ques-
tion No. 211. [Placed in Library. See
No, LT-7403/86].

Shri 5, M. Banerjes (Kanpur): We

would like to ask some clarifications,
Sir. '
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Mr. Deputy-Speaker: It is only a
statement, He may write and let me
know earlier.

Shri 8, M. Banerjee: Statements
are very important This is newver
the practice,

JENMIKARAM PAYMENT  (ABOLITION)
RULES ARD AMENDMENTS TO THE
Kerira Lanp Rerorms (TENAN-
cy) RuLss,

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
Om behalf of Shri Asoka Mehta, I beg
to lay on the Table:

(1) A copy each of the following
Notifications making certain
amendments to the Jenmika-
ram Payment (Abolition)
Rules, 1861, under sub-section
(5) of section 24 of the Jen-
mikaram Payment (Aboli-
tion) Act, 1960, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issueq by the
Vice-President,  discharging
the functions of the President,
in relation to the State of
Kerala.

(i) SR.O. No. 87/66, published
in Kerala Gazette dated
the 1st March, 1986.

(ii) S.R.0, No. 226/66, publish-
ed in Keraly Gazette dated
the Tth June, 1886,

[Placed in Library. See No.
LT-7404/86].

(2) A copy each of the following
notifications making certain
amendments to the Kerala
Land Reforms (Tenancy)
Rules, 1864, under section 130
of the Kerala Langd Reforms
Act, 1963, read with
clause (c) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President, discharging
the functions of the Presi-

NOVEMBER 24, 1986
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dent, in relation to the State
of Kerala:—

(i) S R.O. No. 298/68, publish-
ed In Kerala Gazette dated
the 8th August, 1966.

(ii) S.R.O. No. 325/66, publish-
ed in Kerala Gazette dated
the 6th September, 1966.

(3) A statement showing the rea-
sons for delay in laying the
Notifications mentioneg at
items (1) and (2) gbove.

[Placed in Library. See No
7405/66].

NoTiFicATION UNDER CuUsSTOMS AcT
AND NOTIFICATIONS MAKING CER-
TAIN AMENDMENTS T0 KERALA
GENERAL Sares Tax RurLe, 503.

Shri L. N. Mishra: On behalf of
Shri B. R. Bhagat, I beg to lay on the
Table: —

(1) A copy of Notification No
G.SR. 1756, publisheq in
Gazette of Tndia dated the
11th November, 1868, under
section 158 of the Customs
Act, 1862, [Placed in Lib-
rary. See No. LT-7406/66).

(2) A copy each of the following
Notifications making certain
amendments to the Kerala
General Sales Tax Rules,
1963, under sub-section (3) of
section 57 of the Kerala
General Sales Tax Act, 1063,
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the
State of Kerala:—

(1) SR.O. No. 34/68, publish-
ed in Kerala Gazette dated
the 8th February, 1968,

(i) SR.O. No. 78/66, published
in Keraly Gazette dated
the 25th February, 1088

(3) A statement ghowing the
reasons for delay in laying
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the Notifications mentioned
at item (2) gbove.

[Placed in Library.
LT-7407/66].

{4) A copy each of the followng
Notifications  under  sub-
section (2) of section # of
the Kerala Stamp Act, 1838,
read with clause (c)(iv) of
the Proclamation dateg the
24th March, 1885 issued
by the Vice-President dis-
charging the functions of the
President, in relation to the
State of Kerala:—

See No.

(i) SR.O. No. 217/85 published
in Kerala Gazette dated the
25th May, 1985,

(il) S.R.O. No, 248785 published
in Keralg Gazette dated
the 15th June, 1065,

(ifi) S.R.0. No. 253/85 publish-
ed in Kerala Gazette dated
the 15th June, 1965,

(lv) S.R.O. No, 255/65 publish-
ed in Kerala Gazette dated
the 15th June, 1985,

(v) SR.O. No. 311/85 publish-
ed in Kerala Gazette gated
the 10th August, 1965,

{vi) 5.R.O. No. 312/65 publish-
ed in Kerala Gazette dated
the 10th August, 1969.

{vii) 5 R.0. No. 314/65 publish-
ed in Kerala Gazette dated
the 6th September, 1985,

[Placed in Library. See No.

LT-7408/86].

(5) A copy each of the following
Noflfications under  sub-
section (3) of section 69 of
the Kerala Stamp Act, 1959,
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1965, issueq by
the Vice-President, dis-
charging the functions of the
President, in relation to the
State of Kerala:—
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(i) SRO. No. 282/65 publish-
ed in Kerala Gazetie dated
the 13th July, 1965 making
certain gmendment to the
Kerala Manufacture and
Sale of Stamp Rules, 1960.

SR.O, No. 308/65 publish-
ed in Kerala Gazette dated
the 10th August, 1965, mak-
ing certain amendment to
the Kerala Manufacture and
Sale of Stamp Rules, 1860,

S.R.O. No. 297/65 publish-
ed {n Kerala Gazette dated
the 27th July, 1985, making
certain gmendment to the
Keraly Stamp Rules, 1980.

(6) A statement ghowing reasons
for delay in laying the
Notifications mentioneq at
ftems (4) and (5) above.
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(ii)

(iil)

[Placed in Library. See No.
LT-7409/66].
NoTtmricaTion unpoer  Gurovavoom

TowNsHIF AcCT

The Minister of Health and FPamily
Planning (Dr. Soshila Nayar): 1 beg
to lay on the Table a copy of Notifica-
tion No, G.O. MS, T70|88|HLD, pub-
lished in Kerala Gazette dated the 1st
November, 1986, under sub-section
(2) of section 6 of the Guruvayoor
Township Act, 1961, read with clause
(c) (iv) of the Proclamation dated
the 24th March, 1065, issued by the
Vice-President, discharging the fanc-
tions of the President, in relation to
the State of Kerala. [Placed in
Library. ee No. LT-7410/68].

—

12.56 hrs.

MOTION RE. LEAVE TO MORE
RESOLUTION FOR REMOVAL OF
SPEAKER

Mr. Deputy-Bpeaker: Shri Madhu
Limaye may now seek leave of the
House in respect of the yesolutiom,

Shri Eapur Bingh (Ludhiana): Sir,
I ralse 3 point of order. Before you
proceed to take action under rule
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[Shrl Kapur Singh]

201 of the Rules of Procedure in res-
pect of jtem No. 7, I raise the follow-
.ing point of order. This point of
order arises gut of rule 201(3) of the
Rules of Procdure and grticle 86(1) of
the Constitution read with rule 3288
of the Rules of Procedure.

Rule 201(3) contemplates that
when matters grising out of g motion
for the removal of the Speaker are
to be considereq in Lok Sabha, the
Speaker shall not be placed in the
position of jnfluencing procedural
progress of the motion ie., he shall
not occupy the Chair in this case.

Article 86(1) of the Constitution
Act, likewise stipulates that when a
resolution for the removal of the
Speaker is before the House, the
Speaker himself shall not exercise
powers conferred upon him by the
House, to impede or otherwise infl-
uence such proceeding.

Rule 388 of the Rules of Procedure
visualises and provides for a situa-
tion where it might be in the interests
of the House itself to suspend a par-
ticular Rule of Procedure in relation
to g particular matter before the
House.

This rule, therefore, lays down that
a motion for suspension of a rule may
be made ‘with the consent of the
Speaker”, so that the Speaker may
judge as to whether there is a prima-
facie casc for suspending the rule, on
a glven ptcasion, guch as would be in
the interests of the House.

It is obvious that the test j5 the
interest of the House. It is further
obvious that the discretion con-
templated in Rule 388 is not to be
used for the purpose of protecting
himself when the question of his own
conduct as Speaker is directly in issue.

It is, further, clear that Article 96(1)
and Rule 201(3) are 3 bar to the
Speaker exercising the discretion con-
templated in Rule 388, when the very
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issue involved is the conduct of the
Speaker himself arising out of a no-
confidence motion against him,

Neither the Constitution Act, nor
the Rules contemplate that the
Speaker may himself, in the matter of
a non-confidence Motion against bim-
self withhold his consent for making
a motion under Rule 388, for the
suspension of Rule 201(3) insofar as
it relates to requirement of 30 mem-
bers rising in their seats in support
of a No-confidence Motion,

Such exercise of discretion is in
contravention of the Constitution Act
as well as the Rules of Procedure,

On substantial merits also. apart
from its purely technical aspect such
an exercise of discretion is bad and
unsustainable.

This requir t of 50 b
rising in their seats, before oertmn
matters can be duly discussed in the
House has a similar rule in the House
of Commons as its prototype. In the
context of party-formation trends in
the UK. this rule effectively pre-
vents matters of grave implications
being raiseq frivolously, but here, iIn
Indian conditions, it tends systema-
tically to block discussion on matters
of grave public importance, in cer-
tain cases. In the House of Com-
mons, it ig a rule, that every member
is allowed to state on the floor of the
House any grievance he may have
against the impartiality of the Spea-
ker. Ip this Indian Legislature ;
Speaker is on record, as offering to
resign even if a single member lacks
confidence in him.

13.00 hrs.

It is in this light that questions
such 85 @ motion notified by some of
us, under the Rule 388, yosterday, for
suspending the Rule 201(3) in so far
as it relates to the requirement of
50 members, and promptly disallowed



5319 Resolution re. AGRAHAYANA 3, 1888 (SAKA)

by the Speaker the same evening, is
to be judged.

During the last year and more, we,
in the Opportion have been accused
of entertaining designs of subverling
parliamentary democracy in the
oountry. We have been publicly
described as “'goondas”. Recently, a
threat was held out of disqualifying
some of us for fulure elections,

Mr. Deputy-Speaker: You
going into the merits,

Shri Kapur Singh: I am not going
into the merits. 1 am merely explain-
ing my point of order. You have got
to understand me.

Mr, Deputy-Speaker:
standing you to the
ability. (Interruptions).

Shri Kapur Singh: It is, therefore,
*in the highest interests of this House
that we should now be afforded an
opportunity of stating our case so
that the country and the world may
judge, who actually harbour nafa-
rious designs against our Constitution.

are

I am under-
best of my

No mere technicalities and formali-
ties should be allowed to stand in
the way now.

The oral order communicated to us,
last evening, by the Speaker, declin-
ing to permit us to move our motion
under the Rule 388 should be nega-
tived and the rule relating to require-
ment of 50 members, in this case,
should be suspended and a free dis-
cussion allowed on this motion of

no-confidence
Shri R, S. Pandey (Guna): Who
has supplied you this? Wherefrom

have ,you borrowed it? (Interrup-
tions). These are borrowed ideas.

Mr. Deputy-Speaker: He will sit
down.

Shri Eapur Singh: The hon Mem.-
ber has insinuated that I have been
briefed by some external agency on

Speaker (M.) 3320

this point of order. [ protest againsi
it.

ot vy fowd (577) - 39 97 q@
9 AT &, & IA FIIA & WAAG
kA ddarear R 4wz
Frer awd & sraets v wAdi § 1wy
et qifza & quAr qar 8, Afea
T gz fewmn a87 773 ¥ 1 w9 w@r
afrsr ¥ q@ T wrzh

Shri 5. M. Banerjee (Kanpuw):
Sir, I rise on a point of order.

Mr. Deputy-Speaker: Is it on the
same thing?

Bhri 8. M, Banerjee: No, Sir. I and
Mr. Kapur Singh gave notice of the
following motion which has been

rejected by the hon. Speaker, My
motion reads thus:

“That the House resolves that
the Rule 201(3) in relation to the
resolution regarding removal of
the Speaker put on the order
paper of 24th November be sus-
pended.”

The hon. Speaker himself, against
whom this resolution has been given
notice of, in his wisdom has disallow-
ed it without bringing it before the
House.

Shri Eapur
wisdom,

Mr. Deputy-Speaker: You sald it
is a different thing You are speaking
on the same thing. What is the new
point? I am not shutting out your
peoint, but I do not want you to repeat
the arguments.

Shri 8. M, Banerjee: May I invile
your attention. . .

Singh: Lack of

Shrimati Eenunka Ray (Maldu): He
cannot get 50 members to support him
and he wants to go into the merits.
(Interruptions)

Shri 8. M. Banerjee: I invite atten-
tion to the motion circulated by
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Bhri G, 5. Pathak to the Representa-
tion of the People (Amendment)
Bill,'1 am giving you a precedent.
Without proper circulation—I do not
know  whether the Speaker has
consented or not; it has not come
on the order paper, but Mr. Pathak
has moved that Rule 338 of the Rules
of Procedure in its application to
Amendment 63 to the Repre-
sentation of the People
(Amending) Bill adopted by the
House on 23rd November 86 be
suspended.

1 have given two motions, One was
against the suspension of rule 338
The other wag a very polite letter to
the hon, Speaker that two members of
this House, Shri Bagri and Shri
Kishan Pattnayak who are gignatories
to this should be allowed to come
and take part in the discussion.

Shrimati Rennka [Ray: Is it
relevant?

Shri 8. M. Banerjee: Have you
become Speaker? Are you getting a
ticket or not? Try to get a ticket
first.

Shri D, C. Sharma
She is getting a ticket,

Shrimati Renuka Ray: It should be
sxpunged.

8hri Madha
herself beer
Ghosh!

Shri 8. M. Banerjee: Sir, we have
nothing personal against the Speaker.
We are fighting on principles. The
Speaker should not have rejected
that. It is open to the House to reject
or accept that motion supported by
Mr. Kapur Singh, Mr. Madhu Limaye
and others. 1 will accept the decision
of the House. But how can the
Speaker reject it against whom that
motion is there? There are so many
charges against him today. (Inter-
ruptions).

Mr, Deputy-Speaker; What is your
point of order?

(Gurdaspur) :

Limaye: She has
expunged by Atulya
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Shri 8. M. Banerjee: I appeal to your
sense of impartiality and judgment to
allow this motion and allow Mr, Bagri
and Mr. Pattnayak to come into this
House.  The Speaker wanted to
reduce the number and in a calculat-
ed manner he has expelled some
members.

Shrj Radhelal Vyas (Ujjain):
I raise a point of order?

May

Mr. Deputy-Speaker: Nothing more.
1 have heard the points of order
ralsed by Mr. Kapur Singh and
Mr. Banerjee. ([nterruptions).

e W WA sifgm (v
arz) @ WY g STEEqT 9T §AAT Wl
v wa fag 11wt & oF wEeqr

I/ OF

Mr. Depuiy-Speaker: Order, order.
When 1 am on my legs all others
should sit dowm.

™Mo T wAWT wifga : TR
wgET W sHAeET F A §

Mr, Deputy-Speaker: It can be
raised only with the consent of the
Speaker, A motion can be moved
only with the consent of the Speaker.
1 refuse to give my consent to move the
motion for suspension of Rule J8&

Shrimati Renu Chakravarity
(Barrackpore): Sir, the point raised
by Shri Kapur Singh, as far as I
can understand, is a small one, that
in view of the impending No-con-
fidence Motion against the Speaker
is it right that the Speaker should
disallow his motion under Rule 3887
He has already disallowed it yester-
day. (Interruption),

Mr. Deputy-Speaker: I am not
sitting in judgment over the Speaker.
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1 disallow it. Rule 202(3) gives the
entire procedure for moving the No-
confidence Motion against the
Speaker, If it is suspended, there
will be a vacuum 1 refuse to give
my consent. There is no point of
erder, 1 now ask Shri Madhu Limaye
10 seck the permission of the House
w0 move his motion.

Shri Kapur Singh: Rule 388 glves
no power to you for disallowing
anything. You have no power. Read
the rule yourself

Te R AT wifgar : F fraw
169 ¥ WAATT STATT KT T I5T T
71 fag fagr 97 wo 1 dF=0
AT § I ¥ Ard § AT 9 0
zerdx &1 % 3@ w1 AW w T
g} IEA X7 AF WO wIET W
WA F AvTEIIARIIW AT #
AT § f5 39 gevrdw ) 2@A &
qT g g% 50 #zeqt & faow ow
M w737 Mg W|/E A AR
g f ¥ ol 7% g7 wATY & AT
R WY ¥ a1 AT el g ewT W
3 %7 g, ¥ AU A6 W0 A1 3 FZA
w gt &1 wgw # X At ° gt
gt | Afer we o qw g oo A
A & UF 2 § A fee qf woae
B FT IF SENAT T OLEIHA HAT
qfm i 3z fazsr 1 & F gx w1 Al
gt 7@ 1 AfEE oo gw ) A A

Mr. Deputy-SBpeaker: I will give
the ruling. Please conclude your
point of order.

o W FANT Sifgn : w9 T
q@ Afay 1| OF are 97 TR g7 aar
2 ar fet g ar9m @) w1aT Faat 4
MmN T FEAT @
g F AT A9 & 370 & 9% & ¥
srat & fF w9 AT ¥ 77 TEmd g
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ot 2w & 1 ax fer a7 fam
g fasamr 1

Iqrems WYY : oF Wigds AR |
wTiy, WY |

WMo T wAY Wifgan : B w19
A F X Afar ), . . (saweEr)
% qar /3t 7 a7 F A § ot v
Mg g fr o gF NrwA EAT 0 €A
W HAT ®T 2@ AT | 9T AG 24AT
Tz

Mr. Deputy-Speaker: Rule 389
only refers to production of docu-
ments, We are not concerned with
any production of documeniz. So
any point of order does not arige. I
rule it out.

Shri Eapur Singh: Sir, thig
most strange sort of behaviour
seeing in this House . . .

Mr. Deputy-Speaker: Order, order.
We cannot go on like this. I am not
allowing any further point of order.

Mo W wAWT Nifga: w9 13

g7 1 ¥ fag 98 woqr w2 g
st mwg famd : &y giar =

is the
I am

Mr. Deputy-Speaker: Order, order.
Shri Limaye may seek the permis-
sion of the House.

8hri Kapur Singh: Sir, I have

already raised two points of order.
You have not given your decision
Mr. Deputy-Speaker: 1 have
already given my decision. 1 have
ruled them out.
8hri Kapur Singh: Sir, I have
raised two points of order. You have

got to listen to me You have not
given your ruling on the second point
of order.

Mr, Deputy-Speaker: I have given
my decision on both of them
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Shri Kapur Singh: Sir, you are
bound by your ruling just as we are.
Fleaso listen to me.

Mr. Deputy-Speaker: [ have heard
you fully.

Shri Kapur Singh: You have not
given your decision.

Mr. Deputy-Speaker: 1 am  very
sarTy, 1 cannot allow it. Shri Limaye
may seek permission of the House.

Shri Kapur Singh: You have not
given your decision on my point of
order that you have no campetence
under Rule 388,

Mr, Deputy-Speaker: Whether
right or wrong you have to abide by
it. I have ruled it out.

wo T wANET g : A AW

AT w7 % 31 ug fm g Aa 20

w ETH TR R (WEAT) AR
0z g 1w Iw w1 9 afam

Mr. Deputy-Speaiker: I  would
request Dr. Lohia to resume his seat.
It has nothing to do with consent
being given to the motion before the
House.

shri Kapur Singh: Sir, the House
is entitled, (Interruptions).

Mr. Depuiy-Speaker: Order, order.
It you go on like this, Shri Kapur
Singh, I will have to ask you to g°
out of the House.

Shri Eapur Singh: Have you ruled

out my second point of order which
means that you are competent under
Rule 388 to disallow?

Mr. Deputy-Speaker: Yes, both of
them I have ruled out (Interruption)
Order, order. I am not allowing any
point of order. If you persist like this,
1 will have to ask you to go oul.

wRY wrd aar HATC AA (o "=
wreraw fag) ¢ & gt ara fw e
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EHe qrAA Ty qweq F g ¥ 7 Hfwa
7t ar fs o v W & T
T ¥ 9g, 99 w1 fowar 23

Mr., Deputy-Speaker: Wea ars net
concerned with it

Mo T wAIET Aifga - Tw AT
ot a% &4 fas 7Y femr 1 wrw Y
T w7 @ § 1 7y e mfew s
w7 TR F W19 Ay oy AT wifgy o
Luidis et ERRCE IR o gl
) 2y &, A fer F g F

Mr. Deputy-Speaker: There is no
question of production of any docu-
ment now. We are concerned only
with the permission of the House for
Shri Limaye to move his motion. I
have already ruled out the point of
order. Shri Limaye may ask for
leave of the House to move his
motion.

e T WANET Sifgay : 7T
g fag &1 fomy gut & 1 At &
ot go &

Mr. Deputy-Speaker: Order, order.
If you persist 1 will have to ask you
to go out (Interruptions), Dr. Lohia
in spite of my repeated request is per-
sisting in talking. T ask him to =it
down or go out of the House.

Bhri Dinen Bhattacharys (Seram-
pore): He has appealed to you to see

a document. That will reveal
Mr. Depuly-Speaker: We are not

concerned with any document now.
No Member can place any docu-
ment on the Table at any time.

Shri Dinen Bhattacharya: It con-
cerns the very same lssue, the very

same man ageinst whom we are
moving the No-confidence Motion.

Mr. Deputy-Speaker; Order, order.
Shri Limaye may now ask for leave
of the House to move his motion.
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) ay feerd : w9 o Fam &
WRTC TRE 77 7 § e & g wqufa
T 1 # A g AT Sgat g

Mr. Deputy-Speaker: Rule 201(2)
says:

“That member in whose name
the motion stands on the list of
business shall, except when he
wishes to withdraw it, move the
motion when called upon to do
so, but no speech shall be per-
mitted at this stage.”

ot vy fewd : oz fron amy
g 1 w19 fraR FoAmgn 1 9w 97
T ATEE AT ATET §

Mr, Deputy-Speaker: There is no
point of order, You say this niyam is
gair kanun. We are not concerned
with that. You may now seek leave
of the House to move the motion,

ot vy femdt © & Wi At w0

g | R o1z W WiET
Mr. Deputy-Speaker: Rule 376 has

nothing to do with this. If you want
to seek leave of the House to move
your motion, you may do so. Under
Rule 201(3) you have to seek leave
of the House,

ot wy femg 7z faam RowrAT
% 9% #fgmnT & afaars &2 1 9z &
arfay w71 AEAT F o

Mr. Deputy-Speaker; I ask you to
seek permission of the House,

it w femrdl < o1a 376 77 Aifardr |
f afrzw & & w147 ST 7 0 A
FAA T AT A AT 0 (waw-
oA . ¥ geATa 97 AT AT
AL Ce i £
Mr, Deputy-Speaker: I have seen

all those things. You want to seek
permission of the House or not?
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wt wy feed - ag Al ®
afasTs & | & oWt wr g s wew
oI SHiaT ® dfegw ¥ e
gAT wrfgd 1w Afaaw & were
@ F 1 YA 9T w9 A gD AT

5338.

FaTund sy § K17 wF T7fmvE
Tifrg

ot ®y fowd - ag &1 & 7 qm o

w21 #t qefmma | Ffew W aoE
famreft § fs Frawtt w1 dfaam & gaare
T oaER § 1 e w faw

gy g @1 & & wfears amar
z A @y faaw amr ag g & o

& o Wio WIH® (FAT)
aw#r faa @t )

ot qy fawg . F197 #1 T FT0

118 ®Y 9T & mraet egry fzaman
AT E | TN K qF A0 g
AT AT 93 AT qEAT & HHE THEL,
wiffs w19 qHR o w1 F

“Each House of Parliament may
make rules for regulating, subject
to the provisions of this Consti-
tution™

IH 97 A7 IV, TR IAO0E 1 FET
wfayry #1 I AT & FAFT A9 |
F | dfinger & w% @ AW 1 wwA
wEl & faeed a1 Trarw (et nard
mq w 7% F Tl o g @z f
Tqrregafy 1 e g #12 wr @f
Fe nax § o fer wma @7 73
ey § | Afaa § oF o A T
afl w1 1 wfaEm & g Ow e
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w1, T OF amg & fgew w1 w1f wawa
g & 1 g ATl ¥ A F e qan
ard § oI 8T wE el §

qza & weafa & ar T wow
T FT GATRN (STT0d ) FEEIA
Hy &9 @ g & adum wegefy
F T A FT WG | 9 FE A
aat @ 7 e Afaifas  suawar aar
g1
Mr, Deputy-Speaker: Order, order.
We are not concerned with the Presi-
dent's or the Vice-President’s removal.
Please do not bring them in here
You speak about the Speaker and the
Deputy-Speaker, only about them.
st ng foad : & w4 femrr srgn
g
Mr. Deputy-Bpeaker: It is not
necessary. You are now moving a

motoin for the removal of the Speaker.
You speak only about that.

st wg femd : wEEIA F AL

& gt A awar g? & wegafn & A
g% wex Wt Aff A w@TE 1 Fara w
I9F WA @ QT §

Mr, Deputy-Speaker: It is not nece.
SSary.

st na feerd : Tg® f daw
w01 fr ey aft 8 ?

Mr., Deputy.Speaker: It is not
necessary. You please wme_to the
point,

ot wq femd : & T AR

sravas & 1 % fadaw &% @ § #9
grams & 1 &% @ar @ g fr oadwm
famy wfaam ¥ aofaars § 1 a7 ara
Wag R

Mr, Deputy-Speaker: Order, order.

You have to be relevant. I am asking
vou to refer to the Speaker only.

@t wyq fema : w7 Sfqam &
faems wrk faw 1wt & 7
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Mr. Deputy-Speaker: Order, order,
Please hear me. You have to mowe
the motion for the removal of the
Speaker, You refer only to the re-
levant provisions of the Constitution
regarding that matter, Do not bring
in the President and the Vice-Presi-
dent here. That is not relevant at
present.

ot e fewm ;3% @ wEA ¥
qfeq agt 43 zq & 1 T A &
ge &1 & quar wrgar g ¥ 5w ov
" TR w1 wiuw aw{y g ?

Shri Umanath (Pudukkottai):
can deduce the meaning from
other articles.

ot ny fewd : & arfaq v
frfrmmaa t T ar =w ®
FFF I wdrqm g § 7

We
the

Mr. Deputy-Speaker: You cannot
go on in this manner.

wY wq feed : OF ara & gAY
4T A gEd @ g 9 fer g
forat amat § 1 W T @ AF §
raE s e T 2 ? wrT 61
X9 aTg ¥ § (fzTwE) TR HTH W)Y
11 7g & 1 agafa ¥ e gt
T =7 g

Shri Daljit Singn  (Una): When
he speaks without your permission, it
should not be recorded.

Mr. Deputy-Speaker: I ruled that
out of order, Do not refer to the
President or the Vice-President here
We gre not concerned with that just
NOW. '

it g fomd : &g ardaw @
AT A WA F]A )
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Mr. Depuiy-Bpeaker: You  speak Shri Umanath: Can he not quote

only about the Speaker and the De-
puty-Spealcer.

ot wy famd : § sfqara £ gro
FWE PaI R AR § 7 94
Ffar  fer orowr 91 T 1 W
IR W HF & 1 T G § wwEwqr
TRE? AyARA REI T w A
qT AFTAT F77 § 7

Mr. Deputy-Speaker: They are ir-
relevant. I ruled that out of order.
You t make ts on the
President and the Vice-President,

ot an famd @ 94 *fIH7 & @y
T2 1
“A member holding officc as

Speaker or Deputy Speaker of the
House of the People—

- - - L]

(c) may be removed from his
office by a resolution of the
House of the People passed by
a majority of all the then mem-
bers of the House:".

61 gy fer w7 a1 74m s
faam atf dr A & 7
"When a President is to be im-
peached”

Mr. Deputy-Speaker: I have ruled
it out of order, Do not bring them
in. We are not concerned with them
now., !

st v fomd ;BT 7oA T
T® A & AP AW 1 KA AT &5
g1
Mr. Depuly-Speaker: You speak
only about the Speaker and the De-
puty-Speaker.

st wv fomd @ SHT # ST T
g o e vt § 7 ol Aty
¥ FEreT wTX T qar ?

a rule and compare them for the pur-
pose of interpretation?

ot wy formdt @ AT v werme gz
qgE faars & q3ar |

Mr, Deputy.Bpeaker: We are not
concerned with that now.
ot = fe ;gAY it weEfery 2
T T g sy frwm ¥ ag Ay
wrdT & A & A wzAr g
Mr. Deputy-Speaker: | have ruled

it out of order und if he persisis it
will not form part of the record.

&t w fomd ; F1 77 "7 AL TF
Azd § 1 AL A qA ® g AT
Eceil aiEC

Mr. Deputy-Speaker: Even if my
ruling is wrong, you have to obey it

T am ruling it out of order.

Shri Umanath: Can you rule out
the reading of a rule?

Mr, Deputy-Speaker:
concerned with it now.

We are not

Shri Umanath: He is not bringing
in the President and the Vice-Presi-
dent. You cannot rule out the read-
ing of a Tule.

Shri Kapur Bingh: Can you rule out
the reading of relevant documents?

Mr. Deputy-Speaker: It is not
necessary. There are so many rules.
Are all of them to be read?

ot wy fawd ;w0 9T @R
oY S g wAF § | W g7 6
x Hfer

8hri G. N. Dixit (Etawah): On a
point of order, Sir. You have no
authority to decide the walidity or
otherwise of the rule which has been
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[Shri G. N. Dixit]
passed by the House. That is not
your jurisdiction to decide. The cons-
titutionality or otherwise of the rules
cannot be decided by this House.
Therefore, Shri Madhu Limaye's point
of order is out of order

Mr. Deputy-Speaker: That does
not apply. That is for the impeach-
ment of the President and T am not
wllowing you to raise it.

Wt 7y femd : AT gTTED &
qETH 7

Mr. Deputy-Speaker: Then you can
go out. Please seek the permission
of the House. Your duty now is only
to szeek the permission of the House
and you cannot go on like this

o uq ferq : g8 a7z § A4 &7
w3 &1 % wmi @ AT | W & At
% wriart w%m 1 o doerl
w R A g

Shri 5. M. Banerjee: Sir, 1 have a
point of order.

Mr, Deputy-Speaker: There
point of order,

is no

Shri 8. M. Banerjee: There is.

st wq femd : g ag ¥ AR™
¥l wweAt & syweqr € A | @
aga vara fery W& 1 70 (6) WAy
T qEft | T g7 T e Sy
w2 wwa ¥ faegw qugw 2

Mr. Deputy-Speaker: Article 61 is
not relevant here,

=t Terwa fay . g w wrf
oY Aq fem® : {6 w0 AW AW,

FAAT WORT 7 SO0 Fd & win
A 7 |
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Shri Eapur Singh: May I make a
very humble submission? If you exer-
cise a little patience ang let him deve-
lop the point, it will save the
time of the House and the matter will
be over within a few minutes. It is
only a humble submission,

Mr. Deputy-Speaker: It is all ir-
relevant.

Shri Eapur Singh: In  this way
matters will not get better but worse.
It is in the interest of the dignity of
the House that you cxercise some
patience in permitting him to develop
his argument in his own way. After
all, he is entitled to it,

Mr. Deputy-Speaker: He cannot go
on like this.

Shri Khadilkar: Sir, let me have
a say in this matter. You have shown
enough patience, I would like to
submit that when he is questioning
the validity of a certaln rule because,
according to him, it is not consistent
with the provisions of the Constitution,
he can make a separate motion. So
far as the business before the House
is concerned, the motion has been
submitted under the prevalent rule.
He has no right now to come forward
at this juncture with whatever his
submission is and make a new sub-
mission. It is totally irrelevant. He
has locus standi,

Mr. Deputy-Speaker: 1 fully agree
with Shri Khadilkar. We are con-
cerned with the rule here. That rule
has been framed according to the
Constitution. We cannot go behind
that now, If as per that rule it is
irrelevant or unconstitutional, you
can take other opportunities of raia-
ing it, but you cannot take this op-
portunity. You seek the permission
of the House.... (Interruption). I do
not allow any other point of order.

Shri 8. M. Banerjes: 1 am raising
it under rule 201. Kindly read it
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Mr. Depaty-Speaker: Please sit
down, 1 hove read it

Shri 5. M. Banerjee: I am not zay-
ing anything about the President at
all.

Mr. Depaty-Speaker: I have heard
enough points of order.

Shri 8. M. Banerjee: This point of
order arose only when you asked Shri
Madhu Limaye to ask for the leave of
the House. He rose on a point of
order and asked you under which rule
you were asking him to ask for the
leave of the House,

Mr. Deputy-Speaker:
the rule, 201(2).

Shri 8, M. Banerjee: You read out
rule 203. Now, may 1 invite your
kind attention to the proceedings of
the Lok Sabha of the 18th December,
1964 when a similar Resolution was
coming before the House regarding
the removal of the Speaker. As you
are in the Chair, at that time, Mr, De-
puty-Speaker was in the Chair, After
mentioning the resignation of Shri-
mati Vijaya Lakshmi Pandit the Re-
solution was brought before the House.
Let ma read the record of the pro-
ceedings:

“Mr. Deputy.Speaker: There

in a Resolution on the Order
Paper. Shri Vijneshwar Missir™

Then, Shri S. S. More from Sholapur
ronstituency rose and said:
“May I crave your indulgence
"to move {17 I am one vof the
signatories,

Mr. Deputy-Speaker: Is not
Vijneshwar Missir here? ]

I gave him

Shri

Bhri V. Missir (Gaya North) rose—

Beveral hon Members: Then let
him move it.” My submission is only
shis that he cannot speak on the
merits of it, he cannot make 3 speech
anless it is allowed, but he can move
‘the Resolution. Then, 1T would invite
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your attention ...... (Interruption)
Let them have patlence,

Shri C. K. Bhattacharyya: Mr.
Madhu Limaye is running away from
his own motion.

ot vy femy : @ §Im sF A
ahigamafEra s g A TAE
wwt a% § wdifore @ g At ¥

Shri 8. M, Banerjee: Sir, I am oa
my legs, Then, Mr. Deputy-Speaker
observed:

“I am only considering, before
I ask hon. Members to rise in
their geats, I would like to know
some facts relating to this.”

I want to know what was the Lok
Sabha at that time and what it is to-
day. There were no Members like
you; there were educated Members.

Shri Kamalnayan Bajaj (Wardha):
Not like you either.

Shri 8. M. Banerjee: Sir, not only
he allowed him to move the Resolu-
tion but even he wanted to know what
were the {acts relating to that Resol
tion.

Some hon. Members: No, no.

Shri 8. M. Banerjee: What is this
‘No, no'? Then, Mr, Deputy-Speaker
further said ;

“Now, this is a Resolution, and
a Resolution has to be specific, not
vague, or indefinite.”

The Deputy Speaker who was in the
Chair—and he was the custodlan of
parliamentary democracy—at that
time thought that frivolous charges
may not be brought against the
Speaker. Mr More brought it, who
was a great Congress Member of this
House. Then, the entire Resolution
which was moved by the Opposition
Member was read out by Mr. Raghu-
ramaiah. He said:

“With wour permission, I shall
read the Resolution......"
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Mr. Deputy Speaker: All this s
Dot NEcessary.

Shri 8. M. Banerjee: See how the
parliamentary demoeracy worked. The
Congress Member read out the Resolu-
tion. I would only request you....

Mr. Deputy-Bpeaker: I am not
shutting out Mr Madhu Limaye from
reading the Resolution. ( s wy

fowd g W ¥ oW R §7)
1 want him to seek the leave of the

House. He may read the Resolution, I
have no objection to that

ot wa feerd : @ wm wTewr
daat & fe wro mfews 61 & @
Wt
Mr. Deputy_Speaker: No.

Y wu famd : weeT, 7 WA
Qfad

Susaw waEm : & frafafes
H#6Eq 4w WLy B wer ¥ wqEfa
ST § —

"fir ag aWr EETAT HEET WA §

fe xdwm weaw w1 fae-

fafea amard o7 39% 07

7 g1 faar iy —

(1) 0% T WY wHT @1
wewTe  wor fyAd
g g4, == wfaat,
s ¥ wa dami 6
qETT & Iearfamft

]

§

3
3
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oy & fawa ov ==t
T R T,

(3) fadmfasr  win  ®
gl ¥ awr ¥ faeig
¥ fag sm7 s =
AT 3 I R K
"Eegt & favarfasral &
fer  dfeam g
e g @, AT
am F & A e

FTAATET  FT  ATRIGFAT
& @1 ¥ awm w7
qwiaATRS wiwaa) &
G T ¥ gevarT FTT
faqqy f& mowe &Y
aERAT W IEH 3ol
1 O T gAT O A
faxdt q& w1 \A B 1"

) Mr, Deputy-Speaker: The motion
is:

(4)

“That leave be granted to mowve
the following Resolution: —

“That this House regretfully re-
solves that the present Speaker be
removed from his Office on the
following grounds:—

(1) arbitrarily disallowing
questions likely to cause acute
embarrassment to the Prime:
Minister, other Ministers, top
Congress leaders and high gov-
ernment officials;

(2) wilfully overthrowing the
privileges guaranteed by the
ing corsent to adjournment
motions, other motions and
calling attention notices, there-
by , preventing discussion of
issue of public importance agi-
tating the public;

(3) illegally usurping the
pricileges guaranteed by the
Constitution to members by
refusing permission to submit
questions of breach of privilege
to determination of the House:
and
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(4) generally regulating the
proceedings and abusing the
disciplinar:  powers in such
manner as to prevent expasure
of the government’s incompe-
tence and misdeeds and bring
about the suppression of the
Opposition.”

The hon. Members who are in favour
of leave being granted will kindly
rise in their places. I find there are
only 22 Members for it. The re-
quisite number of 50 Members is not
there. So, leave is not granted.

st e {Read . ITEW ARy,
o9 wiv & gy fw w=f § w97 9
™7 ¥ e T A A, 6w
I R A g !

1339 hrs.

INDIAN TARIFF (SECOND AMEND-
MENT) BILL*

The Depaty Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): On behalf of Shri Manu-
bhai Shah, I move for leave to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934."

Mr. Deputy-Speaker: The question
‘is:

“That leave the granted to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934"

The motion was adopted.

Bhri Bhafi Qureshl: I introducet
the Bill,
11.39%4 hrs
APPROPRIATION (NO. 4) BILL, 1966
The Minister of Finamce (Shri
.Sachindra Chaundhari): I move:t

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1968-
67, be taken into consideration.”

isl.l'. Deputy-Speaker: The question

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of
the Consolidated Fund of India
for the services of the Finaneial
vear 1986-67, be taken into consi-
deration,”

The motion was adopted.
Mr. Deputy-Speaker: The questiom

“That Clauses 1 to 3, the Schedule,
the Enacting Formula angd the Title
stand part of the Bill"

The motion was adopted,
Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

Shri Sachindra Chaundbari: I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
[E N .

*“That the Bill be passed”

The motion was adopted.
1342 hrs.
[Mr. SrEAKER in the Chair]

The Leader of the House (Shri
Satya Narayan Sinha): I am glad te
inform you, Sir, that the House has
reposed its full confidenpe in you.
(Interruptions).

wt waq fwmd (R7Y) : oy
o & ssaw wgen, agy ) wfee

I Y AEA AMATE R OE. ...

(wrram) ¥t SEmE 97 ¥WA AEE
gty

1342} hrs,
APPROPRIATION (NO. 5) BILL,
1906

The Minister of Finance (Skri
Sachindrs Chaudburi): I move:**

“That the Bill to provide for the

authorisation of appropriation of

*Published in the Gazette of India Extraordinary, Part II, Section 2, dated

24-11-196.
tIntroduced with the

recommenda tion of the President.

tIntroduced with the recommenda tion of the President

2204 (Ai) LSD—7
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moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1964, in excess of the am-
ounts granted for those services and
for that year, be taken into consi-
deration.”

Mr, Speaker: The question is:

“That the Bill to provide for the
authorisation of appropriaetion of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1964 in excess of the
amounis granted for those services
and for that year, be taken into con-
sideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That Clauses 1 to 3, the Schedule,
the Enacting Formula and the Title
stand part of the BIilL"”

The motion wns adopted.

Clauses 1 to 3, the Schedule. the
Enacting Formula ang the Title were
added to the Bill.

Shri Sachindra Chaudhri: I move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

1343 hrs.

MOTION RE NOTIFICATION UNDER
COMPANIES ACT.

Mr. Speaker: Mr. Himatsirgka.
Shri Himatsingka (Godda): 1 move:

“That this House resolves that in
pursuance of sub-section (4) of sec-
tion 324 of the Companies Act, 1958,
the following modification be made
in the draft Notifiestion proposed
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to be issued under sub-section (1)
of section 324 of the said Act, laid
on the Table on the 1st Novembaee,
1968, namely:—

for “the 1st January, 1967",
substitute “the 2nd April, 1967".

“This House recommends to Rajya
Sabha that Rajya Sabha do concur
in this resolution.™

On the 1st November, the hon. Law
Minister placed on the Table of the
House a draft notification. ...

Shrimatl Renu Chakravartty (Bar-
rackpore): Is it a no-date motion or
unofficlal business? What it this?

Shri Harl Vishno Eamath (Hoshan-
gabad): Under what rule is it being
made?

Mr. Speaker: Under rule 235.

It was laid on the Table
House. Only a modification is
gested.

Shri Himatsingka: Section 324 of
the Companies Act, 1956, provides for
it.

of the
SUg-

Shrimati Reny Chakravartty: Is the
Goveinment accepting it?

Air. Speaker; 1 cannot say that now,

Shri Himatsingka: Section 324 pro-
vides that when a draft Notification is
laid on the Table, it will be passed
if no Resolution is moved or accepted
by the House modifying the same and
my motion is for modifying this draft
Notification. slightly changing the dawe
from the 1st January, 1967, to 2nd
april, 1967,

13.44 hrs.
[SHr1 Sham Law Saraf in the Chair]

As you will see, if it is to take
effect from 1st January, 1967, a large
number of companies may be in diffi-
cultics as they will not have sufficient
time to make alternative arrangements
for the change-over of management
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and as you know, a Committee was
appointed to go into the merits of the
whole thing and they examined the
question of desirability of continuing
or not continuing the managing agency
gystem in respect of five important
industries mentioned in the Notifica-
tion. The report was that the manag-
ing agency, so far as three industries
are concerned, namely, cotton tex-
tiles, sugar and cement, may be ter-
minated, but that also under section
326 gradually. They recommended
that the managing agency in respecl
of jute and paper should be allowed
to continue. But Government came
to the conclusion that managing
agency in respect of all the five indus-
tries may be terminated after three
years from the lst January, 1967 and
the draft Notification under seection
324(2) was laid on the Table of the
House,

Clause (4) of section 324 of the
Companies Act provides that:

“a copy of cvery Notification pro-
poscd to be issued under sub-sec-
tion (1) shall be laid in draft be-
fore both Houses of Parliament for
a period of not less than thir'y days
while they are in session; and if
within that period eithe; House
disapproves of the jssue of the Noti-
fication or approves of such issue
only with meodifications, the Notifi-
cation shall not be issued, or as the
case may require, shall be issaed
only with such modification as may
be agreed on by both the Houses."

1 am proposing ihat the date men-
tioned in the draft Notification as 1st
January may ‘be altered so that the
companies may have somg breathing
time to make alternative arrange-
ments. We are not taking any excep-
tion tp the decision of the Govern-
ment, though the decision is against
the report of the Expert Committee
that was appointed and which went
into the question very thoroughly.
There may be difficulties in the com-
panies making alternative arrange-
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ments and maybe, their production
may also fall. I am suggesting a very
simple change that they may have
three months more and if in any com-
peny the managing agency ls coming
to an end between lst January and
31st March, they may get an additional
time and that is why, [ am moving
this motion. I hope the House will
accept it.

Mr. Chairman: The motion is before
the House.

Shri Indrajit Gupta (Calcutta
South West): It is a very scemingly
innocent motion which has been mov-
cd by my friend, Mr. Himatsingka,
apparcntly being nothing excepting
changing the date by three months. It
is well known to everybody who fol-
lows the Press reports as to what has
transpired actually and what js the
background of this motion which has
very unusually a large number of sig-
natories of the ruling Party supporti-~
ing it. It is guite obvious that the
meaning of this motion for modifica-
tion of the Notification of Ist Nov-
cmber is that, by shifting the date from
the 1st January, 1967, to the 2nd
April, 1967, the duration of the manag-
ing agency is automatically extended
by three ycars. The argument which
has been put forward by Mr. Himat-
singka that, if the operative date is
15t January, then some companies may
have great difficulties in carrying on
their normal operation because this
is before the gnd of their accounting
year is, I submit, not a very truthful
and honest explanation. The real
fact of the matter is that this question
of managing agencies was pgone into
atl great length by the Government it-
self—Government appointed a Com-
mittee, to which he has referred.
Their report is available; we have
studied that report; he knows very
well that it was on very sound grounds
that the Government decided that not
only three industries but five indus-
tries should be covered. All the rea-
sons were given in that as to why the
jute industry, for example, should also
be included. When this notification
was placed on the Table here on the
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1st November, where the Government
after due consideration had specified
the date 1st January. certain people
who were connected with the manag-
ing agencivs and the big firms which
are controlled by these managing
agencies naturally resented it wvery
much for a very simple reason, and
the simple reason is this that 1st
January is just a month and a half be-
fore the pgeneral elections,

My hon. friend Shri Himatsingka
comes from the city that I come from.
And we know the big managing agency
houses both Indian and foreign which
are operating there and we know that
it is these managing agency houses
which are the main donors of the
ruling parfy or the Congress for the
clections. Who does not know it?
Only the other day an answer has
been given here to a question giving
the figures of the donations made by
vorporate firms to the Congress Party
during the last elections, which run
into over a crore eof rupees, and it is
precisely for that reason that this con.
cession is being made here namely
that by extending the date from 1st
January by three months, an automatic
extension of the managing agencles
for three years is being secured.

Shri Himatsingka: That is not so.

Shri Indrajit Gupta: If that is not
s0, let my hon. friend clarify it here.

As the hon. Mover knows and as
the Law Minister also knows, the ter-
mination of the managing agencies in
these particular industries has been
recommeded and that recommendation
has been gdopted on this very sound
ground that in these particular indus-
tries, firstly, there is no further neces-
gity now for the continuance of the
managing agencics and secondly their
continuation is only helping concen-
tration of ownership and monopoly
trends to consolidate themselves here.
We consider the termination of these
managing agencies to be very desir-
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able; of course, that is not the only
step but it is o very necessary step to
break up these big concentrations and
these large industrial groups in jute,
tea and cotton textiles and other vital
industries.

I know that my hon. friend Shri
Himatsingka also represents some busi-
ness and industry; I do not know if
he is connected with firms which have
anything to do with the house of Birlas.
For, we gre reading every day in the
papers that Mr. Birla proposes or
desires to have in the next Lok Sabha
at least hundred Members who will be
amenable to his influence. All these
factors have been operating behind
the scenes. That is why suddenly a
meeting of the Congress Parliamen-
tary Party was called, or perhaps of
the Executive; I do not know which;
I have forgotten it. It was called at
very short notice and there certain
gentlemen in that party who are
connected with industry and the big
industrialists and businessmen them-
selves brought forward this proposal
that if this was terminated on the lst
January, 1967 there would be absolute
disaster for them. I want to know
whether this is the only argument
brought forward that it may be diffi-
cult for some companies to carry on.

They know for a long time that
these managing agencies have fulfilled
their purpose and they are now re-
dundant in thege industries and they
are not required any more and they
are only eating up the money there
and they are performing an absolute-
ly parasitical function and no other
function whatsoever. They know it
all along. It was.only after this noti-
fication was placed that in order to
circumvent this, a deliberately planned
cynical decision has been taken in the
parliamentary party of the Congress
and then it is being foisted here om
the House. This is nothing but a
shameless concession to these big
monopoly managing agency houses.

Therefore, 1 oppose this motion.
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Shri D. D. Puri (Kaithal}: May I
seek a clarificution from the hon
Member? What is the basis for my
hon, friend to assume that if the date
is postponed from 1st January to 1st
April, the managing agencies will
stand automatically rencwed for three
years? What is the basis for it?

Shri Indrajit Gupta: It is there in
the report. The life is being extend-
ed for thre. years; if they are not ter-
minated on 1st January, certainly
they will be extended for three years.
Thus, the second date will be circum-
wvented. Let him find  out from the
report. That is the purpose behind
this whole motion.

Sy FHEATA AW {ami“}m:“u
waafa w2Ea, 9 g4I wEA § qHA
2, se% O w®q g——gx a1 A
QI ¥ @n FTO A gET SEe
wer fem smm @ fem add & o1
FAH] AT & Jers Ge-aaa fwa
dafar oAE
AT AT AAT——OF GET WG F |
=ragfeE AT 97 THF! TR & A
ﬁ'mw?ngmrufraﬁ#mmﬁm
Y e § " et o< AT gEar
wﬂgm‘!wm%w:ﬂﬁrﬁrqm
T I mwar § f dafam o
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Shri 5. M. Banerjee (Kanpur): I
have not been able to follow what
Shri Kamalnayan Bajaj has said be-
cause he has confused the issue more.
1 do not know now by changing this
particular date from 1st January to
2nd April 1967 his parivar is going to
be saved. May I invite your atten-
tion....

The Minister of Law (Shri G. S.
Pathak): If Shri Banerjee permits
me, I will explain. There seems to
be some misapprehension about what
is being said in the Resolution and
what is the legal cffect if it is passed.
Now, I may inform the House that even
if the Hesolution is not passed, these
companies which are engaged in these
five industries will have threc years
from the 1st of January. If the Reso-
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lution is passed, they will have three
year. and three months. The three
years are not a consequence of the
Resolution; they are a consequence of
the Companies Act. This js what 1
wanted 1o explain.

Shrimati Renu Chakravartty: May [
ask a question?

Shri Surendranath Dwivedy (Ken-
drapara): It is three months more.

Shri Indrajit Gupta: In that case,
take the argument of Shri Himatsingka
and Shri Bajaj that it gives a little
time to adjust matters. How does a
period of three months make a differ-
ence?

Shri Surendranath Dwivedy: Let
him clearify this. Is it for giving an
advantage to certain business nouses
that you want to do it?

Shri G. S. Pathak: No, no.

Shrimati Renu Chakravart{y: May
1 just seek a clarification? If even
without this Resolution under what
has been accepted by Government in
its notification of 1st November, the
managing agencies in these 5 industries
will have three years more, there is
no need for this Resolution at all.
Please drop it. It is not necessary.

Mr, Chairman: He says it will con-
tinue from 1st April,

An hon. Member: It is very clear.

Mr. Chalrman: As it stands now,
the managing agencies will be termi-
nated as on 1st January....

Shri G. S. Pathak: No, no, Three
years from the lst January 1967.

Mr. Chairman: Let me read the
Resolution. The House resolves that
in pursuance of sub-section (4) of
section 324 of the Companies Act, 1956,
the following modification be made in
the draft notification proposed to be
jssued under sub-section (1) of sec-
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tion 324 of the said Act, laid on the

Table on the 1st November 18866,

namedly: —for ‘the Ist January 1967,

substitute “the 2Znd April 1967 and

so on. Let him clarify.

Shri G. S. Pathak: I think it will be
better if | read the section under
which the retification is issued:

“324 (1)—Subject to such rules
s may be prescribed in this be-
half, the Central Government may,
by notification in the official ga-
zette, declare that as from such
date as may be specified”"—

1 specify 1st January 1867-—
Shri Hari Vishnu Kamath: Before

‘the election.

Shri G. S. Pathak:“. . . the provisions
of sub-section (x) shall apply to all
companies whether incorporated be-
fore or after the commencement of this
Act which are engaged on that date or
may thereafter be engaged wholly or
in part in such class or description of
industries or business as may be spe-
cified in the notification”.

Now sub-gection (2) which will
apply to these companies:

“Thereupon where any such
company has a managing agent on
the specified date”—

1st January—

“the term of office of that mana-
ging agent shall if it does not ex-
pire earlier, expire at the end of
three years from the specified date
or on the 15th August 1860, which-
ever is later, and the company
shall not retain . ...

Mr. Chairman: The Mover did not
make this point clear that they would
continue in any case for three years.
That is Liow this doubt occurred.

Shri Surendranath Dwivedy: Let
him clarify this point also as he is ex-
plaining. According to the rules just
read out, if any managing agency ex-
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pires within three years, before the
three year period, that will automati-
eally be abolished,

Shri G. S. Pathak: That is right.

Shri Surendranath Dwivedy: Under
the new motion that is under discus-
sion, would it permit those managing
agencies to continue for a period of
three years. Is that the proposition?
If so, there is some design behind it,

Mr. Chairman: First of all, the Re-
solution as drafted does not clearly lay
down what evactly it means, nor is it
in keeping with the law that we have
already passed. So I do not see how
this is required. Anyway, hon. Memb-
ers may make their contribution,

Shri Banerjee may continue,

Shrimati Renu Chakravartty: It is
better that he clarifles because if it
is not necessary, let us drop it

Shri Surendranath Dwivedy: Why
do they incur a bad name in such a
good law? Charges will be made
against them that they want to protect
these managing agencies and let them
continue, managing agencies which are
not necessary at all. Why make a dis-
tinction?

I would make an appeal to the
Government, The House has agreed to
the legislation. The motives are very
laudable. Let them not spoil this at-
mosphere. They will be open to the
charge that they want to give protec-
tion to some business houses,

Shrimat! Renu Chakravartty: That
is very clear,

Mr. Chairman: Let this be clarified,
When the law is as it has been ex-
plained by the Law Minister, I see no
reason to accept this Resolution. What
is pointed out is that if under the law
these managing agencies will continue
for three years from 1st January, what

ie the need for adding these three
months?
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Shri G. 5. Pathak: That is what I
wanted to explain

Shri G. N. Dixit (Etawah): Kindly
listen to me. I wiil explain the reasom
better because the two hon. Members
who spoke in support have not beem
able to make the position clear.

Mr, Chairman: He will resume his
seat.

The Law Minister is in charge of
the Bill.

Shri G. N. Dixi: He is not im
charge, It is a motlon moved by
members, and it is those members
who can explain to you the reason.
Therefore 1 want to explain,

Mr. Chairman: 1 will respectfully
submit to hon. Members that Govern-
ment policy is the charge of the Law
Minister. Therefore, it is not any
Member to take upon himself the res-
ponsibility of explaining. After all, st
is motion has been accepted with the
consent of the Government, When the
turn of the hon. Member comes, he
can say what he has got to say.

Shri D. D. Puri: 1 would respect-
fully submit that if you seek the inter-
vention of the Law Minister a little
later, after we have explained our
points of view, his contribution will
be much more helpful.

Mr. Chalrman: The hon. Member
has not perhaps heard what I said
The first part of the explanation of
the Minister is before us, that is to say
these managing agencies have, ipso
facto, to continue for three years after
1st January, Therefore, we would like
to know from the hon. Minister what
the position is in the law today so that
we will get guidance.

Shrl D, D. Purl: Tf is a question of
fact, not law.

Shri Surendranath Dwivedy: Mr.
Banerjee was on his legs. Some ex-
planation was necessary, and the Law
Minister was good enough to inter-



5355 Notification
wvene to clarify, so that members may
not repeat those arguments. In the
course of that, he is going to make
some clarification, and the Chair has
every right first to know before the
members discuss it. Let him there-
fore continue,

Shri
question.

Joarhim Alva: 1 have one

Mr. Chairman: Please take your
seat.

St FAETE I ¢ 9 &1 b R
xeair Awrd w7 W g1 WIT qH &
forre & 1 1 AW FEAG 0

Mr. Chalrman: 1T am a bit confused.
That confusion can be removed only
by the Law Minister explaining the
position. Only when my mind is clear,
1 will be able to conduct the business.

Shri G. 8. Pathak: [ am obliged to
the Chair for giving this opportunity.
1 read the section. One part of the
section was probably missed.

Bhri Indrajit Gupta: Missed by
whom?

Shri G. 8. Pathak: | am not blam-
ing anybody, I am blaming myself, 1
should have read it loudly. This three
year period will apply to those manag-
ing agencies whose term does not ex-
pire before the expiry of three years.
That is to say, ordinarily if the manag-
ing agency term is for five or ten
years, all those will terminate on the
expiry of three years from lst Janu-
ary, 1067, but if there are some mana-
ging agencies whose term expires be-
fore the expiry of three years, they
shall not be renewed, and they are
finished at the proper time. The mana-
ging agencies are always for a fixed
term. If some managing arencies, term
expires on, say, 31st March, 1987, they
wi'l not have three years, because they
will expire automatically on 3lst
March, 1987. For those whose term
will expire earlier, they want that
instead of three years from 1st Janu-
ary. it should be made three years
from 2nd April.
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Shri Surendranath Dwivedy:
is our objection.

That

Shri Sinhasan Singh (Gorakhpur):
Fortunately or unfortunately the Law
Minister has conflned himself only to
the earlier part of section 324. He has
not read sub-section (4). If the notifi-
cation is modifieg or not approved by
this House, the notification cannot be
issued, und the period of three years
will not app’y. That is the fear. For-
tunately or unfortunately something
has appe--~d in the papers that the
pa-ly hi: taken a decision to give a
further time of three years to all these
companies, and that this can be given
only through a resolution modifying
the notification.

Shri Indrajit Gupta: This is for
getling election funds.

Shri Sinhasanm Singh: Sub-section
(4) reads:
“A copy of every notification

proposed to be issued under sub-
section (1) shall be laid in drafi
before both Houses of Parliament
for a period of not less than thirty
days while they are in seasion; and
if, within that period, either House
disapproves of the issue of the
notification or approves of such
issue only with modifications, the
notification shall not be issued or.
as the case may require, shall be
issued only with such modifica-
tions as may be agreed on by both
the Houses.”

Our House is at the fag-end. If this
House approves or disapproves or mo-
difies. . .

Mr. Chairman: Is it any point ef
law or fact? What is it? He should not
make a speech.

Shri Sinhasan Stngh: This motion
has been brought with a certain pus-
pose. I do not know whether the
notification has been laid on the Table
of the House or not, but its effect is
that the managing agencies expiring
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before the end of three years from
1sl January, 1967 will automaticaily
expire. But the notification has to be
approved or disapproved by this House
within 30 days, and for that purpose
a resolution has come in, and we are
only considering whether to modify it
or not. If we modify it, the other
House may or may not agree to such
modification, If this House disapproves
of the notification, the notification will
lapse. So, it is not three months that
my friends are wanting, they are wan-
ting for years to come,

Shri G. N, Dixit: T am one of the
movers. Therefore, kindly permit me
to explain,

Mr. Chairman: There is one thing.
There is no hurry about it. You are an
eminent lawyer. Unless the entire
legal aspect of it is thoroughly dis-
cussed threadbare, one may not arrive
at anything.

Shri G. N. Dixit: I will take only
one minute to remove the confusion.
Mr. Himatsingka, an eminent solicitor,
gave me an argument when I signed
that; but he himself has not advanced
that only argument which appealed to
the signatories; that is, that the finan-
cial year in most of the companies
ends on lst April and not on 31si
December. There will be a technical
dificulty in accounting because the
accounting year closes in most of the
companies on the date... (Interrup-
tions.)

Shri 8. M. Banerjee: Sir, I was ex-
plaining that voices were raised here
demanding the abolition of the manag-
ing agency system and & very perti-
nent question was raised charging the
ex-Finance Minister, Mr. T. T. K.
who extendeq the managing agency
system beyond 1967 arbitrarily for
five years or T years or till 1972; in one
or two cases even up to 1975,

Shr{ Kamalnayan Bajaj: Is he
making a speech? 1 must continue.
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Shri S. M. Banerjee: The hon.
Law Minister when he took over the
company law department and Snhri
C. R. Pattabhi Raman also said that
they would make & proper enquiry
into the whole affair, My point at that
time was: why should the Finance
Minister take a decision at a time
when the committec was going into
the whole question of the managing
agency system. What is the notification
here laid on the Table on 1st Novem-
ber? It says that in pursuance of sub-
section (1) of section 34 of the Com-
panies Act of 1956, the Central Gov-
ernment hereby declares that as from
the Ist of January 1967.. . Now the
Resolution wants to change it to 2nd
April 1967. The big business houses in
the country have not welcomed the
recommendations of the committee
and they want to undo whatever goud
it has done and it is for that purpose
that this resolution is moved. The big
business houses want to pour some
money into the veins of the ruling
party for elections and they feel that
by a remote chance a Government te
their liking may come to power. Im
January there will be nominatiors and
in February therc will be elections.

Shri Kamalnayan Bajaj: Sir, T rise
on a point of order. I was on my legs.
He asked some questions and some
other questions came from the other
side. You allowed the Minister to
clarify the legal points. After that I
should have been called to continue
my speech and clarify the pnsition.
My point of order iz that while 1 was
on my legs why should you allow Mr.
Banerjee to speak?

Mr. Chairman: You have come too

Iate now.

Shrimati Renn Chakravartty: You
gat down; you forgot what you did.

Shri 8. M. Banerjee: The big busi-
ness houses will pour money into their
coffers and will try to have a Govern.
ment of their own choice so that the
managing agency system and every-
thing else will be there. They want to
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undo the good that has been done. It
15 malicious ang mischievous and I
fully support Mr. Indrajit Gup+a and
Mr. Sinhasan Singh when they say
thut there are motives behind this
sesolution,

Shri Joachim Alva: Sir, I have very
little to say. In all my sixteen years
experience, 1 had never seen an order
paper with 70 signatures to move a so-
called resolution. It is clear that big
business is operating in a big way. I
do not think the able law Minister
needed 70 people to prod him to bring
this into the House. That is zll T
have to say.

Shri D. D, Puri: Sir, this resolution
is exteremely innocuous. The resolu-
tion seeks to extend the time by
three months; that is the limited ques-
tion that we have before us. The bene-
fits or the evils of the managing ag-
ency system are not under discussion.
Thercfore, what are the desirable fea-
tures of the managing agencies or
what are the undesirable features that
point is completely irrelevent. It is
too late in the day now for me lo shed
any lears over the abolition of Mana-
ging Agencies; I never shed any tears
even at that time the orginal Bill was
passed. That is not the question now.
An attempt has been made by the
Opposition parties to stretch three
months into three years. The period
in question is only three months: the
effective priod of three months is not
1st January to 1st April 1867; in actua]
point of fact it is 1st January 1970 to
1st April 1970. Not more than three
months are involved, howewver they
may do to try to stretch it. I was 3
bit surprised when you yourself ex-
pressed come doubts about the section

of the Act. Now, what has motivat-
ed us lo do so?

b

Shrimati Renu Chakravartty: Will

you he agreeable to 30th March?

Shri D. D, Puri: 31st of March is in
a large number of casrs the end of the
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financial year as it is indeed for this
august House also. Secondly, uue
of the industries involved is the
sugar industry and in North India
on lst January we are right in

the middle of the crushing season.
It will lead to endless trouble
in accounting and apportionmen' of
tne profits, apportionment of expenscs.
The sugar season starts from lst
November. It finshes—it all depends,
from year to year—say in March or
April, and in a large number of cases
the end of the financial year is 31st
March or the 1st day of April. From
the point of view of sugar, | woula
have been very happy if it had been
extended even beyond 2nd April by
a2 few days. The sugar season would
be over and the computation of the
profit and loss will be more or less
clear and without any doubt. It is
therefore precisely with a wview not
to cut the accounting period and the
sugar season intp iwo that this reso-
lution has been sought to be mowved.

The point has been made tha' this
period is the election year, and theie-
fore the ruling party wants to have
large sums of money in its coffers
in the hupe that it will get a goveru-
ment of their choice and the govern-
ment of their choice which will mot
issue such a notification. 1 have al-
ready stuted that the real period is
from the 1st January, 1870 to 1st
April, 1970 which will not be an clec-
tion year. Three years is the period
which is already in the Act which I
need not go into now. If there is a
certain section of the House in whose
interests it is necessary to modify this
decision or to alter it, and if that
soction of the House has the govern-
ment of its choice according to it
then the new government could go
hack on the entire decision of abolltion
of Managing Agencies. The preseit
position is that the managing agency
system is being done away with. But
if one wants, the managing agencey
system can be revived with retrospec-
tive effect, etc. What T would like to
say respectfully is, let us not read into
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the resolution something which is
not there. It is a limited periond of
three months, it is not three years
and the period itself is between 1st
January and 2nd April, 1970. In a

large number of cases, the end
of the financial year is the 31st
March  or thereabouts,  Especially

when one of the industries is the su-
gar industry, 1st January will be most
unsuitable to bring this notification
into effect.

Shri Indrajit Gupla: May I cay a
~word hy way of clarification? If, as
he says, thir thing has been brought
forward because of a technical point
connected with the ending of the
accounting year. why is it that it was
not  possible for those Members to
realise this snd to bring it to the
notice of the Government and the
Government  could have brouuht
forward an amendment, instead Jf vns
lobbying of 70 people led 5y Bhabu-

bai Chinai outside? Why dia ney
have to do it?
Shri D. D, Puri: 1 will explain.

Mr. Chairman: Order, order. Shri
Surendranath Dwivedy.

Shrl Sorendranath Dwivedy: I have
listened with great patience to Shri
D, D. Puri's speech. This motion is
an example to how in the seemingly
innocuous way in which the big busi-
ness in this country operates and the
innocent manner in which they in-
fluence the Government and the Con-
cress party, and in a swrreptitious
manner, if T may say so, they want
to get the approval of this Parliament
to this resolution.

‘This Act was passed long ago. This
particular notification was placed on
the Table of the House in the early
part of November. The very people
who are now pleading for the incon-
wvenience of certain industries, knew it;
I do not think their management is so
wvery negligent and not vigilant enough
to see that this is going tb take effect
from such and such a date and that
it is going to create certain difficulties
because the financial year-ending of
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these companies may be such and such
a date. They knew it. When it was
laid on the Table of the House, 1 want
to know what prevented these gentle-
men even to approach the Government
and to bring forward a motion here.
they know perfactly well that so far as
the session of this House is concerned,
we are at the fag-end of the tenure of
this House itsell; there is very litue
uttendance. Members like me would
prefer to consider the poiut and see
that it is passed without any upposi-
tion. But here is a deliberate move.
I want the Government to realise it
This House, the entire Parliament, has
supported the Government on  the
question of the apchition of the mana-
ging agency system. Rather, it was
almost the unammous view of this
country that in order to have real
industria' development in conformity
with the policy that we wanted to
tollow in this country, the managing
agency should be abolished imme-
diately. Yet, a committee was ap-
pointed: that committee went into the
guestion and it suggested certain mea-
sures. and the Government haltingly,
one after the other, have been taking
up the industries. Even that has not
been ‘taken up very seriously; that
even in a phased programme they are
going to do it

It is very clear now what certain
industries want to do. It would have
been better if, the Government itself
had brought forward this amendment,
if there were genuine difficulties. It
would be very clear now. Let uw»
know from the Minister if he has facts.
Or, from the mover of the motion
let us have the facts; who are
business-houses which will be bene-
fited by this motlon, It will then
be very clear to thls House and
to the country. A charge was level-
led that probably there are some busi-
ness-houses which want, during this
period, to donate handsomely to the
ruling party which protects their
interests; it is now clear that they
will be effected and they want within
these three months to manoeuvre,
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somchow or other manipulate their
own papers and other ollice papers in
such a manner as to obviate the rules
altogether. When this period of three
years was embodied in the Act, should
I understang or take it that the fra-
mers of the Act, or even the big busi-
ness-houses which were opposing this
Act, did not understand the implica-
tions of it? that the three years may
‘be earlier to April, 1867? Three years
may be in the middle of the year.
Suppose, there was no such Act or no
such notification and no such limita-
tion, is there not any company whose
terms of managing agency expire be-
fore the financial year ends? There
are certain companies, because they
take permission from the Government
and from the company law adminis-
tration, and the period is given from
the date they get the permission to the
period till the five years are over.
Therefore, it does not stand to rea-
son to say at the moment that because
the financial year of some companies
ends on April, 1987, they will have
some difficulty if it ends on 1st
January, 1967. Therefore, they want
this change. I do not think it stands
to any reason. [ would again appeal
to the Government. Let the Govern-
ment make up its mind; Government
will be open to this charge that in
order to give facilities for certain
benefits which they will derive by
giving them certain opportunities, they
ape supporting this motion. Let the
Government oppose this motion. This
motion is not in the good interests of
the country. This is only to protect
certain sections of big business. The
Covernment brought forward the
measure to abolish the managing
agency first. We all supported jt. We
are all for it. We want this notifiea-
tion to be executed in this country
without any opposition. So, at this
stape, whatever grace they exhibited
in bringing forward the measure for
the abolition of the managing agency
will be completely gone if this motion
is adopted. I would like to tell other
Members of the House this much. 70
Members have signed this. But T am
glad that Shri Joachim Alva has come
out openly to say that it is the
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big busincss whidh is behind this
move. I also appeal to those Mem-
bers who are signatories to this mo-
tion; people probably have signed it
without knowing it. They should
oppose this motion, and I would ap-
peal to the Government o gppose this;
we would oppose this motion. Other-
wise, we will take jt that the Govern-
ment is also g party to this machina-
tion.

Shri G. N. Dixit: Mr, Chairman,
Sir, I am amazed at the arguments
advanced by such a fine man as Shri
Surendranath Dwivedy, attributing
motives and bringing in all this big
business, knowing fully well that Shri
Himatsingka is such an eminent, elder-
ly Member of this House, for whom
we have all great regard and with
whom we are all very cordial. When
bhe moves a motion or drafts a motion
which has got some backing or some
reason and arguments behind it, and
if he approaches other Members and
if the argument appeals to those
Members and if they sign the motion,
is it right and proper for the Opposi-
tion to bring in all the big business
of the country and associate them
with the Members who are the sig-
natories to the motion or with the
Government? Here is Shri Himat-
singka—(Interruption)—and you can
enquire from him; it is his proposal
and it is his motion. All other mem-
bers have signed it agreeing to the
arguments he gave on the question of
the end of the accounting year, which
was the only argument given to us
Why then bring in big business and
charge the Congress Party? It is not
good always to attack your opponents
whenever the occasion comes, even on
a small matter. If, apart from that
accountability, there is any other rea-
son, I shall myself like to withdraw
my signature. Tt is not only a ques-
tion of April. In the case of certain
companies, the year ends in Decem-
ber. For them, it may remain Decem-
ber. If it is April as in the sugar
factories, ns my friend, Mr. Puri sald.
it will be but fair and proper that
the year ending to be computed should
be like that, because otherwise practi-
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cal difficulties will arise. It is never
good to demand a pound of flesh like
Shylock, whether reasonable or un-
reasonable. The question of practi-
cability must be taken into considera-
tion. I appeal to my friends in the
opposition, especially Mr. Dwivedi, to
weigh this question purely and simply
on the ground of the reasonableness
of the proposal of Mr. Himatsingka
and not read beiween the lines the
whole country's politics in this very
innoccuous motion. Whoever have
signed it have supported him on ac-
count of this reason only and for no

other reason.

Shri Kamalnayan Bajaj: May I
clarify. ...
Mr. Chairman: An hon. member

can speak only once on a motion. If
therc is any clarification, please do
that. But do not make a new speech.

Shri Kamalnayan Bajaj: There are
three issues involved—point of law,
point of fact and the spirit behind it.
The point of law has been acclaimed
by the minister and others. The point
of fact is this. Apart from the ae-
counting year which some companies
may finish on 31st March, there is
discrimination if the period is not ex-
tended because some of the compa-
nies which are not going to end their
accounting year on 31st March may
not get 3 full years. The spirit be-
hind the law is to give 3 years to
everyone. M you do not extend it,
some of the companies will not get
that full 3 years for their adjustment.
That discrinlination should not be
there.

Shri Surendranath Dwivedy: I am
thankful to him for this clarification
because it replies to Mr. Dixit's ques-
tion.

st ¥¥ ("TeNN) © wefa TR,
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“Subject to such rules as may
be prescribed in this behsalf, the
Central Government may, by
notification in the Official Gazette,
declare that as from such date as
may be specified in the notifica-
tion, the provisions of sub-section
(2) shall apply to all companies,
whether incorporated before or
after the commencement of this
Act, which are engaged on that
date or may thereafter be engag-
ed wholly or in part, in such
class or deseription of industry or
business as may be specified in
the notification.”

for ga1w 2 B—

(2) Thereupon—

(a) where any such company has a
managing agent on the specified date,
the term of office of that managing
agent shall if it does not expire ear-
lier, expire at the end of three years
from the specified date...”

YT THF An N 77 FI-Fee
48—

(4) A copy of every notification
proposed to be issued under sub-
section (1) shall be laid in draft
before both Houses of Parlia-
ment. ...and if either House dis-
approves of the isue of the potifi-
cation or approves of such issuc
only with modifications, the noti-
flcation shall not be issued or, as
the case may require, shell be
issued on'y with such modifica-
tions. .."
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T AT TEva g1, Afwa dar fGady v 7
Fe1 & wod T o 9T w2 faw
i, TE fAy gEt e e AtE
Frar A

gt wada 9 T1EE T egr
o g ¥ 7% F7 & It difws
¥ wzz faedr &, swa gfaur g1 0
# off o FIAY § AT A T T
fir 3@ & @ S 7 IR FE W
F wET e Nifaw § AT
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¥, & feareft o avx 17 &, A1 ag W
fgama sady ¥ wx g 3, FfEw ar
fawex o g §, ag feardh o o
forar arar &, aft o< § oz Al SR
%1 AT ag gaew @ ¢ e Wl o
Gar w7 §, aga dY ove w6 AT &
& fow oY 7 e @A g, 38 W
Gur gt a1, § A1 sz EEAT WA
g.....

wrafa afiza : Tow genar aE
|

Ligl

=l

s aF WY TFA ¥ TEE@ FaW
adt 4 fF S wweaEa o A A fx
TET g AT F STEY A1 ;WA ) 0a-
Ty faw wnn W gae 9 3
3 fe Afeferwm &0 7 giwg da
T B UM g ATE T FISH
1 o 3IvT ¢ oag 9Tt A
Zr qrm i afs mow afa
ndEd ®Y 39 NEIT § qgvar faar ar
Arwfafes e qgt 9T FH W T
7@t £ 1 fex Safam gt fawt @
T gAY At YT W e
Fh o ai@m W AT g Ada

Shri C. K. Bhattacharyya (Haiganj):
Mr. Chairman, Sir, I am a signatory
to this innocent motion. Let me make
it clear that I am in no company, not
a sharcholder, not a director, not get-
ting any divident. There is no big
business, medium business or small
business running about me (Interrup-
tions). It is clear and accepted on aM
hands that the managing agency sys-
tem should go. Nobody disputes it
everybody accepts it, everybody stands
by it and the notification has heen
ijssued with that specific objective.
This is a motion for extending the
time by three months. If the Govern.-
ment feels that the acceptance of this
motion will in any way impede the
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objective that the law has in view or
shat the Government has inview, Gov-
ernment is free to say so and  the
motion will be dealt with accordingly.
But when my hon. friends in the
Opposition brings in the Ruling Party,
big funds, elections and all that, I am
afraid they make themselves exam-
ples of Freudian complex. It ia this
Freudian complex which comes up
every time in the minds of every one
of them. The Ruling Party, big busi=
ness money and election, all these get
combined together and lead them to
a kind of conduct, a kind of movement
which is not healthy for running the
business of Parliament.

So far as the motion is concerned,
I would like to make it clear it is for
the Government now to make their
position clear. If they feel that the
acceplance of this motion will impede
the objective that the Government has
in view or the law has in view, the
Government is free to say so and
deal with the motion accordingly. If
they feel that the acceptance of the
motion will in no way impede their
objective or impede the operation of
the law which the Law Minister and
other hon. friends have referred to,
they are free to accept it.

wt qn fmed (R77) : awnafy
gvzT, off uE AT A TFAT 97
f& v #8170 & woAza wAdAE
i R TR AN gy #3
™ & wret wtd & 1 AT wF arr
2 fr 337 5t A1 7T ¥ weET WY
=21 frgr mar Ao {1 w0 s AT
®o wgT qF FY fyart &) gt WS
quit & A Trex ¥ ogq wY AT EMA
iR isamse Fumm mixfaan g

o @A e ar wr
e fat o

ZW AT 200 %O
T ¥ 9FT & o g

oY ww femd
fa=t ¥
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qr=TLr AT A F 0 oA AET A A
T At fAI|T 200 %o T 4137,

T EHEATT A HTA o &l
Liked i E

st w9 fewy FHATGA AT
FATTT WET agT oAt 7o

i faiga w=1 wiAr g fo
9 IAATT 97 A1 AWT IS T A TART
qeadY THAT WE 1 T F T wWA
w4t a7 fafza &7 v dfen oam
=Y adr ¥ A4 s § i
TrwATfaw T2 faar & 1 o W faao
3 aqargr WG K gw F Ay H
3 A FAAT ANA® T T IAM
Faar & 1 wa IR AwTr. @w
gegfqgr g far 2 1 & A 37 F
femr Y amy w7 721 7, *¥4ifF aw A
gar7 74 % fav w27 {x ag g=mw
& form wrvar 3 e 9 & &1 ArAwRS-
FThRIFTRERHFIAT X 7 IT A
AT AT IFES w A EgfargAT
o fAg & w10 #71 qrdit F197 AAK
fadzr w1 w1z g (v ag 37 yemT
T avew ¥ A, T qEATAE AW &
& aqw ¥ ¥ foF, o m@ AT
frrrorazs 9z 9T THET W@
37 ¥ 417 79 #1 o 7441 f¥ oA
¥ wara wE W o & oar agto
T G497 7@ FK , A1 7 fAaaT s
g fe gz it w7 dfgrdw § oW
AT ¥ 1 gy W 0¥ T
figm i & am
srzat g froody =i =h A 2
& 3 A1 wm #r § I9F wAAr
o 21 Pt & 7 & AT ST AT
3N T qEEry 35w fEaT I o) T
A WA &1 F7 gW ) TPt fis
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ot qoimiadi & %% 97 o7 ¥
T8 w5 i amr &

Shrimati Renu Chakravartty: Real-
ly ingenious are the ways of big busi-
ness. That is why even my friend,
Shri Bhattacharyva was taken in.

Shri C. K. Bhattacharyya: No, nu;
I was not taken in; I agreed with my
cyes open.

Shrimati Benu Chakravartty: He
says he did that with his eyes open.
Therefore, we will say that he is a
very sympathetic participant of big
business. As far as Shri Dixit is
concerned, he was honest enough to
say that if this is not the meaning
then he would like to withdraw, The
point that has emanated from this dis-
cussion shows that if this notification
is disapproved by this House then the
notification cannot be issued at all. The
Government of India in the Ministry
of Law, my hon. friend Shri Pathak's
Department of Company Affairs, have
circulated a draft notification in these
words:

“The Notification has to be laid
in draft before both Houses of
Parliament for such period as re-

quired by Section 324 of the
Companies Act”
Then what do they say? Let this

House very clearly understand it, 1
find that even my hon, friends
Shrimati Satyabhame Devi and Shri-
mati{ Shakuntala Devi have also signed
it 1

Shri C, K. Bhattacharyya: Please
do not forget that Shri Samanta, Dr.
Singhvi and Shri Kashi Ram Gupta,
three shining lights of the Opposition,
are among the signatories. Do not put
all the weight on us.

Shrimati Renu Chakravarity: Dr.
Singhvi is there and we think he is in
the right place.

ot wq famd : vy zifem
WrE
2204( A1) L.SD—H

Notification AGRAHAYANA 3 1888 (SAKA)

under Companies §372
Act (M.)

W} ®o Ko WA : WY F T
wimr g e W E
wit ®o Hio wORt ; g & mg wA
A1 qrET mard
Shrimati Renu Chakravarity: Shri
Tantia is therc, Shri Puri is there,
Shri Himatsingka is there, Shri Bajaj
ig therg and Shri C, K. Bhattacharyya
i¢ there

The piont 1s—let us not try to again
mislead the House—here it says:

“The Notification can be issued..”
That is for the Governmenl to termi-
nate after three years some companies
op managing agents—some companies
will be terminated even earlier, It
|BYS:

“The Notification can be issued
vnly with such modifteations as
may be agreed to by both Houses
and cannot be issued if cither
House disapproves of the issue.”

%o, this very Nolification laid on the
Tab'c on 1st November, if this reso-
lution of disapproval of that Notificu-
tion is passed and a modificatlon is
made, the whole notification falls
through.

Shri Himatsingka:
shri D, D. Purl: This 15 not dis-

Tt s wrong.

approval, this is for approval with
modification,
Shrimati Renu Chakravartty: Sir, I

am not a lawyer. I am not preparcd
to take the word of Shri Himatsingka.
If we read his first speech, it com-
pletely misleads the entire House. He
did not raise any point. Shri Bajaj did
the same thing, When Shri Pathak
was honest enough to tell us the im-
plications of this wholg measure, then
Shri Bajaj a'so said that that was true.
His speech really supports it.  Shri
Puri even now shakes hls head.

Shri D, D. Purl: Secking approval
with modification ig not disapproval.

Shrimati Renu Chakravartty: When
this Notifieation was laid on the Tahle,
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the reason for issuing the notification,
the form of the notification, the diffi-
culties in the way of issuing the noti-
fication and all those things were to
be clarified, Probably, being at the
fag end of the Parliament we were not
vigilant enough to look into the entire
matter and even Shri Kamath  has
been caught napping in this particular
matter. If Shri Indrajit Gupta had
not raised it and this whole discussion
did not come all of us would have
thought that this is 3 very innocuous
proposal.

15 hrs.

It was poor Shri Himatsingka's
family that wanted two more months.
They say that instead of 1st January
all that we are doing is to have it on
2nd April. I had a hunch why it is
2nd April, Shri P. D. Himatsingka
comes from my State and he is not a
very active Member of this Parliament.
So, when I found him going round for
getting the signature of 75 Membe~s
with himself at the head. I had this
hunech. 1 thought why it is not 3lst
March because that is the vear endine.
If it is regarding the suzar crushing
season, the sugar crushing season goes
on till April or sometimes till the be-
ginning of May; so, it cannot be the
sugar crushing season reason, Then
Shri Pathak eame out with the clari.
fication. They will not even want it
to be 30th March, because if it is 30th
March, it will not serve their purpnse.
As far as I understand it—and Shri
Pathak has explained it—what will
happen is that, according to the Com.
panv Law, those who are having com-
panies and whose managing agencies
are ending on 30th March will ont eet
the three-year period of the other
companies who had the period ending
after the 30th March.

8o, this is not only a question of
saivng some companies from termi-
nating thelr managing agency system
but the very notification of the 1st
November which gives 1970 as the
date wil' be in jeopardv. Shri Puri
in his very nice, fluent and innocuous

NOVEMBER 24, 19668 under Companies Act
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way told ug that it is only a question
of 2nd April, 1970 instead of January,
1970; he did not explain to us thai tn
whole notification will be in jeopardy.

8hri D. D. Puri:

Shrimati Renu Chakravartty: It will
be in jeopardy. This is my understand-
ing, They may go to a court of law
and then the whole thing will fall
through, We know how you go from
High Court to the Supreme Courl.
You have money at your disposal;
you will go there immediately.

I do not know if your executive
committee has passed it and what your
whip will be, but this mueh is clear
that if this notification is not issued,
it will be difficult in the next Parlia.
ment with a big Birla lobby and the
big business lobby. I do not know
what lobby Shri Dixit belongs to. He
may be a very nice man who raised
points of order but Shri Dixit alse
may be in a very unenviable position
then, So, T beg of the Law Minister
not to accept this Reso'ution,

ot wto wo watfdy (a&mIT) :

It will not be.

woref v, AR g W A W
e &g g w fadw 7R
Ffuamgmg f2mar g fw
s wel A o A1 AR
IW =T W, T9 qEArT Wy geq fwar
g1 ¥ & g7 werT &7 Y AT @
IAY wEEa Ag & W g A owe-
v gyt o Ry i & w9 A AR
7g W ¢ fr i ad #7 wafa oft
ot arelt & 3« dege} & fAr W
doqrf fr word? ¥ wod 43 ov A
@t g € & o7 agt ov HAfT oFY
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W avy #r $ferr st & 1 gfrn
&Y o1q O wfY mwx § A affeafant
g v § 0@ A & weA &
aHY Wt @ 3% sy & fawg
# woy fa=m g O %A 9w
WE WET T F, Gar g 74 "war @ |
wa feomafmgst o @7 fw o
faaraty  wrEdY §H wETT & §W
5T ¥ Aay @d § g ar § o
qOTT gy 9T § 1w A & fag fr
¥ag (7 a@ W fr ofat 7@ m@
Lol o

fadelt 0w & 7 el &
TqmY St gV 5T § I 4EN F AR
o g fr A wdt @ 1 ffe
w0 ¥ A7 g8 ¥ Fwar § fF ostdw
T ¥ W a% 3 faa & o HAfsm
idY frew #1 o o2 77 Ow
w1 wfgast w99 @ grEsAfam
W RAT wqrrm & 1 % swmm s §
W wEgE w7 ¢ fw gw e & e
Tw dg § 1 o wemE & W § ow
wr arar £ 1 & qwAT § fr dmfafes
FHIS &I TqOAT & qrEAT A § IA
WA ®Y €7 AW § oF qwsr 6 g
A FA BT 1T 3, q7er BAT wEATR
T TR # OTT AH qH A9 AT
it gy fafear ar 2 e oormwr
¥ qHA 9T A3 TS AT N qG T
€ FEor & S w fE g Wy
Ty fer Y deat o7 ez @ a7 Ow
Fasr @9y andl &Y WO AT =TEAT
g a@i & gra worgETd
T TR & 1 BT oAy faew
F g7 #EA A AW Awar, o
®T A9AT, WA AT A
gfie ¥ o g 9% oW w7
w1 gu fa & Faan g fr 9 sgear
¥ ot ¥ gw fft ag w1 s
off Y ey | rofeg & wver
g s ¢ weama &) g fiear @mg
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st wy feomdt @ AT Q¥ omE
W% 9TiTd, 376 WX 340 % Wagd !
IT6THARARN
“A point of order shal] relate to
the interpretation or enforcement
of these rules or such Articles of
the Constitution as regulate the
business of the House and shall
raise a question which iz within
the cognizance of the Speaker. A
point of order may be raised in
relation to the business before the
House at the moment”.
€9 o 9% & WA & 87§
) q@ N T qEH AT W R}
¥ et ww wrd e ag ¥ fr K faw
340 ¥ WAZT TF qEAT WAL WEAT
E :
“At any time after a motion has»
been made. 8 member may move

that the debate on the motion be
adjourned.”

% 7g wiod At ey @ W@ g
wimr o st agg T3 W g
JAHT TR eAAT T@T A |

Q% WA 6T . AT WTH
g grama  ?

ot wy ferrlt : 2T &, iz Wt
mi g s W )

Mr. Cbairman: It is not a point of
order, I rule this out. If the hon
Member had made a proper motion
under this very rule that has been
quoted, that could be considered.

st aq femy : § wE™r @
®E | F B owETT @A

warafe sghen . ITE AT gw
& o A give SRR A
FX NI A9AT A1 T ATET WS
qrix # tw § £ ag A
He could draw the attention of the

Chair and say that under ru'e so-and-
50 he would like to move this motion.
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st wy femd w0 Tl gEEy
e g

Shri Harl Vishnu Kamath: Sir, und »
rule 340, I move:—

“That further debate on this
Motion be adjourned.”

Mr. Chairman: Motion moved:

“That further debate on this
Motion be adjourned.”
Shri G, §, Pathak: I do not say

that the Chair hag no right to put this.

&t 7y faad : g7 7197 < qifed

shri G. 8. Pathak: How do you
know that I shall not speak on this?
The only question that you have to
consider is whether in the case of a
Resolution this rule will apply.

Shri Hari Vishnu Kamath: It applies
to any motion.

Mr, Chalrman: There ig one thing
that I want o say. I wou'q have
rather liked that Shri Kamoath, while
moving the motion before the Ilouse,
should have given the reason for it.
Personally, I was feeling, before this
motion came up, that no new ground
was being covered by the + Member:
on cither side. That was even in my
mind that this debate be closed and
the hon. Minister be asked to reply
to the debate.

Shri Kamalmayan Bajaj: Will Shri
Himatsingka have the right of reply?

st g femdy : 71 ag frae ®
QU FTA B OHWA f

Shri Harl Vishnu Kamath: 1 ar:
gratefu! to you for the guidance you
have given, Herp is rule 340:

“At any time after a motion has
been made, a member may move
that the debate on the motion be
adjourned.”

NOVEMBER 24, 1866 under Companies Act §378
(M.)

Tt is not obligatory for the member to
give reasons. You have guided us in
the matter. We are thankful to you.
But it is not necessary that the Mem-
bers should give reasons, The rule
does not provide that the Member
should give reasons,

Mr. Chalrman: Let me understand
it. Suppose it happens that a motion
for consideration has just started and
another motion is being made like
this. There will be practical difficulty
in taking that motion into considera-
tion.

Shri Harl Vishnu Kamath: Sir, you
will remember, a year ago, there was
a peculiay issue, the Banaras Hindu
University Bill, The Government had
moved the motion for consideration
and a motion that the debate be ad-
journed was moved on the first day
before it had been concluded; and it
was adjourned and no reasons were
given at that time,

Mr. Chairman. Let me understand
it. By applying rule 340, what does
it connote? Does it mean adjournment
of the debate Now, the motion is be-
fore the House and the speeches have
been made, Different points of view
have been placed before the House.
The Government has also to say soma-
thing and so also the mover of the
motion, Does it connote that further
speeches or further debate on this
motion be adjourned and the rest be
done?

Bhrl Kamalnayan Bajaj: Then, it
is a closure of the debate and not the
adjournment of the debate,

it 7y fewd @ 7y T Ad R,
Tafer og ceodie & 1 wr g ar ¥
Tt ol A

Shri Kamalnayan Bajaj: If it is an
adjournment, I wi'] oppose it.

wwfr wiRw ;. "eEIT e,
ot 7y fomd, gog *¢ R ¥ fv
AT Wi 1 9T ¥ W A wreATey
§ f5 ag oo & v &, Wifw v
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Asmuwdr a@ ¥ @ KA
e 1 1 N g3 T ) AL,
TH W F3 g AT GHAT 97, A FF a7
mr § it B A% am wHY AE oW
w ¢, vafae og 9= & fr fafee
TRE R fRamz o dwe Wk
a1 {7 gz as a1 N FO FgAT
T & 9% A ¥ HAAT GIE
®1 "Y1 3T )

Wt vq foad . awnfr wEam,
Eamataa s agarg 1 gk
gt N AT § 1w 340 TE )
qEoHdz KA G wwwAwE

“At any time after g motion
has been made, 3 member may
move that the debate on the motion
be adjourned.”

ez WM F A AL |
WAFC Y :

“At any time after a motion
has been made, any member may
move: “That the question be now
put”, and, unless it appears to the
Speaker that the motion is an
abuse of these rules or gn in-
fringement of the right of reason-
able debate, the Speaker shall
then put the motion: “That the
question be now put"."

oF qg ¢ fr wwT ¥ gEew §
w9 ® feediwm &, o s qeartiie &
T H AR

wwTafr W ¢ T AT e
et & ® 7 &, A I qhorw
A€t gt 1 W 3B IFR wATAT &,
I EFEIFE ) W e Fagm
f 7wy fr oo fedz 51 oW
feqr sy i< furfret amge @ €4

ot wq femd : ag b v
w1 wear &, sy w8 v fag
w1y * g feefmT adf &

AGRAHAYANA 3, 1888 (SAKA)

under Companies 5380
Act (M)

Shri Harl Vishou Kamath: May 1
explain it? Rule 362 is different.
There is a word of difference bet-
ween the rule 340 and the rule 362, it

not a word of difference, at least
considerable  difference between
that one and this one. Closure

means the debate is closed, then the
Minister replies aind the mover of the
motion replies gnd the vote iz taken.
We do not want to close the debate.
What we want is this. We want a
full discussion, not today, on some
other day, next week or on any date
fixed by the Speaker.

Mr. Chairman: It should Le made
clear. 1 was rather confused. Mr.
Kamath is moving that the debate on
this motion be adjourned today for a
later date to be fixed by the Speaker.
I shall have to put it to the House,

Shri D. D. Purl: [ rise on a point of
order. 1 invite your kind attention to
rule 341, sub-rule (1) which reads as
follows:

“(1) If the Spcaker is of opi-
nion that a motion for the ad-
journment of g debate is an abuse
of the rules of the House, he may
cither forthwith put the question
thereon or decline to propose the
question.”

My respectful submission is, as you
have expressed yourself, that we all
fee] that the stage has now come for
the closure of the debate, Everything
that had to be said has been said.
Therefore, to adjourn the debate at
this time would mean that all this
time spent by the House will be a
matter of waste. So, I beg of you to
rule this motion out of order gnd
accept my motion “That the question
now be put"”.

Shri Mohammed EKoya (Kozhikode):
It is for the Chair to decide whether
it should be allowed or not,

Shri Himatsingka: Sir, if you accept
the motion of Mr. Kamath, the whole
purpose of this Resolution will be lost,
As you will find from clause 4 of sec-
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tion 324, the motion either disapprov-
ing or modifying the Resolution has to
be passed within 30 days. If it is not
passed within 30 days, automatically
the Notification comes into {force.
‘Therefore, it has got to be passed
within 30 days. Let me read out
clause 4:

“A copy of every notification
proposed to be issued under sub-
section (1) shall be laig in graft
before both the Houses of Parlia-
ment for a period of not less than
30 days while they gre jn session;
ang if within that period, eithrer
House disapproves of the issue of
the notifications or approves of
such issue only with modification,
the notification shall not be jssued
or gs the case may require....”

Mr. Chairman: That point is clear.

Shri Himatsingka: Then, if nothing
is passed within 30 days, gutomati-
cally the notification gs placed in the
House wil] become effective. There-
fore, they want to put it off.

ot 7 e A o & Fevar ovd o

oft gfe fasoy Wy : W@ AF 7

far ama |

Shri Himatsingka: The apprehen-
sion that was put forward that there
will be no notification is also wrong.
If it is modified, thre modified notifica-
tion will take effect. It will be auto-
mnticn],ly published.

Mr. Chairman: As far as the point
raiged by Mr. Puri that this motion is
dilatory is concerned, I rule it out. It
is not dilatory. But I would like to
ask only one thing. 1 would request
Mr. Kamath to explain as to why
should he want the debate to be ad-
journed rather than being closeq in
an ordinary manner.

Shri Harl Vishnu Kamath: ‘Thank
you very much indeed for that. The
debate has mlready takep place and,
by and by, the cat has come out of the

NOVEMBER 24, 1008 under Companies Act 5382
)
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bag. We see how black and big the
cat is that hras come gut of the bag.
Anyway I am not going into the
merits of that.

You have asked me to give the
reasons why it should be adjourned
and not closed. It is because the mat-
ter is an important one in all cons-
cience. I am sure the House will agree
that jt is g serious issue and must be
considered very carefully, fully and
comprehensively. What will happen
if closure is gpplied? Please see rule
362.

“Where the motion:
question b
ried...... &

“That the
now put” is car-

If that motion is adopted, the conse-
quences will be disastrous.

“Where the motion “That the
question be now put” has been
carried. the question or questions
consequent thereon shall be put
forthwith without further debate:

“Provided that the Speaker may
allow a member any right of reply
which he may have under these
rules.”

Only the mover shall have the right
of reply. That means that the Minis-
ter also will not be gble to speak. I
am gnxious, no less anxious than you
—and also every member of this House
—that there should be a full-dress
discussion, complete in all respects.
There should not be gny kind of hustl-
ing. Now we have got only half an
hour or 40 minutes left before we take
up the debate on students' unrest. At
4.0 Clock we are scheduled to take
up the part-discussed reso'ution of
yesterday on students’ unrest. There-
fore, it ig not possible to have a full-
fledged debate today gnd I would sug-
gest that perhaps half a day tomorraw
or next Tuesday may be set gpart for
this, so that the House will have the
satistaction of having discusseqd it tully

befo-e voting on the motion. I,
therefore, move this motion under
rule 340:
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“That the debate on this motion
be adjourned.”

Shri 8, N. Chaturvedi (Firozabad):
Mr, Kamath has given his argument
only against the case of closure ynd
not in favour of adjournment.

Shri Harl Vishou Eamath: I am
grateful to Mr, Chaturvedi for having
given me gnother opportunity to
enlighten the House, to throw some
more light. When the debate is ad-
journed, we resume it at the point
where it was left. Any member can
speak and the Minister will a'so be
able to speak. The debate will pro-
ceed as if it had been adjourned at
that particular point where we are
leaving it today.

Mr. Chairman: I now put Mr.
Kamath's motion to the vote of the
House. The question is:

Division No. 13) AYES

1888 (SAKA) wunder Companies 5384
Act (M.)

“That the debate gn the follow-
ing motion, namely,

‘This House resolves that in
pursuance of sub-section (4) of
section 324 of the Companieg Act,
1956. the following modification
be made in the draft Notification
proposed to be issued under gub-
section (1) of section 324 of the
said Act. laid on the Table on the
1st November, 1066, namely:—

for “the 1st January, 1967",
substitute “the 2nd April, 1067".

‘This House recommends to
Rajya Sabhg that Rajya Sabha do
concur in this resolution.’

be adjourned.”

Lok Sabha divided.
1§.32 hrs.
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Mr, Chalrman: The result of the
Division is: Ayes: 19; Noes: 58

The motion was negatived.

Shrimati Renu Chakravartty: I tell
you this is g House of Birlas,

Shri Harl Vishnu Kamath: It is a
disgrace to parliamentary democracy.

shri D. D. Puri: Under rule 362 |
beg to move:

“That the question be now put”.

Mr. Chairman: The motion for the
adjournment of the debate has been
negatived. I feel that enough debate
has taken place on this motion. No
new ground is being covered. I
would, therefore, ask the Law Minister
to speak now.

Shri Hari Vishnu Kamath: On a
point of arder. 1 believe you have
accepteq the motion for the closure
of the debate.

Mr. Chairman: The motion for the
adjournment of the debate has been
negatived. And the position now is a9
it was before that motion had been
moved.

Taking jnto consideration all that
has been said so far I feel that all
that coulg be said hag been said and
enough debate has taken place.
Therefore, 1 would reguest the Law
Minister to reply to the debate now.

Shri D, C, Sharma (Gurdaspur):
Some of us in the Congress also want
to oppose this motion. We mav also
be given a chance,

Mr. Chalrman:
not help it.

I am sorry. ! can-

Shri Hari YVishou Kamath: The
Mover hag the yight of reply gnd not
the hon. Minister.

Mr. Chairman: The Mover is present
and he will reply after the hon,
Minister.

Bhri G. S. Pathak: There is no
motion for the disapproval of the noti.
fication. The only motion is to the

NOVEMBER 24, 1866 under Companies Act §386

(M.)
effect that the notification be modified
with the substitution of one date for
the date mentioned therein.

Shri Vasudevan Nalr: He is always
surprised.

Shri G. 5. Pathak: I am surprised
that ynnecessarily motives have been
imputed to Government.

The House knowg that while the
committee recommendeq that only
three industries should be the subject
matter of the notification, Government
decideq that threre should be termina-
tion of managing agencies in respect
of five industries; in other words, com-
panies which carry on businesg in five
industries shall have po managing
agency. It is only a question of tlme.
1 am not impressed by the gttack that
has been made on Government or the
motives that have been attributed and
so on. [ take an objective view of the
matter.

There are some reasons which
might justify the motion which has
been made. I shall mention those
reasons for the consideration of the
House.

Shri Vasudevan Nalr: He is an ad-
vocate of the, big monopolists. When
the committee decided that there
shall be no managing agency, the com-
mitee also sald that Government should
take a liberal view on the question of
the time, which has to be given to
the industries for change-over from
the managing agency system to another
system of management, That was the
view of the committee. We have taken
into consideration all the aspects of
the matter. We are terminating the
managing agencies as fast as we can.
If the figures were to be seen, it will
be found that there are now very few
managing agencles left as compared
with the number of managing agencles
which existed a few years ago.

Shri D, C. Sharma: Some of these
managing agencies have come under
benami names now.
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Shri G. . Pathak: So far as new
cases are concerned, we are granting
approval only to a few. We have not
granted approval to many during the
last few years.

So far as Government's attitude ls
concerned, therefore, I submit that Go-
vernment are carrying out the policy
underlying the law made by Parlia.
ment. Government are anxious that
the system of managing agency should
generally disappear, but in some ex-
ceptional cases it may be necessary to
have the managing agency....

shrl D, C. S8harma: May 1 ask one
question? He is giving with one hand
and taking away with the other hand.

Bhri G. §. Pathak: We have got to
take into consideration the interest of
the industry also because that is also
the interest of the country. We cannot
go on the basis of ideological grounds,
they are capitalists and so on gnd so0
forth, Government have to look to
the interests of the industry also, and
Government have got to follow the
mandate given by this House when
sections 324 and 326 were cnacted.

So far as the industry itself is con-
cerned, I have been asked to mname
the industries. I have answered the
question by saying that it will apply
to all the companies which are engag-
ed in the five industries mentioned in
the notification. The notification is
before the House and I am not going
to take up the time of the House by
reading out the notification.

Shri Surendranath Dwivedy (Ken-
drapara): Let him name the companles
and not the industries.

8hri G. 8. Pathak: He will find the
names of the industries in the noti-
flcation,

Shri Surendranath Dwivedy: Let
him give a list of the names of the
companies and not the industries.

Shri G. 5. Pathak: It is correct that
the ultimate effect of the passing of
this motion will be that these manag-
ing sgencies will terminate not at the

AGRAHAYANA 3,
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end of three years after 1st January,
18687 but at the end of three years
after 2nd April, 1967. That ig the only
effect of this motion. When they
change over {rom one system to an-
other there are some formalities which
should be gone through. The articles
of association may have to be changed,
and Government's sanction has to be
taken for the purpose of alternation of
the articles of assoclation. The man-
naging agents finance the companies
and they are thus creditors of the com-
panies also, and they have got to make
their arrangements, and the compaines
alsp have got to make their arrange-
ments for other finances, Therefore,
it is for the House to consider whether
the extension of the period only by
three months will be in the interests of
the indusiry or not, especially when
the ¢ ittee has recomur ded that
o liberal view should be taken in res-
pect of the period which has to be
given to these industries which arc
going to terminate the managing agen-
cies for a proper and convenient
change-over.

Shrimatli Renu Chakravartty: He has
not answered the point we raised.

Mr. Chairman: If the Notificatlon is
unaliered, what is the effect of it?

Bhri G. 8. Pathak: If this Resolution
is not passed, the Notification remains
unaltered and all the managing
agencies in respect of the companies
which carry on these five industries
will terminate at the end of three
years,

Mr. Chalrman: 1f this Resolution is
passed, what effect if any, will it have
on the Notification that is to be lssued?

Shri G. 8. Pathak: The effect will be
as I have already submitted, that the
three years will commence not from
1st January 1987 but from 2nd April
1967. Therefore, the question is only
of three months.

Shri SBurendranath Dwivedy: Will he
clarify whether after this Resolution is
adopted it will be not necessary, ac-
cording to the rules, to have a notifica-
tion sgain to be placed before the
House?
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[Shri Surendranath Dwivedy]

Shri G. 8. Pathak: Section 324 itself
lays down that if the Resolution is
passed, then the Notification will be
read as if the amendment is incorpora-
ted in it

It is a question of the workers also,

Shri Ind.ajit Gupta: The hon. Minis-
ter stated that in case thiz; Resolutivn
is gdopted, it will have a certain
effect. Supose this Resolution moved
by Shri Himatsingka is adopted in
this House and is not adopted in the
other House, what is the position?

Mr, Chairman: Let us not talk of
what will happen in the other House.

Shri indrajit Gup.a: What will be
the effect on the Notification?

Shri G. S. Pathak: It is hypotheti-
cal question,

Shri Indrajit Gupta: If it is adopted
in this House and is not brought betiore
the House at all, what happens to the
Notification?

Mr. Chairman:
the point.

Shrimati Renu Chakravartty: What
is the law?

Shri G. S. Pathak: There will be the
problem of workers also.

Mr. Chairman: Now that the legal
and procedural position has been ex-
plained by the Law Minlster, if ther:
is anything lelt 1o be asked, Shri Bade
may do so

The law is clear on

Shri Bade: In the beginning when 1
sought a clarification from the hon.
Minister, he said that there is no necs-
sity to put it before the House. Sec-
tion 324(4) says that a copy of every
notification proposed to be issued shall
be laid before both Houses for a period
of not less than 30 days when they
are in session and if
within that period either
House  disapproves of the issue
of the notification or approves of such
issue only with modifications, the
notification shall not be issued or, as
the case may require, shall be issued
only with such modifications as may
be agreed to by both Houses.

NOVEMBER 24, 1966 under Companies Act
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Mr. Chairman: Reference has al-
ready been made by Shri Himmat-
singka and to that the Minister has
replied.

Shri G. S. Pathak: From a practical
stindpoint, even i, another notification
is issued, the date will be the date
fixed by this House. It is immaterial
whether another notification js issued.

Shri D. C. Sharma: Suppose I get
a law passed today....

Mr, Chairman: No
this moment.

Shri D, C. Sharma: I have to make
my point clear.

Suppose some amendment is brought
to a law by a motion tabled by Shri
D. C. Sharma and others, you will say
that that motion is not a substantive
one, and the law as amended by that
motion has also got to be passed by
this House. Therefore, when the rule
passed by the Houses is being omend-
ed now, again the amended rule should
come before the House, Otherwise,
the legal effect will not be there. All
these persons are very anxious that
they should have a longer lease of life
than is put for them. I do not bother
about that.

Mr. Chairman:

supposition at

Everybody wishes
80,
Shri D, C. Sharma: The rule has
been passed, and no doubt the amend-
ment will be passed. But the rule, as
amended, will have to come before
the House for ratification. Unless
that is done the amended rule has no
lega] and constitutional validity,

Shri G. 8, Pathak: This is a draft
notification. When modification is
made by resolution, the notification
will actually be issued in the amend-
ed form.

Shri Himatsingka: I have not much
to say, now that the Law Minister has
explained the position. But there has
been unnecessary apprehension in the
minds of some Memebrs. The notifica-
ton will be issued as it is if itis not
modified, and wi'l issue with modifica-
tion, if it is miodified by both Houses.
Sub-section (4) is absolutely clear on
the point. Therefore, I do nof see how
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this guspicion should have arisen and
insinuation made that big business will
give more money, and after the new
Parliament comes this notification will’
be scotched and all that. That does
not arise at all. Once this Notification
has been placed on the Table, it will
be issued if it is not modified within 30
days; if it is modified, it will issue in
the modified form. That is the legal
position,

Shrimati Renuka Ray (Malda): One
question. When three years will in
any case elapse before the managing
agency system goes, how does an ad-
ditional 3 months help and if so how?

Mr. Chairman: The question was
asked several times and answered.
She was not in the House then.

Division No, 14]
Alva, Shri A, §, Lalir Sen, Shri
Bajsj, Shri Kamslnayan
Barupal, Shri P L.
Bhattacharyyn, Shri C. K.
Braieshwar Prasad, Shri
Chandrasekhar, Shrimati
Chot irvedi, Shri 5. N.
Chaudhuri, Shrimati Kamala

Mandal, Dr. P.

Maguriys Din, Shri
Mancharaju, Shri

Notifization AGRAHAYANA 3, 1888 (SAKA)

AYES

Malsichami, Shri M.

Maniyangadan, Shri

Mathor, Shri Shiv Charan
Misrs, Shri Bibudhendrs

under Companies 5392
Act (M)

Mr. Chairman: The question is:

“This House resolves that 1in
pursuance of sub-section(4) of
section 324 of the Companies Act,
1956, the following modification be
made in the draft Notification pro-
posed to be issued under sub-
section (1) of section 324 of the
said Act, laid on the Table on the
1st November, 1966, namely: —

for “the 1st January, 1967", substi-
tute “the 2nd April, 1867".

“This House recommends to
Rajya Sabha that Rajya Sabha do
econcur in this resolution".

The Lok Sabha divided,

[15.5¢ hra.
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The motion was adopted.

e
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15.55 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL—Contd.

Mr. Chirman: The Law Minister
has to move a motion.

Shri Hari Vishay Eamath (Hoshan-
gabad): I want to make a request.
I bave never made such a request all
these years, this is the first time in
my parliameatary life. That is be-
cause I had grranged my programme
a fortnight ago, and I shall not be
here tomorrow when the amendment
which stands in my name regarding
disqualification of blackmarketeers
¢te,, comes up. That will be coming
up only tomorrow, because hardly ten
minutes are left. So, I would request
the House to continue this till §
O'Clock, and that the motlon on
student unrest may be taken up at
5 O'Clock.

The Minister of Law (Shri G. S.
Pathak): That amendment was dis-
posed of yesterday.

Shri Hari Vishnu Eamath: My am-
endment has not been voted wupon
Don't worry. We will have a good
fight on that.

Mr. Chairman: The Minister may
move his motions one after the other.

Shri G. 8. Pathak: I beg to move:

“That rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to amendment No. 63 to the
Representation of the People
(Amendment) Bill, 1866 adopted
by the House on 23rd November,
1868, be suspended.”

May I explain why it has become
necessary to move it.
Shri S, M. Banerjee (Kanpur): 1

want to oppose it. Please give me

time,

Shri G. 8. Pathak: There were two
amendments, one No. 63 which I had
moved, and another, No. 67, which Mr.

NOVEMBER 24, 1066

Representation of
People (Amdt.) Bill
Dixit had moved. My amendment was
a smaller one which merely wanted
the introduction of an Explanation.
Mr. Dixit's amendment was a wider
one, & more comprehensive one which
had not only the Explanation but am-
ended the section also. I had sub-
mitted yesterday in the course of my
speech that in case Mr. Dixit's amend-
ment was carried, I would not press
my amendment, because it would
automatically fail, but when the vot-
ing was taken, the voting was taken
on my amendment inspité of the
statement which I had made, and
Mr. Dixit's amendment was not
voted on, The proper procedure
should have been that Mr. Dixit's am-
endment should have been voted on
first, so that, if it was carried, I need
not have pressed my amendment, and
if it was not carried I would have
pressed my amendment,

5394

Mr. Chairman: The proper pro-
cedure is you should have asked for
withdrawal of your amendment in the
face of the amendment of Mr. Dixit.

Bhri G. S. Pathak: No. If Mr,
Dixit's amendment had not been
carried, still there was my amendment
which was at least partly the same
in principle, only in language it was
slightly different. Therefore, I could
not withdraw it. My amendment
adopted the language of the section
reported on by the Committee; the
language of his amendment was
adopted to the new section which he
wanted in place of the section re-
ported by the Committee. That was
the reason,

1 am not moving the second motion
unless rule 338 Is suspended, as that
rule says at once there is a declsion,
it shall not be reopened in the same
session.

Mr. Chalrman: Mr. Kamath wants
this debate to continue til1 5 O’Clock
I have to tell him that I am not in a
position to alter it, because the Order
Paper has been prepared and sanction-
ed by the Speaker.
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Shri Harl Vishnu Kamath: When
you are in the Chair, you have got all
the powers of the speaker.

Dr. Karnl Singhji (Bikaner): What
about the other Members who have
been waiting to speak on student
unrest.

Shri 5, M. Banerjee: The Law
Minister has moved for suspension of
rule 338 of the Rules of Procedure
and Conduct of Busl in Lok Sabh
in its application to amendment No. 63
to the Representation of the People
(Amendment) Bill, 1968, adopted by
the House on 23rd November, 1046,

Yesterday the House was in ulier
confusion. When Mr. Dixit moved his
amendment, we really wanted—I have
got the proceedings but the time at my
disposal is too short and I am unable
to read it. This is not the only thing.
A particular amendment which was
moved as a substitute amendment to
Mr, Kamath's amendment was accep-
table to us, but the hon. Minister
said that he had not moved that
amendment.

Shri G. 8. Pathak: That is a matter
of record. If I moved the amendment,
the record will show it.

16 hrs.

Shri 8. M. Banerjee: I have got it.
My submission is only this that the
rule should be suspended only on
very extraordinary occaslons. In the
morning, it was such an urgent
matter and we wanted the suspension
of the rules but it was nol done, the
Speaker disallowed it before bringing
it to this House. A rule can be suspen.
ded if it is inevitable and if the Bill
is likely to be declared ultra vires by
the Supreme Court. Here a mistake
has been committed by the hon. Min-
ister in such a confusion and it has
been confounded by another amend-
ment. So, I oppose any suspension of
the rule to suit the convenience of
the ruling party, If they can oppose
any suspension of the rule in our case.
1 oppose it when it is irregular.

Sbhri K. K. Verma (Sultanpur):
Sir, as the hon. Minister had already

3, 1888 (SAKA) Student Unrest and 5396
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cxplained, there are two amendments,
one that was put by him and the
other, that of Mr. Dixit.

Mr. Chairman:
resume your seat.
continue tomorrow.
the next item now

You may now
This debate will
We will take up

16.02 hrs,

MOTION RE: STUDENT UNREST
AND TROUBLE IN RECENT
MONTHS -—contd.

Shri Ehadilkar (Khed): Mr. Chair-
man, yesterday I had just made one
preliminary observation that the hon.
Mover of the resolution had looked
at the problem from the administra-
tive angle and made some suggestions.
When I made that observation I had
no quarrel with the suggestions he had
put forward. But it does not give a
real insight Into the situation in the
student world. We will have to look
at the problem from the point of view
of the soclo-economic context. You
cannot divorce student wunrest and
general unrest in the country and the
spread of discontent from the socio-
economic context. In our own way
we have started a very silent and
slow revolution in the country which
was not a violent revelution. The old
order of society has been transformed
and the cohensive forces in the
society are getting less and less and
the new cohesive forces are not avail-
able to contain the released forces in
the process. This aspect of the
problem needs to be very carefully
studied. We have undertaken mass
education. Students who had no
background of culture and learning at
home are coming into the universities
in large numbers. Take for instance
technical education. People who are
taking to technical education are less
restive and are not so prone to agita-
tions as those who have taken to
humanities and those who are strug-
gling to enter the portals of the uni-
versity because they feel that it is an
opportunity in their life to get higher
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(Shri Khadilkar]

learning. I do not want to curb them.
But we must look at the problem
keeping in view this background, We
cannot ca ] it just of a devilish nature;
there is an element of discontent which
should be understood properly. Their
energies must be canalised to better
purposes. Some of us are tarring the
whole student community with the
same brush. Those who do not want
to take this country step by step to
a higher state of development, those
who are dissatisfied and want to use
them as raw material and canon fod-
der are also there and unless some
code is evolved by all the leaders that
the student community will go thus
far and no further things are going
to be difficult. I cannot for a moment
lay down a "aw that the student com-
munity should be completely isolat-
ed from the social currents we could
not keep ourselves isolated from the
social current while we were students.
In fact the best part of the time of
our life was as students when we
were identifying ourselves with the
social current of our times. Therefore,
I submit {o the Education Ministry
to look at the problem from this angle
and try to understand it.

In those days in our country certain
idea'ismm and certain standards of
character were maintained among the
leadership. Today, do we find them?
There is erosion of authority in so-
ciety, There is such a thing as moral
authority, and the erosion of moral
authority in the leadership leaves the
student world a little puzzled.** We
are not prepared to accept authority
even within the four corners of the
House and what is the impression that
the outside world will gather.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of order. I am
well aware that Shri Khadilkar has
something to say which is worthy of
hearing. I do not know whether what
he just now said is worthy. 1 think
he must have something up his sleeves.
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Certainly you will agree with me that
what he said was wholly wrong be=-
cause it was a reflection upon the
Speaker, upon the Chair. Those words
should be expunged.

Mr. Chairman: I quite agree with
that. As long as I am in the Chair,
it will be my honest effort to see that
decorum is maintained. Those words
will be expunged. He must conclude
now.

Shri Khadilkar:
with words now.

1 do not quarrel
(Interruptions).

I say that it is the responsibility of
the elders, Members in this House,
and other leaders in public life to
tone up the public life and see that
the erosion of moral authority is
stopped. It is not only in public life
but in the administration also; there
is lack of discipline. Can you insulate
the student world from this general
malaise?

Now, I am concluding in one minute,
You know there were interruptions.
This discussion is meant for some ex=
pression of thought. Please give me
a couple of minutes more.

Mr. Chairman: You have taken
more time.

Shrl Khadilkar: My plea is this.
With al' the administrative reforms
you cannot form the student world
just now. An effort must be made
to impress on them that we whatever
our viewpoints, want to impress upon
them and that we want to infuse the
spirit of idealism into them and show
them that we are prepared to make
some sacrifices, We are man of inte-
grity and character; we are man of
competence and we in this world do
not respect simple power.

One word more and I have done.
In the times of the Mahabharata, if
you read it, you will find what was

**Expunged as ordered by the Chair.
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the state of affairs in this country. It
was not those who were sitting 1n the
seats of power that were so much res-
pected. They were not the law=
givers Bhishma and others we were
not in the seals of power; but those
who were outside the seats of power
commanded respect, and their words
were respe:ted. Therefore, society
could have some idealism before them;
unless that state of affairs is created
in this country, we cannot improve
the present situation which is pre-
valent, with g lot of unrest and agi-
tatlon among the student community.

Dr. Karnl Singhji (Bikaner): Mr.
Chairman, Sir, I welcome this discus-
sion on the student unrest in the
country. I on'y wish that this matter
had been discussed before the Tth
November; unfortunately the agitation
in the country, which has risen all
over the country, has been confused
and got mixed up with the law and
order =ituation. But T feal that this
matter has to be examined in its pro-
per perspective.

1 feel that those of us, Members of
Parliament, who are here today ex-
pressing our points of view on this
rather important question, are also
here in our caparity as parents, and
we feel that we should examine this
more as parents than as politicians.
While examining some of the contri-
butory ecauses which led to student
unrest. many of which have been
enumerated bv mv hon, friend Shri
H. C. Mathur vesterday, T feel that
some of them are due to immence in-
crease in the cost of education. T hope
that the Government. as they are
pleadeed to a socialistic policy, will see
that eduration wil' be given absolute-
ly free from the primary to the post-
graduate stages in the country. so that
we can achieve our socialistic goals
and =o that the students dn not have
to spend any money on their educa-
tion.

We know perfectlv well that the
vouth In our conmtry taday is faring
this immense frustration for under-
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standable reasons. I feel that perhaps
one of the most important contriou-
tory causes for this frustration js the
%act that we do not have enough open-
ing before the boys and girls who
come oul of the schoo s and colleges.
As we know perfactly well, 12 million
people are added on to the Indian
population every year and no matter
how hard we may try, we cannot
build enough schools and colleges to
give our young boys and girls the
tvpe of education that they naturally
have a right to. But more im-
portant than that is the fact that
you cannot possibly keep pace
with the population increase to
be able to provide enough jobs and
openings. If for each job, there are
200 or 300 applications, it is perfactly
understandable that a large number of
young boys and girls will face frus-
tration and it is this immense frustra-
tion with which the country is afflicted
today and so I feel that we have to
examine this point in many other as-
pects too.

One of the other problems which I
feel has contributed to the frustration
in the counfry has been when boys
and girls try to seek admission into
some of the better schools and colle-
ges, particular’y for technical educa-
tion. Unless recommendations or
some heln from Members of Parlia-
ment or Assemblv members is given,
it is difcult even for those deserving
candidates to get admission to  the
schools and colleges. T hane that it
will be seen that bovs and eirls are
given admission in the schonls and
calleras muraly on merit and not on
rerommendation.

T must say with regret that perhaps
one of the important factors that has
caused the problems in the country
today. in the student wor'd. has been
the exploitation of the students by
politiciana. T am sorry to have to say
that berause we are a'l here as poli-
ticians, but I am afraid that many of
ug, in our zeal to make sure that we
#et elected to Parli-ment and to the
Assemhlies. have forgotten that we
happen to be parents also, and the re-
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sult of that has been that this immense

mass of youth In our country is being,
exploited for personal gains and for
winning the electd The u ly

scenes outside the Parliament House
on Tth November were very soon ex-

pected to be followed a week or so
later by the student demonstration

fanned into flames by some political

parties. What surprises me is how can

leaders of such political parties com-

pletely ignore the fact that these boys

and girls—a quarter million or so

were supposed to march to Parliament

—were virtually being led to face a

firing squad? They knew perfactly
that the Government had to enforce

some sort of law and order. In a

situation like that, every attempt was

being made by a section of the House

and some pcople outside to get our

own children to walk down and face

a firing squad. I do not see any sense

in such a thing at all.

This is no longer a problem that
confronts any particular political party
but one that faces the nation as a
whole. 1 sincerely hope that the
politicians will sit round the table and
try to come to some understanding
that the students are not used for
political purposes.

Yesterday a brief reference was
made about Congress Party using the
students during the freedom move-
ment. If we examine it carefully, we
came to the conclusion that the battle
for India's freedom was fought under
rather different conditions. Even the
mutiny of the Indiean National Army,
which would normally be treated as
a heinus offence, was treated as a
battle for freedom. Similarly the
students had to fight for the indepen-
dence of the country. Such a situa-
tion does not exist now. 1 think it
would be correct for our political
leaders to understand the situation
that India is now a free country. It
is important that our boys and girls
are glven a chance to educate them-
selves and serve their countre bhotter
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1f we examine the student unrest,
we do see rather strange similarities
between what has happened in India
and what we saw in China and Indo-
nesla. In Indonesia, the students
attempted to overthrow the com-
munist dominated government and
to oust the Chinese influence.
In  China, the Red Guards are
giving a new twist to the communist
philosophy. I sincerely hope that our
students in India are not keen to des-
troy the democratic way of life in our
country. But the unrest has had some
very slrange polarisations and has
spread like lighting across state boun-
daries suggesting n communist type of
organisation. Such enthusiasm can be
aroused across national boundaries for
a cause. This is indeed a sinister as-
pect of the student unrest in the coun.
try. We, as parents, have to examine
that question from that point of view
also.

A great deal was said about the
way in which Mr. Chavan handled
the impending demonstration of the
students. All 1 would like to say is
that when the unseem'y scenes took
place outside Parliament House on the
7th November, this same Parliament
deprecated what happened. Yet, when
a week or so later, the students emo-
tions were being fanned into flames
by the political parties to create a
similar situation, the Home Minister
was criticised for being firm. I am
quite sure that what the Home Minis-
ter did in enforcing law and order
was a thing that was lauded by the
entire nation and the parents and the
city of Delhi heaved a sigh of rellef.
T am sure there is absolutelv nothing
wronrr with our students. Thev are
first class and given an opvortunity,
they can study well and be useful
citizens. But If we try to use them
as too's In our hands. as instruments
not for the zond of the countrv or of
the socletv. but for our own good for
winnineg vntee. T am afraid we are
dolng a disservice to our country to
our soclety, and to ourselves

Mo matter what the outcome of the
next electlon may be we have to re-
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solve today that politicians must keep
their hands of the children. The youth
in our country must be mobilised in
a different way. You have to give
them o sense of purpose. You have to
ercate in them a sense of participation
in nation-building.  All these things
can be crealed if they are left to
their studies. If we keep on pressing
them into political strife, T am afraid,
as they are young and hot-blooded,
they are likely to do things which they
might in later life regret, but for
which we elders will be held res-
ponsible,

While concluding, Sir. I would like
to say this much. that the situation in
the country now, and the law and
order situation in particular. has
reached a stage when no matter
which Government occupies the seat
here it will have to deal with it
firmly. Whether it is rowdyism eaus-
ed by something else or whether 1t is
caused by student unrest, it is for
the Home Minister to see that he
deals with it irmly and it iz our duty
as citizens to give him all support so
that healthy traditions are set in our
country.

Shri Bakar Ali Mirza (Warrangal):
Mr. Chairman, Sir, yesterday Shri
Ranga and Shri Prakash Vir Shastri
emphasised. . .,

Mr. Chalrman: T would request hon.
Members to speak only for ten minutes
so that more hon. Members can be
accommodated.

Shri Bakar Ali Mirza: Sir. yester-
day., Shri Ranga, Shri Prakash Vir
Shastri and some hon  Members
stressed the action taken by the Home
Ministry and they thought that if the
Home Ministry was more reasonable
manv of the things could have been
avoided. Some hon. Members criticised
that the 1.G.'s were called. But they
refused to mention that the Vice-Chan-
cellors were also called. So there was
an altempl to study the situation from
every angle, Instead of appreciating
that, they took a partial view and
emphasised only one aspect of it. Fur-
ther, thev forget that the Home Minis-
try's action comes after the unrest.

2204(Ai)LSD—9.
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When there are processions and so on.
it is only then that the Home Ministry
comes into the picture. The point we
are considering is that there is this
unrest among the students. Therefore,
bringing in the Home Ministry and
their action, whether weak or firm
action, is really not relevant,

Also, when any action is taken therce
15 a demand for a judicial inquiry
about that. I want to make my position
clear on this. If some strong sleps
are taken by Government and some
lives are lost, it is not only the citizens
who have, suffered, the police also may
have suffered. Sq any inquiry should
not be only about the excesses by the
police. the inquiry should cover every
aspect of the question—the citizens,
those forces that, were working. the
people who have organised it and all
that should be gone into in thorough
detail "and the inquiry should be all
pervasive and all-inclysive, Tt is only
then that we know the problem as a
whole, it is only then we can tackle
the situation. I do not think any
Government should hesitate to have
such an inguiry.

Meniion has also been made about
politieal parties being in the picture.
Students are a part of the nation.
There are political, social and econo-
mic currents, economic stresses and
strains that affect not only the
citlzens but the entire students
community. If T am living in a
slum, naturally -the slum condi-
tions and al] that it means will
have an effect on me and it must find
expression, Therefore, 1o be afraid of
students taking parl in politics is real-
Iy a sort of Anding a way to save our-
selves and not the students, Take, for
example, a country like England. T
was there when there was a gencral
strike in 1926, 1 have not secn g strike
like that anywhere in the world. In
the busy city of London, where mil-
lions of people go up and down, cars.
buses and all other things were stop-
ped. There was not a single bus, not a
single car. There was no violenrce of
any kind. No police resorted to lathi-
charge, though army was alerted. At
the same time, the student community
took sides, one section took the side of
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the strikers and they went to help
them. The others tried to run the
buses. They even tried to run the
trains. The train from London to Ox-
ford, which takes one hour, the stu-
dents made it run in six hours. When
anybody wanted to stop it, they would
pull the brake, the fellow would get
down and then they would proceed
on.

So, students taking part in politics
is nothing wrong. They should be en-

couraged to take part in pglitics, but -

an intellegent part in politics.

Another thing is that there is al-
ways violence when there are these
processions and so on. Why is it so?
Why should the people go and burn
buses or remove the track and all that?
There must be some reason. In this
country there is a feeling and a genu-
ine feeling, that if you want to get
something done, you must do it in a
violent way. It is only when there is
violence that the Government listens.
Whether it is right or wrong—that is
immaterial—but  there is a feeling
like that in the country.

They talked about more peace in
technical colleges. In my constituency
the engineering college students went
on strike. I intervened and 1 got most
of the demands agreed to. There was
only one demand left. The University
had already published the results and
they wanted it to be revised. Even so,
1 said that I would go and see the
Vice-Chancellor and would try to
persuade him to do something about
it, they told me, “Sir, we have been
peaceful and unless we do something
violent, nothing is going to happen".
I came to Hyderabad and in the even-
ing they caught hold of a bus and
burnt it. They thought, then the pro-
gramme was complete. Up till then
it was incomplete; so. they burnt a
bus. The burning of a bus was a part
of the programme.

That is the feeling in the couniry
and the Home Minister—now we have
a strong Home Minister—should see
that this feeling in the country is
removed. However, genuine and just
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a cause, if it is backed by threat and
violence, it should never be yielded
to. Unless you take that stand, you
will not change the situation,

Then, there is this question of moral

discipline, the Vice-Chancellors and
the teachers. Teachers in Indian
society had a place. They were like

father. Ewverybody respected them.
A brahmin was respected not because
he had any wealth but because he

represented a bank of knowledge.
. Similarly, a maulvi was respected.
Today the teacher is mot respected

either in society or in Government.
Every 15th August we have these at
homes at Government Houses hut
just see how many professors are
invited. Under Secretaries, Joint
Secrelaries and all that are invited
but mo professors from the univer-
sities or even Vice-Chancellors are
sometimes not invited because they
are not on the list.

A student, however bad he may be,
is an idealist. You put some Ideal
before him and his face glows and he
is moved. But today there is ero-
sion of all ideals. At one time
nationalism was an ideal about which
nobodv could say anything. Now it
is not there. We had got sufism. That
alsn had a place at nne tim~. Bu'
now that also has eroded berrause
now there are so many lsms, parties
and divisions and so on. So, thev are
secking for some ideal to get hold
of and that is one of the bigeest
reasans for this discontent,

Mr. Chairman: Please
clude now,

Shri Bakar All Mirza: The Vice-
Chanrellors are very {mportant 1f
vou make a list of Vice-Chance'lorz
in this country and just find out what
class thev got in the university. vou
will find that a majority of them got
a third class.

Shri Harish Chandra  Mathur
(Jnlore): So what?

Shri Bakar All Mirsa: So, what we
want is not only learning but a
sergeant-major, somebody who could

try to con-
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drill and take the studen! community
as a team or as 3 regiment. They
nmust have respect for the Vice-
Chancellor.

Mr. Chairman: conclude

Please
now. :

Shri Bakar Ali Mirza: Thank you.

Mr. Chairman: Acharya Kripalari.
Ten minutes.

Shri J. B. Kripalani {Amroha): Mr. .

Chairman, Sir, this is a vast subject
for which to an old teacher you have
given 10 minutes,

Before Independence, there were
many movements of reform and each
movement of reform had its sclieme
of education. These reforms bagan
from the time of Dayanand Saras-
wati, What did he do to propagate
his ideas? He first tackled the ques-
tion of education and in the wake of
that reform, we had the gurukul
system Then, there came the politi-
ral movement. What was the differ-
ence brtween the moderates and the
nationalists? - It was about national
education. In the wake of this
movement Aurbinde, his  fallowers
introduced the system of natlonal
educati>n. Then, Tagore establiched
Shantirekatan, Afterwards there
came lhe movement of home rule.
In pursnanece of that movement, again
national schools and colleges were

started. Again, there came the
Gandhisn movement and natioral
schools and colleges wrre  started.
They, the reformers. had ideals ftc

work for and, therefore. they tackled
the strdents and the students res-
ponded. Later on. again Gandhiji in-
troduced the hasic system of education
which not only educated the children
but pave them practical knowledge of
eome handicraft.

When we came to have power, we
thought. hy the very fact of British
penple poing awav  from here. all
esducation became national educstlon.
We did not tackle the problem at all,
nelther of text-books nor of curri-
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culum nor even of its aims. The aim
of the British education was t. pro-
duce cheap administrative machinery
consisting of Indians. They succeed-
ed in that. This education is the
verv same education which has no
ideals. It has no aim and it has no
goal. How can education be given on
that basis? It is an absurdity.
After Independence also, there could
he an aim, Gandhiji had laid down
hig constructive programme. It js
said that eternal vigilance is the price
of freedom. Did we tell the people
that every pgeneration has to make
sacrifices for that freedom? We never
told them that. We have neglected
the people as even my Congress
friends say, there is a failure of the
moral authority of the leaders. Who
are the leaders in India? Unforiu-
nately, the leaders are those who
manage the affairs of the State. 1t
has heen so always,

Shri Harish Chandra Mathar:
Acharya Kripalanl is recognised az a
leader, at lsast by me,

S4cR

Shri K. C. Sharma (Sardhana): He
is a great leader.

F
Bhri J. B. Kripalani: I am serry 1
am not a leader even at my home.
Shri Harish Chandra  Mathur:
That you could help.

Shri K. C. Bharma: He made a
wrong cholce.

Shri J. B, Kripalanl: How can you
call me a leader? I have never
claimed to be a leader, T have always
said that T follow. in social, political
and economic matters, Gandhiji.
Those who have put themselves in
that eategorv of leadership and those
who are leading the couniry. their
moral authority is no more. They
have onl¥ phvsicnl authority. How
do theyv use that physical authority?
FEither they are ton supine and allow
things to drift and when they have
drifted far enough, thev use the police.
How do the police act? They know
shoating and lathi charging and when
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they shoot and lathi-charge, they have
the mentality of a hunter. They think
they are hunting wild animals and not
human beings. This is their psycho-
logy. N I had the lathi and if I were
to use it, I would be so engrossed in
the garne that would think just as a
hunter thinks. Does a hunter ever
think of what the animals will suffer?
That is the psychology. Their train-
ing is also that. So. from one end of
the pendulum, we swing to the other.

1 very humbly submit,
exciting anger among Congressmen,
I give my own example.

Twice, because the things were get-
ting bad in certain universities, 1
was asked to accept the Vice-Chan-
cellorship of a university. 1 said, “1
am engrossed in politics; 1 cannot ac-
cept the offer; with difficulty I con-
sented. But those who were in autho-
rity, because another candidate from
their caste offered himself, crossed
and they never talked to me again.
Then one day the Education Minister
approached me to go to one of the
Central universities. With great diffi-
culty I consenlted and T told him
that my first step would be to free
al] the students who have been ar-
rested. He shieq away and he never
appeared.

If this is the way Vice-Chancellors
are chosen, do you expect the students
to honour and to obey them? Do
people honour slaves? Do they obey
slaves? Most of the Vice-Chancellors,
even as the Education Minister right-
Iy said, are chosen not for academic
reasons but for politica] reasons and
for caste reasons, for any reason but
academic reason.

Once 1 was a member of a Com-
mittee of three who were to suggest
three names from which the Chan-
cellor was to select one man as the
Vice-Chancellor. Would you believe
this? ‘The Education Minister came
to me and the Chief Minister came
o me and they said that such and

without -
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such a man is a very good man and
he must be in the list of three, so
that they might appoint him after-
wards. They came to me,' I was un-
willing to take the job; yet, they did
this. When these things go on, then
you do not expect the Vice-Chan-
cellors to keep control over the boys

because they are not controlled by
themselves,

The Congress men have talked of
the wvicious influence of the Opposi-
tion parties. 1 say this with confi-
dence: Let Congress men be honest,
let the Government be honest, let
them respect merit, let them not go
about issuing and giving chits, let
them nol go on influencing the edu-
cational authorities. Then, I say, the
Opposition would have no control
over the students. The Congress men
say that they have been sent here by
the people, they are in a majority,
that the people have accepted them.
Well, if people have accepted you, then
where is your influence over the peo-
ple? You should have more influence
over the people than what the Oppo-
sition parties have, because, the Op-
position parties, first of all, have not
got the majority and then they are
divided into 20 sections. How can
these people have more influence
than you have? You have failed
in your duty and .you have not
done  what  you ought to have
done. What is the -good blaming
the Oppaosition? Tt is  easier to
find fault with the Opposition. You
claim to he leaders of the people, you
have got their votes, you always throw
them in our face saying that we have
not their votes and we do not represent
the people. T say, “all right, we do
not represent the people: you repre-
sent the people;” you have money, you
have the propaganda machinery, you
have the radio; you have all these
and the people trust you. Yet, von
have no faith in yourselves that you
can counteract some people in the
Opposition! It is an absurd position.
Tt is something which is unheard of.
On the one hand you throw it in our
face that you represent the country
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and you have all the machinery and
propaganda channels; yet, you can-
not do anything! And you blame the
Opposition parties,

I have heard here speaker gfter
speaker saying that the students are
very good. | used to hear the slogan,
even before Independence. Leaders
used to say ‘The students are the salt
of the soil'. And I used to say ‘You
are not the salt of the soil; you are
the dust from which we have to
create salt.’. They used to get angry
with me, but I told them like that.
It is not that the students are with-
out blemish. You have introduced a
system of compulsory subscription
for what is called the students’ union.
What do they do? They spend thou-
sands of rupees even as we spend n

elections. When  they get elected
they waste that money. They feed
themselves and some professors.

They do not do any constructive work,
This fee is compulsory and it is col-
lected as the other fees are collected;
it is collected from the rich and the
poor alike. You have made these
unions kind of labour wunions, If
you have to look into these things,
please remember that this is the great-
est institution of corruption that
exists in colleges and universities, this
compulsory payment of a tax whether
students like it or not.

And then, even if the lcadership
has failed in the yniversities and in
the colleges the students are mature
enough to know what is right and
what is wrong? It is not that they
do not know what is right and what
is wrong. But a few students excite
them and they get excited and create
trouble. So, if there is going to be
any committee that you are going to
appoint P e

Shri Harish Chandra Mathur: There
is no need for it

Shri J. B. Kripalani: Or it may be
that there Is no need for it, it you
do the things that I suggest
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Then, again, take another thing.
You have got some schools which you
call public schools. Really, they are
nol public schools they are capitalist
schools; they are private schools.
You have already prescribed for us
who shall be our leaders; you have
prescribed for the future generation
who are going to be their leaders. I
have seen the students in these insti-
tutions suited and booted as if they
were Prime Ministers of England, not
the Labour Prime Minister, but the
Conservative Prime Minister, and they
speak better English than you and 1
do, In these schools you are already
producing a gencration of ]eaders,
leaders who are cut off from their
society, whom you have made into a
separate class. This is what you call
education given by a country which
believes in socialism. You have to
enquire into all these things carefully.

First of all, you have to find whe-
ther your education has any aim.
Then you have to consider whether
vou do exercise moral control that
leaders ought to exercise, the respon-
sibility being primarily of the Con-
gress Party and only secondarily of
the Opposition parties because ag 1
have said the Congressmen have the
materials with which they can re-
form education.

The third thing is this. Please
democratise your education. Do not
make it aristocratic. For all the cen-
turies education everywhere in schools
and colleges has been aristocratic.
Today also you have made it aristo-
You cannot have democratic

cratic.
society and aristocratic education.
Abolish these institutions. Do all

the students
Do not go on

these thingg and tell
what their duties are.
always praising them and szaying
“You are the salt of the soil'. They
are nothing of that sort, unless we
make them so. And how do we make
them so? We are giving them bad
education: we are giving them caste
education; we are keeping no ideals
before them because we have got ao
ideals before ourselves. We repu-
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diuted our former leaders and they

are ‘repudiating us. It is only a just
punishment

Mr: Chairman: Now, the hon. Mem-
ber should conclude,

Slirj J. B, Kripalani: In that case,
1 shall conclude.

Skiri Harish Chandra Mathur: Are
we going to conclude this discussion
today?

Mr. Chairman: The hon. Minister
will reply or rather intervene to-
morrow and then Shri Harish Chandra
Mathur will reply.

Shrimati Renuka Ray (Malda): I
think there is no doubt that history
will indict our peneration and our
times for the fallure to deal with the
students of our day and to give to
them that environment required for
building the leadership of the future

Acharya Kripalani +has said many
things which are absolutely correct.
A point on which [ do not agree with
him is when he gave an inordinate
value to the Congress benches as
being the reposilories of leadership
and wisdom.

Shri J. B. Kripalani: They claim it
themselves.

Shrimati Renuka Ray: I do not
think that all the leadership, all
the talent and the all wisdom in the
country lie in our party or in any
party for that matter, It is lecader-
ship of the country, and this leader-
ship of our times will have, even now,
at the twelfth hour, at the zero hour,
to take heed and make certain changes;
if we fail to do so, if our generation
fails the younger generation, then the
future |eadership will be blighted and
destroyed and will not be able to
bring to fruition those dreams and
aspirations which were before us when
the freedom's battle was on.
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1 think one of the most important
things that Shri Muthur brought up—
that he has raised this issue in Par-
liament is a very good thing—is, as
he rightly pointed out, that it would
be too much of a simplification to say
that the coming elections or even
present world trends are responsible
for the unrest among students in our
country, for the tragic occurrences
and events that have recently taken
place amongst us. It would be true
to a great extent but not entirely so,
to say that this has happened on aca-
demir grounds, failure to provide that
right acamedic atmosphere which has
led 1o thig turmoil.

There is no doubt that overcrowd-
ing in lecture rooms and campus, no
proper teacher-pupil ratio, lack of
health amenities and hostel facilities,
difficulties of the home environment
of large numbers of students and the
fact that many of them are not able
to enter universities though they have
the merit to do so while others who
do not have merit enter because of
certain patronage, lack of proper
guidance and counselling services, no
correlation between education and .
employment and vocation—all these
are responsible for bringing down the
academic atmosphere.

Shri J. B. Kripalani: Whose patro-
nage? Not of the Opposition.

Shrimati Renuka Ray: Indeed, it is
one of the tragedies of our times that
in spite of the fact that even the report
of the postwar committee on educatio-
nal reform, made before Independence,
a quarter of a century ago, which
took basic education as the most im-
portant factor and built upon it a
structure and . pattern of education,
has not been implemented. The Edu-
cation Commission has now rehash-
ed—refashioned may be to a great
exteni—the same requiremets of edu-
cation which may be accepted but
will they be implemented? Unless
something is really done about it,
now that over the last decade even
the number of university students has
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gone up from 7 lakhs to 15 lakhs,
apart from those in the other higher
educational institutions, the failure to
deal with this situation will continue
to have grave repercussions which are
already manifesting themselves,

Then I want to poinl out one Lhing,
that while this is true about the stu-
dent community as a whole, we must
rcalise that more than half the stu-
dents are not involved. They are
not involved in the unrest, They
are not even concerned sufficiently
to see that educational instilu=-
tions are not closed to their own
disadvantage. We do not want a
clash between students, but it is
strange to see how uninvolved some
of them are not only in joining
the unrest but even in changing the
atmosphere.

I now come to what I consider {o
be the most important factor that
has to be rectified. The most im-
portant factor is the relationship
between the teacher and the taught,
between the parent and the child,
and, if 1 may have the temerity to
say so, between the politician and
the youth of this country. It is be-
cause there is & wvast gulf today
between them that we are reaching
this point which we are seeing
the worst spectacle, where students,
because they commit certain acts
which are anti-social, and so no
doubt have to be dealt with by the
law and order authorities, It is our
failure to have this dialogue between
the teacher and the student in the
proper manner. There are large
numbers of good teachers, there are
good parents, there are good politi-
cians even today, and their influence
had been for the good of the stu-
dents, and thal is why so many of
them are still not invelved, but each
and every one of them will become
involved in this if we do not take
heed, if we do not take steps even
today to bridge this gulf, this lack of
trust that they have, their lack of
confidence in us because of many
of our acts of commission and omis-
sion,
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I believe, and I am sure that

every one in this House will believe,
that discipline from childhood has
to be maintained in the home. If
the mother does not know discipline,
if the father is not himself disei-
plined, if he doeg not maintain the
discipline of the child, the teacher
finds it more difficult, and society is
not able to build that child into a
good citizen. This is the problem
which we have 1o tackle from its
base, right through school and college
and into societly itself. Our genera-
tion has failed, 1 think miserably
failed.

A good deal has been said about
Gandhiji and about the non-co-opera-
tion movement of those days. Acharya
Kripalani knows it well. I, as one
of those who did join the non-co-
operation movement and left college,
would say this, One of the members
saig that it was for a great objec-
live, it was for freedom itself that
this was done, There are other fac-
tors also. At that time discipline,
wag rigidly maintained. Youth, en-
thusiastic youth, sometimeg goes out
of control, but in his wisdom Gandhi-
ji knew how to maintain discipline
and non-violence and maintain a
regularity which everyone who join-
ed that movement had to keep, or
the movement was called off on re-
peated occasions. There wag also a
third factor, The futuge of every
child, every youth, who joined it was
looked after in the sense that he
was put into constructive channels of
activity, The worst indictment against
us is that even today when we talk
much about it in the House, we have
not brought in compulsory national
service by which every boy and
girl alike can be utilised for the
country's purpose, and they can feel
a sense of participation. Even in the
countries of the so-called free world,
they have a national militia. Surely
for the service of this nation, for
the future well being of our youth,
even now we can bring in national
social service of some kind, according
1o aptitude and inclination of every

.
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youth, so that they can become citi-
zens who wil] be able to mould the
destiny of the country on right lines,

w sfwTs g (FeE)
warqla 7 3a, Fa41 g AW Ay § T

R #Hag @ o Aot
qTRTE

a;ﬂi-utm (TzrET): ga T |
g e

Shrimati Shards Mukerjee (Ratna-
giri): Mr, Chairman, the motion
under consideration speaks of the
student unrest and trouble. If I may
submit, the young all over the world
and even older people whg are still
alive and vibrating with enthusiasm
and some kind of idealism have a
feeling of unrest and have at times a
a feeling of being troubled, The
question is: what direction this un-
rest, this troubled frame of mind
takes. It is, I think, much more our
concern tp sce that the direction that
this unrest takeg is not destructive,
and that through this wunrest and
through this troubled mind something
creative and something original comes
out rather than a desire to destroy
and to harm people and public pro-
perty. What is disturbing about the
trend of thingg is thay there are
among the youny people today some
who gg in for agitation: otherg who
feel (hat they are top helpless under
the conditions which exist in the
country are leaving the country. A
loy of good people, clever young peo-
ple feel that there is no recourse %o
justice and therefore many of them
have left. That is the situalion we
are faced with.

Acharya Kripalani for whom I
have great respect has brought out
this phrase over and over again that
it iy the leadership in the country
which hag failed. It is a funny thing
thay the word ‘leadership’ has taken
on a peculiar cannotation i our
country. 1 hope Acharyaji will ex-
cuse me when I say that leadership
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can exist in any sphere; it can be
leadership in a class; iy can be leader-
ship in literary work or in a factory;
it need not be political leadership.

Unfortunately, in  our country
leadersinp only meang political
leadership. Therefore, I say

that this injustice is not only restrict-
ed to political leadership; the injus-
tice goes to all classes whether it is
in colleges or in schools or in the
factories or administrative services.
The leadership idea which should de-
pend upon or acerue out of & supe-
riority  of ubility accrues instead
from patronage. Therefore, it is not
only political leadership it is leader-
ship at all levels,

Shri J. B. Kripalanl: Can a factory
owner change the system of education?

Shrimati Sharda Mukerjee: No. What
I am trying to explain is that this lack
of justice exists at all levels, not only
in political leadership. Whether politi-
cal leadership reflects other social
strata or whether the social strata re-
flects political leadership is a matter of
discussion and 1 am not discussing it
here now. I am saying that the unrest
and the troubled frame of mind which
we find among the young people today
also exists in other parts of the world.
But opporunities exist there for that
unrest to take some kind of construc-
tive direction which unfortunately we
have denied to our young people,

The second thing is, that through this
evolution of the last twenty years, the
class which has suffered the most is the
middle class and the students come
from this middle class. The aflluent
society has done more than well for
itself. Even the labour force has im-
proved considerably. The middle class,
due to inflationary conditions and due
to other conditions, has suffered the
most, economically and otherwise,

The studients mostly come from the
middle classes and the feeling of frus-
tration and injustice is greater among
them,



541y Student unrest AGRAHAYANA 3, 1888 (SAKA)

17.00 hrs,

When we were young we also had
great dreams of changing the world.
tInterruption) .

TWo TW HALT Mg (Foar-
qT) WA A WIT I gATE 7T
EC (LI

st mear qa Nt w7 awey
ZIT 1 & A AL AAWAT A Fi & |
When we were young, we also had
this feeling of wanting to change the
world. It is not that the young 20
years ago did not participate in the
political struggle; it iz not sumething
which is new today. The question is
whether we need to deal with this mat-
ter through force, through compulsion,
through repression or through trying to
understand what the basic difficulties
are and seeing that adequate oppor-
tunities are provided for the expres-
sion of the creative force among the
young people.

Hon. Members before me have more
thun adeguately stressed on the dis-
crimination and injustice which prevail
in the colleges, ete., and have touched
upon the point tlat the autonomy of
the universities is being constantly en-
croached upon. It is not something
that I need add to. When, however,
you talk of indiscipline, again you
come to the question of injustice, If
there is injustice, there can be no dis-
cipline. They will only be disciplined
when you see that only by abiding to

the rules, by keeping law and order, -

you can get adequate opportunities, If
you sec that somebody is doing all the
wrong things and getting all the bene-
fits, then there is no reason why you
should not by doing bad things to get
what you want to get.

Lastly, 1 would like to add one word,
and that is what I call regulatory free-
dom. We do not want the young peo-
ple’s freedom to be restricted, to be
curtailed beyond measure. But it must
be, as Edmund Burke would say, re-
gulated freedom. In this. T think 1
can do no better than to quote from
Edmund Burke, because perhaps if I
wanted to put it in my own words it
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would not go down so well. This is
what Edmun:! Burke said:

“It ought to be the constant aim
of every wise public council to find
out by cautious experiments and
rational, cool endeavours with how
little, not how much of this restraint
fhe community can subsist.”
S0, I think it ought to be always our
aim to find out with how litile res-
traint, not how much restraint, we are
able to give to the community in order
to preserve law and order.

Mr. Chairman: Dr. Lohia.

Shri Hem Barua: [ have been wait-
ing to be called. 1 am a member of
a party and I am not being called al
all. T walk out in protest.

Shri Umanath  (Puddukkottai):
Please give g chance to the disciplined
people. (Interruption).

Shri Hem Barua: **

Shri Umanath (Puddukkottai):
What is the position? Will I be called,
Sir? I just want to know.

Shri Hem Barua: [ am connecled
with educalion. I belong Lo & party. I
am not called.

Mr, Chairman: ] am sorry to say
that an experienced Parliamentarian
like Shri Hem Barua.... (Interrup-
tion)

An hon, Mempber: Sir....

Mr. Chairman: Order, order. 1 know
how to deul with him,

Shri Hem Barua: **

Mr. Chairman: Order, order. Please
take your seat, (Interruption).

Shri Hem Barupa: [ am going out.
1Shri Hem Barua then |cft the House).

Mr, Chairman: The debate is going
on for the last two days. The Speaker
has made out a list and since the time
I occupied the Chair, I am trying to
accommodate as many as | can. After
all, the time at our disposal is mnot
much. Secondly, you have to keep in
view the majority of the members on
this side. 1 do not preclude the neces-
sity of calling them according to the
parties. It was Mr. Hem Barua who
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gave the chance to Mr. Kripalani and
I called Mr.

All that Mr. Hem Barua has said
against the Chair will be expunged.

Shri R. S, Pandey (Guna): You may
reduce the time from 10 to 5 minutes
for each member so that you can ac-
commodate more speakers.

Shri Umanath: I object to the reduc-
tion of time at this stage. I belong to
a group from which none has spoken.

Mr. Chairman: You will get your
time.

WMo TR wAMT Wi o wewer
agey, % faw g feeelt tavafamra
# g fagrdf F7 ¥ trgr w7 fag 1o
A T THEAT GeH FAL | T T FTLA
qr fir faeefl & TR T F3A07 17 A1
Hqraar agT T 4 | HF W qF 7
O%¥ gU IEET, TN, TAT W2W AT
e & faffg st as 9 & 2.

off W& (") e WEW
il
oo W wAHEL owAT I FI

FEHT §1 A @ & 1 afryi sgdt s
@ § | wTaE aTEIT KAt fE dfaeeiz
AfY FT AN FW FAT T ATET A1F TESTH
ag Y ) A7EE e dfwmi e ®
wred ® agardy @ W7 fas & fawa-
fagram & favrragt #) ganaa ot &7
& 39 % fagt &7 & &t fawrm av
w7 waz 9z & f5 ag g @,
st e sseraifar A g g,
wﬁ-ﬁgfma‘ghuﬂmifnsﬂ

wﬁmﬂmnaaﬂﬁmm
wizd gmy A9 g 9, e fag,
arpey faordt =it wwsnEd awf,
@t wod  wod favafaarm gfmal &
gumfy @ IF § ITF1 AT & EEE
g7 AATERY KA F wAgn (T
w7 fogr mar | f wwww g 06 O
wzgra wie faerare w7 A safew
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TH § wx g @ g 1w faww
Taral § fawwnT &7 g1, I A
ATH T TG | UF G E (¥ G
e, AT FEL HTE AATAEY AT AT
2%, 97 ¥ ®rzw® 97 7 919, A I,
a7 & wifaT wav faw1r o sm qwan
& T waTA T & Ty o g
=T qNTSC F T A AW F v F oAE
At A EE L g AR R
ug @ {761 gar @, @ T &
FICER & a7 7 fHAT qvg A4 0
HTAAT AGY § 1w w7 wrareor fawmgt
A o F TG FT AGAT gAL T |
qx e famafagmg 69w 8w
weit gt o wwar Afwa wlagi & arE
Tafwar & g1 &7 o N7 K qgi sAwef
ﬁ“!ﬁﬁﬂﬁﬁwq;wa@_
gafag 7 fF ag 9 8 7@ § afew
T ZFT WY T W AT AT
fire of &wa & a1 fawrfaat & e
TR AT 931 ) §9 gf e § A
afiqnmpwgﬁwmm‘h’f?
awrmfar § M7 a7 ol #
aften® faeem &, il WY oy &w o
= sfowe & surT oliemst & A
# frendt o= Y o w1

17.10 hrs,

[SHRI SONAVANE in the chair]

afl mF qamr 2w &, wgi ona afam

/17 37 & W wfus faardt 7 gm w39
argart? g feenfad & sz

Z%a1 & 37 fog T Y oo T g ?
AT HEgaa w1, TA 119 93 M fE
ol S8 FTAY | WA ZH F T IART HTE
97 43 gl, a< aww 7 Wiy fx T 5e
arar ) @1 &, 9% 39 g W
T g & frerfegi ¥ e 7 ¥,
w3 ¥, Wt gEiFE WASE |
w1en favafaneg @S £0 ATAIT
w1 w1 favafagrag & | 18 79 TER
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8 g faurd agi 7T 937 4, |1 &w
#1 wadt a7 v, FE foew o1
=97 agAT 91 7@ 2, AfEA agi ma ot
taenfgt #7 A5a 8 g7 & ) WYT wE
avH17 afvan T fagiers w7 aré  ar ),
qfer a3 7 wx w1y tavafagm=m &
atrn o aga a1 & fEar gwm
2 @7 AN o9z ad A ), o
AT 2, @ i ot & 5 &
ST 4 AV FIHFGT gL AL AIT FIA
favafaa e & ow & 937 25 goiry g&g7
frerfadi s gVt fer 7 777 § e
zx a7t F47 fovar v g # ) 57 ey
&7 &gl & gurt wfwew, tzeng wWA
o¥, dartaw 7 F sy owmiwE @
TET " g3 g1 S faoww A
o T XY A § 0w g & g
20 7 25 taandt wifawr w7 fawe-
faar w1 fosr A £, 7= T gen?
T g 47 s faa g F faenfaa
T MEFT INA F A R AR 4 W7
A gty g g7 & e qivee
# g g1 37 faardt sifaw wiw fae-
foemew Frfmem @ & 1 o1 ada
I MTTE, T 7 NT T
FATHY, A AU F TAR HT F qE
|l | WY g7 A W wA QT am
T T, WA TRAAGT AT 04

20 @1@ @ faanfaai o7 am w7
&, QAF-RIGAT 41 T HAT 87,
qIF F 0% T AT AT ouMA Fowr
ARIMTITEE o 77 ¥ Kga &
qq g A AT A gA Ef A9 A
a7 &7 &1 W7 A e 7 09, w=w
W w4 AT, A W qg FTe,
grepfar FHwn faani wEww F1
JE= &7, 220 ®7 g g A fee e
FET TET W WA gH a8 FHT TS
w1 ofx g, autaE, -
Atfrw fazgrt & Fav <=t o fadww
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7 g« %7 T fyewr 20 st & gwn
g, A O A Y g, A T
a41 w7y, qaTEe A 6 |

Wi wOmafs swragfr 1 @ § A4
wF & faok gu § 1 AR wIAR
sy, @ o &, Afwa Tw ¥ A it
TO A g 1w gm T & e
T 9T, UF g9 [t aree agl
FZH THE AT, ITHT g W AF
grew o o= @ &, a9 faany & s
& s A FaTT wRHT WA WA
w1 Fm—em fF Wil gw Jowet
FL, W FE1 FAHL, GA T Y T
ST, T WHIT FT AT ALY GO E
freare s gt = o v §

31 a7 & W war gy f-—Iw
W A T 86, WY 39 A8 ARY
et §, & T oo qEes AT W,
e wr a1 W a9 97 fe ¥ A
SATH AT TR, F7 FET TTH FT OF AT
ar F § a1 wre qwat § e &% ok
wamg w7 7¢ § 5 fom g & Fraw
IS AT, TW ATE AT F WIZT IHH
&, fF = === ATl 97 aETy o It
qT W F=F Ioq §7 frear g-- A
swmafy wgiza, wifat 7 AxAe g ¥
T T AT | T qg AR AT AT
oy @gE & w1 @, st
it W &, Wt & arsfear deT & Adt
wré ¥, aw o1 wrEr, s, foedt
gga ATA R W, wm A
¥ afeai wwer 0 W W@
gy forly wrdt fir 94 % wiany far o
3T %1 #ge ¢ fv 70 fagy wr =,
frere WY it ATerET &Y, T & Y, W
agfEdi 4Y sreay goet TeT ot
5 wit 7 i ag wen w20 i
aa ¥ W aga sann o fe wlf X
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ot ot wif| Y & H o 9w,
e & fr g0d 2wt % gor an, @Ay
A 9T FTET farE sre

1R ATFET F! AW TAAT W e
e 307, f fret a7 ot e e
aTg ¥ =T 7w, 3% Wi AE) g, e
o & Ay €1 7 war av fr qoar 2w
@ # A o fomr At | g e Ad
Y 07 ST A W d, & AW
FeN AwA g f§ A@A & gaem
fom feet St ¥ fira ), W g2
SATET At g1, wag @ feard &
FTIAT &, AT mmEt sqagr ¥ favz
Tt &, Afew oF ata # T g ifg
7 oqm a3 T g W 3w & freed
faz7 gt =1 § o § qwam g oo
gt 2w frsx gt s wmo, s
faamdt, s frmra, @ gfa@a,
gifgate) w17 3a7 W, F1% a1
H1 U FET qT 71T 37 a9 w fagdy
¥ feumdl % it ok g |

& o & g @l o faet
T e 7 ofer v (W) R @
7 atgat g, fomw <t faamdf o g
aE T RA g1 T q, g w7 KA a4
TF A 47, fqAT qv 223, IAF 274
T fean o ot g are g T

sl farra shm (W)
A T AM 39T 47 ¢

e T wMEC Wfgm o wE
st i —awaem aa & F o ST
fair 3T g--—zaT I Wl G FQ@
g1 FEUET 241 8 27977 v,
EC A C J

Mr. Chairman: The hon. Member
will try to conclude now. His time
is up.
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ot &0 AT0 famrmivTe (gifimregT):
VT M- A T E

o T wAgT  wifgn o wrd
A FI T AT § —ATT THY A F7
@EN # ag v g oz 9
&1 | F
Mr. Chalrman: It is not necessary.

wo T wige W : T ¥
e T K mE e Agar o Aq
YA 3% & WO KT @1 E, w1 EE & fam
LR CRECER e e

Mr, Chairman: All right. Let it be
placed on the Table. .

wie ' wAEe wifgr - ¥ o
o fr fer g & s ewET AT
wAAT.......

The Minister of Information and

Broadcasting (Shri Raj Bahadur):
About this paper may I say that this

.should be shown to us before it is made

a part of the record?

Mr. Chairman: Yes.

e TW RAET Wy - Frr Tz @
TS S W FTRO T AT & A
qTEET WOt FAT W FTAAT & e
AT W F A Forw a1 Fowrard & fam
Tz faar w0 ¥—aan s o =
TREWi QU AR ¥ WA
agarsan f& w9 W W@ wEEH
¥ o 99 H 78 ;A g 5w
favafaarers & sfafee = & fog <
FRATAEE | OF A A
# 7 frwert & 7

favataarm  wfafzee w8 I
g FIg AT ATHHT

F0 aTE AR TN 9g W
fv '
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T e foat v @ grrer fa
AN w1 & s foe |

T oA At & grew foer A gmewr
o ¥ woAT FTA B GE fran 1 ag
waeq T a%r &1 o & 1 fawdt
At T gt &, wifer &, st § )
a8 ot @ e et won fae ¥
T FT TR | A7 ATAAT AT R "
fream &, wearew ¥, Aavdd ¥ o A 9T
weiAgl ¥ g e wr g 1 fee
o 7 2wt § v OF v oF v
F gar Tty WY wETR AW aE E,
qviATE A A § W g weaET
#) far felt oy & frgme F2 §
qrERd ww frar amn @, @ SEET
waaw W @t g e oFEm § ok
e, F1E A% T AT AT AT |
Shri Raj Bahadur: It is only a politi-

cal speech; nothing relevant to the
subject.

We TH WART Wifgar : 7% =1-
safy &gy el g1 ok & fr @t & Q1
freg @t mr # , 1T a2 AT AT OF
qTCET Y oEgE f1 & die feei ®
afe ¢ Qa1 AT qAT FeAT ATl §
form 7 s 1€ guTT W A & T TR
& werrat fir fard T = g av gE
o= g, ad & |1 I ATt €9
T 7E | WA B AN qpE AW
g /Y g, tETa & ga Ry
A3 FIE T OF THT -t Tvd o &
T ST O qEL AT A g% | W
gF gy Akt &, g wam e

Shri A. C. Guba (Barasat): Mr,
Chairman, Sir, the studenis unrest, as
indecd today. is a part of the general
unrest prevailing in the country.
Acharya Kripalani has put the major
portion of the responsibility and the

blame on the Congress Party, the rul-
ing party. I also agree with him that

ang other
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being the ruling party, this Party s
responsible for whatever happens in
the country. But he should not forget
that other partics also have mude
much contribution in  creating this
general feeling of unrest. It is not
only the failure and the laps of the
Congress Party or of the Government
which have created this peneral sensc
of unrest in the country but it is aiso
the contribution of other political par-
tics which took advantage of some of
the conditions inevitably connected
with the devecloping society. They
have taken advantage of those cvondi-
tions and Lhey have crecated a sense of
unrest and uncasiness in the country
and the law'essness and the deflance
of the authority.
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It has becn sajd thal politics has
been introduced inlo education. 1 be-
long to a generation in which students
took active part in politics. Bul even
then it was never a habil with us (o
encourage or to indulge jn defiance of
the academic authority. We were en-
couraged to dely the authority of a
foreign and an alien rule, an irremov-
able foreign rule; but we were always
obed nt to the academic authority. to

our tcachers, the principals and  the
professzors,
Acharys Kripalanj said one thing

which I also endorse that every move-
ment has wilh it some educational re-
form  movement connected. Al
through, starting from Raja Rommo-
han Roy. Vidya Sagar and olhers,
there have been educalional move-
ments, Within my own living memory.
with the partition of Bengal and the
swadeshi movement of 1906, there was
the Dawn Society Movemeni iniliated
by Satish Chandra Mukerjce. The
Dawn Sociely was a pioneering mu-
vement, an edurational reformist mn-
vement, and Satish Chandra Mukeriee,
who was adoreq and respected by Tir.
Rajendra Prasad to the last day of his
life as his Guru, guide and philosopher.
That was educational philosopher be-
hind the political movement which
was initiated in Bengal in 1805 and
1906, Then came Arabindo with the
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National Council of Education the
precusor of the present Jadavpur
University. And then with the Non-
Cooperation Movement, Gandhiji ini-
tiated a system of national education.
So every political movement had its
educational reformist counterpart.

Since Independence, we have ex-
panded education vastly; we have
paid more attention to expansion in
number and not so much attention to
quality, I deplore that. Gandhiji ini-
tiated & system of education, but we
have practically abandoned it. If hasic
education of Gandhiji's ideas had been
the basis of primary education, then
I think the state of education now in
India or the student community in
India, would not have been so bhad.
Instead of taking Gandhiji's basic edu.
cation, the Government of India ac-
cepted the hybrid version, the Ser-
gent’s variant of basic education.
which ir neither this nor that

In the Third Plan, T think, there
has been an increase of about 20 new
universities and about 70 or 80 new
colleges or even more than that—I am
not sure of the number. The Educa-
tion Commission has given the full
list. You will ind that whatever
money we have spent has been spent
most'y on higher education side in
universities and colleges and we have
ienored the base, {.e.. the primary and
the secondary stages, Education begins
at the primarv stage. The number of
primary schools has gone up to more
than 5.00,000 out of about 560,000 vil-
lages that we have. That is, practically
all the villages have now been enver-
ed by primary schools. But if the Gov-
ernment of India think it proper to
hold an inquiry into the quality of pri-
mary education they will find that
many of these primary schools exist
more or 'ess in name. The teachers
there come very often at the end or
the beginning of the month to fiake
their salaries and on the other days of
the month they simnly slem the Re-
gister and Ao not take anv care for
eduration of children: so the rot starts
nt that stage,
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Then in the secondary stage also, we
have not given any attention to the
teachuer-student ratio. Recently there
has been some increase in the remu-
neration of secondary-school teachers,
particularly in West Bengal. So long
the education line was considered to
be the refuge of the rejects from all
other avenues of life. That should nol
have been so.

We give so much emphasis now on
training of teachers. It is necessary,
but this training ghould not be of a
mechanica! sort. This training should
have some spiritual value, this train-
ing should be towards inculcating n
new outlook. But it is not so. We have
to give a new outlook to the teacher-
trainees in the training school. But
what is done now? They are taught
some psychology and are given some
training in guidance, or some other
things. but there is nothing about
creating a new outlook among the
terchers or students.

The students have been indulging in
all sorts of things. The Education
Commission has deplored zome of* the
incidents and we all know what they
have been doing. They indulge in
teasing girls, burning buses, ticketless
travelling, rushing into the

cinema
houses, crashing the cinema houses
hecause they are not given conces-

sions, .and all sorts of things. Even
petty bickerings about payment to a
shoe-polish hoy or payment to a dri-
ver have led to widespread disorder
and riots created by the students.
These are not thinges which you ean
expect of the studenls. At present, as
T have said, it is a part of Jawlessness
and deflance of authority and as ruch,
it has to he tackled as a law and order
nroblem, What was done hy the Cent-
ral Government an the 18th Novem-
her T think, deserves to receive the
recognition and appreciation of the
citizens of the countrv, not onlv  he-
causa they have preserved the law
and order of the eity and =aved the
citizens fromi disorder and chaos, but
alao herause they have been able ta
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save the students from some
unhealthy and anti-social activities
which might also have done them
physical harm. So that is a good thing
Government have done and for that
they should have our gratefulness.

rowdy,

Mr. Cilllrmnn: His time is up.

Shri A. C. Guha: T will take two or
three minutes more.

Mr. Chairman: 1 would make &n
appeal to hon. Members. There are so
many members who want to speak. If
everyone takes two or three minutes
more, others will be cut out. Let him
p'ease conclude in a minute.

Shri A. C. Guha: When it has de-
generated into a law and order prob-
lem, it has to be tackled as such. So
the police huve to be called and when.
ever the police are called, it is quite
likely that they indulge in some ex-
cesses. It is in the very nature of
their work and duty. But it should be
remembered that they are not the first
violators of the sanctity of the edu-
cational institutions and they should
not be condemned for that. If the
Vice-Chance'lor is gheraoed, if a cer-
tain professor or leclurer iz menaced.
and they rall for the nolics for help
to rescue him, and if for coming to
such help the police are condemned on

the renund that they have ontered
into the educatinnal institutions or
have committed some excesses, T

think this is not fair to the police.
They are alse human beings: they also
deserve fair treatment from the pub-
lie,

It is the charge of the educational
authorities to see that the students
under them dn not violate the sanctity
of the educational institutions and do
not use those institutions as sanctua-
ries for indulging in anti-social acti-
vities gr for taking refuge in those in-
stitutions after havine indulreq in
such anti-social activitiez If thev can
ensure that, then only they can ask
the police not to enter the educational
institutions. The first concern is that
the educational institutions should not
be used as sanctuaries for anti-social
activities,

AGRAHAYANA 3, 1888 (SAKA)

aud other
disturbatces (M.)

Lastly, one word. There have been
so many Education Commissions, the
Radhakrishnan Commission, the Muda-
liar Commission ang now the Kothari
Commission. 1 think not even 25 per
cent of the recommendations of the
first two Commissions -have been im-
plemented. Now the Kothari Commis-
sion have sumitied a wvoluminous re-
port. T do not know in how many
decades the Government of India or
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India as a nation will develop the
necessary resources to implement
those recommendations. It is only

creating false hopes in the minds of
students and the teachers that they
will get all these things. The teachers
and students should realise that they
have to confine their demands tg the
respurces available within the country.

The students are the future creators
of our history, We should treat them
with  generosity, imagination and
kindness, but they should also behave
with a sense of responsibility to the
nation. This should be observed both
by the teachers and by the students.

Mr Chairman: T would like to put
a pronosal before the House as we
have tn conclude at 6 P.M. If Members
are prepared tn sit late and are pre-
nared to keep quorum, T am prepared
to sit late. Also all the arguments have
been exhausted now. So flve minutes
tn 2 Member should do. T would ring
the bell at the 5th minute

Shri Umanath: Ten minutes.

Shri A. N. Vidvalankar: This is very
unfair.

Shri M. R. Krishna:
want anly flve minutes.

Some of us

Mr. Chalrman: T know hon. Memb-
ore are intelligent and have a fund of
information to put forth with facts
and fieures. All the same, the clock i=
running fast. So I would request them
to take only five minutes each, (Inter-
ruptions) . Please sit down. I will give
time. 1T am preparcd to sit late.
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Mr. Chajrman: I will try to accom-
muodate the parties who have not been
Hiven, time.

Shri Umanath: In analysing the re-
cent student  unrest, ils nature and
vause some of my [riends posed the
question  as if something has gone
wrong with the students, or that there
is some sort of {frustration among
the students, or there is some sort of
aberration in their minds or some de-
jection in life. This sort of explanation
is going on in the country as well as
in this House from some hon. friends.

1 do not accept that position, In
being against that assessment it may
be T am not nearer many of my friends
here, but T am convinced that I am
nearer the vast masses of the people
and the student community outside.
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What has actually happened, and
what is happening today is this. Dur-
ing the independence movement the
student community as such partieipat-
ed in it, and they had a great contri-
bution to make. After securing inde-
pendence. the student community
thought thai now that they had se-
cured independence, the question of
their academic rights. the question of
their cducation, the question of their
democratic liberties, all those things
would be taken care of by the na-
tional leadership. With that confidence
in the national leadership they went
into oblivion, they were not in such
movements as we ser today. but with
the experience of the past 20 years
they have come to the conclusion that
if this position is left to the national
leadership. ..

st gwn wr e Ay
warEm, & wroat sAeqr AEAT § 0
AT WA T w7 TR 8 AP mwEA
I momfr af 2

Mr. Chairman: The Bell is being
rung.... There is no quorum. The
Bell may be rung again. ... Still there
is no quorum. The House stands ad-
journed.

17.44 hrs,

The Lok Sabha then adiourned till
Eleven of the Clock on Friday, Nov-
ember 25, 1066)Agrahayana 4, 1888
(Saka).
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